
Mr. Depntŷpeaker: The question is:

“That the time appointed for the 
presentation of the Report of the 
Joint Committee on the Bill to pro
vide for the reorganisation of the 
States of India and for matters con
nected therewith be extended upto 
the first day of the next Session.

The /notion was adopted.
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Mr. Deputy-Speaker: What has been 
said by the hon. Member is correct. 
They have not been circulated, 'giat 
was done according to the decision of 
the  Select Committee. His  suggestion 
will be conveyed to the Speaker who 
shall  decide whether the  memoranda 
also shall be circulated. He is arriving 
today. Perhaps he may give directions 
so far as this is concerned.

CONSTITUTION (NINTH AMEND
MENT) BILL

xten sio n o f tim e for  r esen tatio n 

  epo r t o f  Jo in t  Co m m it t e e

The Minister in the Ministry of Home 
Affairs (Shri Datar): I beg to move:

“That the time appointed for the

Siresentation of the Report of the oint Committee on the Bill further 
to amend the Constitution of'India 
be extcndedup to the first day of 
next Session.”

Mr. Deputy-Speaker: The question is:

“That the time appointed for the 
presentation of the Report of the 
Joint Committee on the Bill further 
to amend the Constitution of India 
be extended up to the first day of 
next Session.”

The motion was adopted.

LIFE INSURANCE CORPORATION 
BILL

Shri Sadhan Gupta (Calcutta South
East): Before we proceed to the business 
of the House, 1 want to draw your at
tention to a matter in connection with 
an item mentioned in the Order Paper, . 
namely, the Life Insurance Corporation 
Bill. In order to facilitate the debate, 
the Select Committee decided to lay the 
evidence on the Table of the House. 
The evidence has been circulated. On a 
perusal of the  evidence, it will appear 
that it refers to memoranda, etc. sub
mitted by the respective parties and with
out receiving them, it will be incom
prehensible to those who could not attend 
the Select Committee meetings. There
fore, may I request you to see that the 
memoranda, etc. presented by the par
ties, may also be published and circu
lated among the Members of the House 7

TRAVANCORE-COCHIN BUDGET

en er al  Dis ussion

Mr. Deputy-Speaker: We will now
take up the discussion on the Travan- 
core-Cochin Budget for 1956-57. The 
time-limit on this along with the other 
stages, Appropriation  Bills, etc. is six 
hours. Now, would the hon. Members 
like to divide this time betwen general 
discussion and discussion on cut motions, 
or would they like to grapple with the 
cut motions straightaway ?

Shri Punnoose (Alleppey): May 1 sug
gest that you may  be pleased to look 
into the time-schedule and find  out 
whether it is possible to allot one more 
hour for debate on these Demands ? 
Irrespective of party considerations, we 
feel very strongly that more time should 
be granted to this subject. In  that case 
it would be possible to set apart one 
hour for cut motions.

Mr. Deputy-Speaker: There are two 
things that we have to consider. There 
is a half-an-hour discussion at six o’clock 
today. If that can be postpohed to some 
other day,  we can have that half an 
hour as well. Then, if the hon. Members 
are anxious to have some more time, 
we will have to sit a bit longer. I have 
no objection to that. If the hon. Mem
bers so desire we can sit up to half past 
six today.

Shri Punnoose:  1 am sure, Sir, that
this House being the only custodian of 
democracy in that part of India will be 
pleased to sit half an hour more on this 
subject.

Mr. Deputy-Speaker: So, if we sit up 
to half past six with this subject, we 
will have one hour more. I wanted to 
know whether hon. Members would like 
some part of it to be allotted for general 
discussion and the rest to deal with the 
cut motions. May I know whether the
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[Mr. Deputy-Speaker] 

time should be divided into 4 hours for 
genvrat discussion and 3 hours for cut 
motions ?

Shri A. M. Thomas (ErnakulanO: I 
submit that 4 hours for general dis> 
cmsion and 3 hours for cut motions 
would be all right.

Mr. Deputy-Speaker: One thing more 
that ought to be noticed by hon. Mem
bers of this House is that there are 305 
cut motions received, but all of them 
are in the name of five members—Shri
A. K. Gopalan, Shri V. P. Nayar, Shri 
Vclayudhan, Shri Punnoose and  Shri 
N. Sreekantan Nair.  So, the first re
quest  that  I  would  make  is  that 
the  hon.  Members  might  direct 
their energies to particular cut motions 
and  particular Ministries.  They might 
suggest within  the  next 15 minutes, 
what  particular  cut  motions  they 
are keen about pressing.  When that 
list is received, we might concentrate 
on those cut motions alone and not on 
all of them, because it would not be 
possible to go into  all the 305 cut 
motions that have been received. There
fore, it would be desirable that within 
the  next  15  minutes hon.  Members 
send in the list of cut motions they arc 
keen about pressing.

Then again, if by informal discussion 
within the next half an hour we can 
decide whether we want to concentrate 
on particular Ministries or discuss all 
of them together, that would facilitate 
matters. Otherwise, even if the time is 
extended up to seven hours it would 
not be sufficient to discuss every asprot 
of the subject. So, now we begin with 
the discussion.

Shri N. Sreekantan Nair (Quilon 
cum Mavelikkara): Sir, I rise on a point 
of information. I would like to know 
whether you arc  giving  up the usual 
practice of allowing all the cut motions 
to be accepted as moved an then allow 
selected cut motions to be taken up sepa
rately ?

Mr. Deputy-Speaker: Only those cut 
motions, in respect of which the Mem
bers have expressed their intention to 
concentrate, will be deemed to  have 
been moved. Members will have to indi
cate their intention within the next 15 
minutes. Only those cut motions will be 
taken up for discussion and not all the 
305. I suppose the hon. Member does 
not want that all of them should be dis
cussed. If all of them are deemed to

have been moved, then we will have an
other difficulty while  putting them to 
vote. Therefore, we should restrict our
selves to important ones only.

Shri V. P. Nayar (Chirayinkil): There 
is another difficulty. We have no other 
way of pointedly bringing these facts to 
the notice of the Government of  India 
and I he Government of Travancore-Co- 
chin, except by way of cut  motions. If 
we pick and choose certain cut motions* 
they only will go on record and on̂ 
such cut motions as we press here will 
go to the Government for further con
sideration. If, on the other hand, you 
say that all cut motions will be deemed 
to have been moved, all of them will go 
for proper action. In that case we need 
not press for the various  cut motionŝ 
individually.

I would also submit that instead of
4 hours and 3 hours for general dis
cussion  and cut motions  respectively, 
the time may be re-allotted as 5 hours 
and 2 hours.

Mr. Deputy-Speaker: I have no ob
jection. 1 have only made a suggestion. 
Is the House in favour of having 5 
hours for general discussion and 2 hours 
for cut motions ?

Some Hon. Members: Yes.

Mr. Deputy-Speaker: All right. Then 
we will have 5 hours for general dis
cussion and 2 hours for cut motions. If 
hon. Members think that it would be 
to the advantage of the State and to the 
hon. Members, if all the cut motions are 
to be taken as moved, I have no ob
jection at all. But the difficulty would 
be, how to put them to the vote of the 
House.  '

Shri N. Sreekantan Nair: All of them 
may be put together to the vote of the 
. House.

Mr. Depnty-Speaker: All right. I have 
no objection. Even if I ask hon. Mem
bers to move all cut motions, some may 
not like that all their cut motions should 
be moved. So, those hon. Members, who 
want that only some of their cut motions 
need only be moved, may indicate their 
intention in  15 minutes. Others, who 
want that all their cut motions should 
be deemed to have been moved, may 
also indicate the numbers of their cut 
motions and send in the list within 15 
minutes.
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'  In I he meantime we  will proceed 
with the discussion.

Shri Pannooie: Sir, thankful as 1 am 
for being called upon to speak first, 
it is with a deep sense of regret that 1 
take part in this debate. The House is 
aware  that these six or seven  hours 
allowed for discussion on the budget is 
the entire time allowed for more than 
a crore of people to assert their rights, 
to ventilate their grievances, and to get 
their demands granted. In fact, these six 
or seven hours of democracy given to 
our people is—I may call it— a ‘symbo
lic democracy’ without effective control 
over finance and without an effective re
presentation for popular demands. How
ever best we may try it can at the most 
be a successful farce;  nothing more 
than that.

Sir, 1 regret the circumstances that 
have conspired to produce these condi
tions. Our State, though small, had re
presentative institutions for more than 
25 years past. In India it was in T.C. 
State that adult franchise was first in
troduced. In 1948 we had our elections 
based on adult  franchise. The people 
there, who are politically conscious and 
aware of their rights, have now been 
asked to look up to Delhi for these six 
or seven hours,  where  what may be 
called an apology of a debate has to.be 
conducted in their name. I believe, cir
cumstances did not warrant the taking up 
of the administration by the President 
in that State. I may be permitted to state 
here what the outgoing Chief Minister 
—the last Chief Minister of the State— 
said, when he appraised the Assembly of 
the fact that he had sent in his resigna
tion to the Rajpramukh. He said: “a 
series of ministerial debacles, a series of 
ministerial disasters have happened in 
the State not because of the activities 
of the Opposition parties, but because 
there were cliques and factions working 
within the ruling party.” Sir, there is a 
saying in our language:

"Kakanikkam chekka kotuthal melil 

namukkoru dosham’’

I am sure the Finance Minister will 
be very much interested in its meaning. 
Tt means this. Tf a crow is allowed to 
build its nest in a tree, in course of time 
It will prove harmful to the tree itself. I 
am sure  the people of our  State will 
now remember this  proverb. We are 
paying dear for putting the Congress in 
power.

12 Noo

The Congress is not prepared to get 
down from power even after the people 
have declared that they don’t want it. 
That is at the root of the present difî 
cutties.

The Congress had a progressively dec
lining record in that State, it is not true 
today that we never had a strong ma
jority party in the State. In 1948, when 
that Stale went to the polls for the first 
time out of 108 seats, the Congress got 
99. They swept the polls. In 1951, they 
got 45 seats out of 108, and in 1954, 45 
seats out of 118 seats. So, here is a 
procession of gradual decline or an in
glorious retreat on the part of the Cong
ress.

Take the question of the mutiicipal 
elections, that took place iinmediately 
before the resignation of the Ministry, 
out of 28 municipalities, the Congress 
lost 19. On the other hand, three yean 
back, the Congress had captured 19 out 
of 28. Therefore, I want to make it clear 
and I want this House to understand that 
it is not due to any fault of our people, 
as the Home Minister wanted to suggest 
when he made his speech the other day, 
but because of the unwillingness of the 
Congress to abide by the verdict of the 
people that we had to lose our demo
cratic rights and to put up with an advi
sor’s regime.

Our State is called the France of 
India. Within the past eight years, we 
hMd six ministries, the average life of a 
r.idistry being ten months. During this 
period we had three general elections. 
Now, why has all this happened ? I am 
sure. Members from the other side will 
point the finger at us and we from this 
side will point the finger at them. But 
when all is said the only historical or 
the only correct and objective explana
tion of the process is that the Congress 
Party has been weighed and found want
ing. They were in power. But they have 
not been able to tacklc the vital prob
lems of the people and naturally they 
have to go. The Congress has failed the 
people there and therefore the people are 
now failing that party.

Now, what are the problems which the 
Congress has failied to solve or tackle ? 
Let us try to understand them from a 
non-party position. It is from that non- 
controversial  position that  I want  to 
examine the budget.
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[Shri Punnoose]

When I look at the budget, I am 
not looking for the solution of our prob- 
lenis. That is impossible. I do not mind 
cither if all the necesary measures are 
not taken to improve the position and in 
solving the  problems, is  there a sin
cerity of purpose, is there an effective 
stort for tackling these problems? Is 
there a sense of urgency, whatever else 
there  is, whatever political  differences 
there may be, 1 will be prepared to sup
port the budget if there is ihe proper 
approach and start towards solving the 
problems. The President’s rule is there.
I detest it. Nevertheless I am prepared to 
support the measures taken by Shri P. S. 
Rao if he is able to tackle some of these 
problems, because ultimately the benefit 
will go to the people. I am sure that the 
Finance Minister will support me when 
1 say that our land vs one of the most 
beautiful regions in the whole of In
dia. It is called the garden of India. Even 
this morning, I was attracted by certain 
quotations  in the Travancore  State 
Manual, Vol, I. Here  is what Lord 
Curzon once said about Travancore:

“Here nature has spent upon the 
land her richest bounties; the sun 
fails not by day,  the rain falls in 
due season and an eternal summer 
gilds of scene. Where the land is 
capable of cultivation, there is no 
denser  population; where it  is 
occupied by jungle, or backwater, 
or lagoon, there is no more fairv 
land-scape”.

Sir M. E. Grant Duff described it as 
‘one of the fairest and most interesting 
realms that Asia has to show’. So, every
thing is beautiful there. Her forests are 
beautiful. Her backwatcrs are beautiful. 
Her charming landscape is attractive, but 
human lives there are, I am sorry to say, 
miserable. That remains unattractive. I 
am deeply pained to point out this fact. 
It is with a sense of shame that I stand 
in this House to point out these facts— 
that our people are the most ill-clad, ill- 
fed and what not. Most of the people 
never use slippers and live in the worst 
shambles of this country. It is from that 
part of India that I come to speak in 
this House and that feeling is acute in 
my mind.

We arc  the  most literate Stale in
India. 63-7  per  cent,  of cur people arc
literate as against 17*21 in the whole of
India. 92*8  per  cent,  of our children of
school-going age attend schools. In 1953
54, 18 lakhs of students were attend
ing schools and colleges. Remember we

are  only a little more than a  crore 
in population.  Out of the number lo 
lakhs are attending schools and colleges.

We are growing a lot of commercial 
crops. When I complain about the sad fate 
of my land, please do not misunderstand 
that we are coming to you with a beg
gar’s bowl. We have got a right to place 
the matters before this House, because 
the people of Travancore-Cochin and 
for that matter the people of Kerala, 
give  much  more  lo  the  Central 
revenues  than  any  other  part  of 
India.  Therefore,  let  us  not  be 
misunderstood  that  we  want  .some 
concessions. We are asking only for our 
rights.  Our  State has  suffered from 
certain acute problems.  One of them is 
the density of population. We have got 
1,800 people per square mile, as against 
380 in the whole of India. In our coast
line it comes to nearly 2,000. The total 
land available for cultivation is only 34 
lakhs of acres and thus the land per- 
capita is only a third of an acre. Various 
figures are contained in the speech of 
the Finance Minister of the State and I 
do not want to quote from it extensively. 
I hope the hon. Members will look into 
those figures and understand the posi
tion, y

Unemployment is our biggest problem 
and  I  shall quote some  figures  with 
regard to it, and read out that portion 
from the Finance Minister’s speech: 

“Coming now to the pressure of 
dependency  in the  State, out  of 
61'71 lakhs of persons aged 15 years 
and over, only 18*63 lakhs are earn
ers, 15*03 lakhs are having irregular 
employment  and  the  remaining 
28*05 lakhs are complete depen
dents.  A further  analysis of this 
problem reveals that in the most im
pressionable young years 15 to 24, 
only 3-47 lakhs out of 20*26 lakhs 
have regular employment and al
most 13 lakhs are complete depen- *
dents..............Actually, 30*77 lakhs
of persons—10*28 lakhs men and 
20*49 lakhs  women—are able  to 
work but have no openings to earn 
a livelihood”.

So, practically 31 lakhs of people are 
able to work but have no opening for 
it. That is the position.

I now refer to the position of the edu
cated unemployed. It is almost repeated 
every day that Travancore-Cochin and 
for that matter Kerala, is suffering from 
educated unemployment. But is it really 
recognised ? Very often it is said that
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<x>imnuiiisin, socialism and leftist move* 
ment are the result of educated unem
ployment. All the blame is shifted on to 
the Opposition Members sitting on the 
left. 1 would request the Finance Minis
ter to examine in what way that problem 
has been met in the Budget.

Let me take, for instance, education. 
“Wc are spending Rs. 7i  crores over 
■education which is more than one-third 
of the total amount. What is the pattern 
of education that now obtains in my 
Stale? As I said, in 1953-54, 18 lakhs 
of students attended the various schools 
and colleges. There are 46 colleges in 
that area and in 1953-54 nearly 25,000 
students attended these colleges. What 
is the proportion given to technical edu
cation ? There is one engineering col
lege with 361 students; there is one tech
nical institute at Trichur with 62 stu
dents; there is another technical institute 
near Alwaye with a strength of 100 stu
dents or a little more. There are certain 
vocational colleges. The number of stu
dents in the medical colleges is 503. Tn 
the Ayurvedic College, the number is 
500—1 had better not speak about that 
college, because it is closed down for the 
last so many months; perhaps Dr. Jai- 
soorya  knows more  about it.  There
fore, out of a total of 38 lakhs of pu
pils, only 3,000 receive  any  sort of 
technical  or  professional  education. 
Professional  education  includes  tea
chers’  training  courses  like  L.l'.,
B. T. and everything that is absolutely 
useless, unless  he  is employed  as  a 
teacher and lives at  a semi-starvation 
level. For industrial development, you 
have to plan out; you have to find the 
resources;  you  have to  examine the 
availability of raw materials and so on. 
But where is the particular difficulty in 
switching over to technical institutes ? 
Let us look at the speech of the Fin
ance Minister of the State. He is giving 
us in a nutshell the blessings which are 
going to be presented through the Bud
get:

“The Department proposes to un
dertake a  wide and  varied pro
gramme of new activities in the en
suing year. The most  prominent 
among them are : introduction of 
M. A. courses in English and Mala- 
yalam in the Maharaja’s College, 
Ernakulam; introduction of science 
degree courses in  the Government 
College, Chittur; starting of a Mala- 
yalam Akademi....” 

over which presides a gentleman  who 
does not know one word of Malayalam.

"the starting of a Public School 
in the hills; provision of a hostel 
and play ground for the Physical 
Education College, Trivandrum; the 
starting  of a  State Central  Lib̂ 
rary”—

as if it is the first library to be start
ed—

“the establishment of a Central 
Technical  Institute  and  Junior 
Technical Schools . ..” etc.

The old damn thing is there; there is 
nothing new. There is no innovation. 
Therefore, I deeply regret that our Fin
ance Minister has brought this Budget 
into this House. Technical education is 
what is needed most.

Mr. Deputy-Speaker: The hon. Mem
ber’s time is up.

Shri Punnoose: I would like to have 
another 10 minutes.

Mr. Depufy-Speaker:  There are 20
Members who would like to participate; 
the hon. Member can divide the time 
himself.

Shri Velayudh&n (Quilon cum Mave- 
likkara—Reserved—Sch. Castes): There 
are 12 Members in the House from Tra- 
vancore-Cochin.

Mr. Depiity-Speaken If hon. Members 
from Travancore-Cochin want that no 
other Members should participate, they 
may say so.

Some Hon. Members: No, no.

Shri Mathew  (Kottayam):  All the
twelve members  from  the State and 
some other algo should be allowed to 
participate.  •

Mr. Deputy-Speaker; Then the nuniber 
would come to 20 and the hon. Minister 
will also have to reply.

Shri Veiayudhan: There are certain 
interests also; the time should be divided 
between the 19 or 20 Members.

Mr. Deputy-Speaker: 1 know the in
terest that the hon. Member represents 
and I do agree that his interests are 
represented quite adequately. But others 
also want to speak.  '

Shri Punnoose i 1 would crave your in
indulgence  and the  indulgence of the 
House to give me ten minutes. Other
wise, there is no use of my standing....



S191 1 Bwlg€t 14 MAY 1»56 Trttumicon̂̂tchin Budget B152

Mr. D̂uty-Spcalwr: He  should try 
lo fitiish in five minutes.

Sbri
minutes.

mmutes.

: I will try to finish in 5

Rapid  industrialisation is  the  only 
possible salvation for our people; every
body will agree with that Whenever the 
question of industrial development  is 
raised, the chargc is made that in Tra- 
vancore<̂ochin there is strike, industrial 
disharmony and all that is hampering 
progress. The argumient is that because 
of labour unrest, no industrial undertak
ing can be established. During the last 
year 1:88 lakhs of man-days have been 
lost due to strikes and the Finance Minis
ter deeply regrets it! There is the Indian 
Labour Gazette before me, but unfor- 
tuoalely there is no time for me to quote 
from it. But please note that Travancore- 
Cochin comes only after West Bengal
& Bombay in the member of man-days 
lost. Please look at another fact. What 
arc the strikes due to ? If you go through 
the Indian Labour Gazette, you will find 
that the average annual earning of a fac
tory worker in Travancore-Cochin draw
ing Jess than  Rs. 200  per  month is 
Rs. 683, which is the lowest in India. 
Even in Andaman and Nicobar Islands, 
the figure is Rs. 864. What I want to 
say is that our wage-scales are not higher 
than those in the rest of India, and in 
certain cases much lower. From page 
43 of the Indian Labour Gazette, you 
will find that the number of labour dis
putes that took place  in  Travancore- 
Cochin in the year 1953-54 was  783. 
They say it is a large number, but look 
at the reasons: “Discharge, bonus, leave,
, ctc----” 1 want to assert with all  sin
cerity that 98 per cent, of the labour dis
putes in my State are either to retain 
the existing conditions or to implement 
the existing provisions of law. I am ap
pealing very seriously to the Members 
on the other side; I am addressing the 
Finance Minister also. Let us make an 
enquiry into the whole  matter. Let us 
find  out the real causes of  Labour 
troubles in the State and make an earn
est effort to remove them. The fact is 
that Travancore-Cochin or in Kerala for 
that, the working class is a powerful 
force. It has developed into a political 
forcc, occupying a decisive position; Un
like in many other parts of India the 
working class had always been in the 
vanguard  of the national  movement. 
Even in 1938 (when the national move
ment was only taking shape the working 
class in my State was in the forefront. 
After that, they have stood firm and

fought for national freedom and devê 
lop̂ the movement itself, with the re* 
suit that today they are near the throne 
of power. This is realised by our friends 
not the other side—Congress,. Thereforê 
efforts are made to put down the wor* 
kers. I can cite so many instances.  1 
challenge  any hon. Member  on  the 
other side to share that a fair deal  iŝ 
given to the workers.  Sir, even the 
smallest and the most  legitimate d̂ 
mand of the workers is denied and big 
struggles are provoked with the object 
to tire out the  workers and weaken 
their unions. This is at the root of pre
sent labour situation in the State.

Let alone the new industries. Take the 
old ones, for example, the coir industry. 
The story of the coir is the story of 
Kerala. Twenty one lakhs of people live 
by that industry directly or  indirectly. 
Do you  know what is  their  present 
plight 7  Government has taken  three 
steps : it has spent money and set up a 
coir board; it has organised coir co
operatives;  it has declared  minimunk 
wages. We had discussions about the 
Coir Board some time ago. Even Shri 
A. M. Thomas said that the record of 
the Coir Board was not good. The Com
merce Minister promised to look into the 
matter.  What is the export position? 
They say that it has increased.  We 
know that our raw materials are bcinj 
exported increasingly to other countries. 
Factories are being put up in Holland, 
France and other countries. Every year̂ 
our exports in Coir goods is declining. 
Our whole industry is facing a big cri
sis practically reducing the whole of the 
coast line to starvation. I would request 
the Finance Minister to come to our 
rescue. True, we have the co-operatives. 
A  sum of Rs. 36 lakhs—I  do  not 
remember the exact figure—has  been 
spent.  What happenned ?  This money 
was spent  little by  little  for  some 
time.  On the day  previous to  the 
speech, more than half of the money 
was about to lapse.  The whole money 
was somehow distributed in a hurry. The 
conflict in the coir industry at the cot
tage level is between the husk owner who 
sinks the husk and the producers who 
convert it into coir. These co-operatives 
have put money into the hands of the 
husk  owners.  The  Government  has 
placed some money at the hands of the 
husk owner. There is a big crisis in the 
industry. Coming to minimum wages, 80 
per cent, of the industrial disputes arise 
out of the non-implementation of the 
minimum wages. I do not want to go 
into the question further.
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Take the rubber Industry. Malayala 
Manorama,— think Shri A. M. Thomas 
will agree that it is the conscience keeper 
of the Congress party in that State— 
writes in a editorial the other day ex
pressing deep anxiety on the fact that 
while Travancore-Cochin accounts for 
96 per cent of the entire rubber pro
duced in this country, that a tyre factô 
that was contemplated to be started in 
the State is not going to be there and 
that it is going to be taken to Madras. 
It that happens it will be extremely un
just. Let It also be understood that we 
will  strongly oppose any  partnership 
with the  Dunlops or the  Goodrich in 
the  establishment of this  factory. Al
ready these foreign companies have a 
monopoly of the business. 1 want the Fin
ance Minister to reply to this point why 
we should not hajk'e a rubber factory pro
ducing  tyres in the T.C.  State in the 
public sector itself? The speech of the 
State Finance Minister is sweetened by 
promises: He holds out the prospects of 
starting industries like Heavy Electrical 
goods» shipyard,  development of fish
eries and so on. Let me know what the 
Central Government is going to do in 
these things.

Conditions in our State are unbearable 
and they are being made more unbear
able. I would be railing in my duty if 1 
do not tell in two minutes....

Mr. Depnty-Speaken One minute.

Skri Pannoose:  Two minutes and I
shall finish.

Mr. Deputy-Speaker: It is only one 
minute; he will have to conclude

Shri Pnnnoose: We have got a police 
administration:  absolutely  unbearable,
most rotten, about which any man with a 
little conscience will be ashamed. I would 
request my friends including Shri Mat- 
then to get up and claim that we have 
got a decent police. It is written in the 
State Manual that 100 years ago—I have 
no time to read—the police was corrupt, 
high-handed, aggressive, etc. Exactly the 
same conditions prevails there today. I 
have got a bundle of paper with cases in 
which people have been beaten, murder
ed in lock-ups, women raped, all sort of 
things done. Shri M. N. Oovindan Nair 
M.P. and Shri Achutha Menon, well- 
known to all coming from Kerala, along- 
with Shri A. K. Gopalan gave a memo
randum to the Home Minister of the 
Central Government. But, it has been 
thrown into the wastepaper basket. Do

you know who rules in the State today? 
The LG. of Police is the real man who 
wields power. I have no personal grouse 
against him. I would claim to be a friend 
01 his. But, until and unless that 1.0. of 
Police is removed,—he is the greatest 
disappointment  in  my  life; —and 
total reform of the Police Department is 
undertaken, no good can come to the 
Stale. After Shri Rao went there, there 
have been 8 cases of manhandling, one 
at Mundakayam, another at Varkala, one 
at Konuni, etc. So many people have 
been  beaten. I am  quite sure.  Nfc. 
Deputy-Speaker, if you are arrested in 
my State no one can be sure that you 
will not be insulted. Even Shri A. M. 
Thomas will agree with me about the 
conditions existing there. If you want to 
help us in any way, if you want to be 
of sure benefit to us,—for heaven’s sake» 
clean our public service, at least bridle 
the police and do something about it so 
that the generations to come might say 
that they did a little good. Every dark 
cloud has its silver lining and even the 
President’s rule can do us a good turn 
if it chooses.

Shri A. M. Thomas:  Mr. Deputy-
Speaker, at the very outset, I must say 
that the speech of my friend Shri Pun- 
noose who initiated the discussion on 
this  budget has  been  disappointing. 
When I hear him I thought that he was 
making an election speech.

Shri Valayudhan: He could not get 
much time.

An Hon. Member: You make another.

Mr. Deputy-Speaker: Order, order, let
us hear.

Shri A. M. Thomas: Shri Punnoose 
said that the time allotted for discussion 
was limited and justice could not be 
done to the subject. He spoke for about 
40 minutes. I expected that he would 
devote some time to make constnictiye 
suggestions as to how our  economic 
conditions could be improved, how our 
economy should be developed and bow 
our unemployment problem could be 
solved. Except for some reference to the 
setting up of a rubber factory and the 
development  of the  coir industry,  I 
should say that his speech was mainly 
delivered with an eye on the next general 
elections.

From 1952 onwards, after this House 
was formed after the general elections,
I do not think that any area in this
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country has been shown in this House as 
deserving attention from the Centre as 
Travancore-Cochin. It has been a com
plaint of several Members of this House 
coming from other States that it would 
appear that India consisted of only Tra- 
vancore-Cochin and Rayalaseema. Now, 
we do not heard much about Rayala
seema. But we still hear about Travan
core-Cochin. While the people ofRa- 
yalaseema have been able to turn the 
comer, I do not think the people of 
Travancore-Cochin have been able to do 
so. Shri Punnoose devoted a major part 
of his speech to abuse the party that 
was in power In  Travancore-Cochin, 
namely the Congress Party to which  1 
have the honour to belong.  When we 
judge the achievements of any Govern
ment, we have to  judge  them in the 
light of the background in which that 
Government is working, the difficulties 
that that Government had to encounter. 
And if we evaluate the achievements of 
the Congress Party in Travancore-Co
chin in that spirit, let alone the frequent 
Ministerial changes in  that State,  I 
make blood to assert in this House that 
that Government can stand comparison 
with the achievements of any Govern
ment in India.

Shri Pmmoose: Facts.

Mr.  Dep̂-Spcaken  According to 
one’s own views. Let us also differ.

Shri A. M. Thomas: In spite of the 
difficulties that the Congress Govern
ment in Travancore-Cochin was labour
ing under, I again assert that the achieve
ments of that Government can form a 
chapter of legitimate pride to any per
son coming from that State.

Shri V. P. Nayar: Even you.

Shri A. M. Thomas: T may at out
set mention some of the facts that have 
to be borne in mind when we assess the 
achievements of the Congress Govern
ment in Travancore-Cochin. It may be 
borne in mind that there is a party in 
Travancore-Cochin calicd  the Kerala 
Socialist Party and that party had certain 
Members  in  the  Travancore-Cochin 
Legislative Assembly too. The principal 
objective of that party was an indepen
dent Kerala State, and the election mani
fest® of that party indicated that it stood 
for an independent Kerala Socialist Re
public. It also advanced certain argu
ments although they cannot stand scru
tiny, and some telling facts which might

appeal to the ordinary layman of that 
State. That party used facts such as that 
although we are deficit in food, we are 
rich in cash crops, we have got strategic 
materials in abundance of which the 
whole  country is in short supply.  In 
cocoanuts and arecanuts the country is 
in short supply, but the quantity that is 
produced by India is produced by Tra- 
vancore-Cochin. Ninty per cent, of the 
raw rubber in India is produced by Tra
vancore-Cochin. We have got other ex
port commodities like pepper, tea, ginger, 
cashcw, lemon grass oil of which we 
have got practically a monopoly. And 
there are our mineral resources too which 
have not been exploited. These are some 
of the arguments that that party used to 
advance during election time, and on 
other occasions, in favour of  Kerala 
being an independent and autonomous 
State free from the Centre. I just men
tion this fact only to indicate that there 
are parties in  that State the like  of 
which we do not see in any other part 
of this country, which instead of try
ing to co-operate with the Centre and 
work out the Five Year Plans, want to 
throw obstacles in the way.

The party to which my hon. friend 
Shri Punnoose belongs was saying at the 
Palghat conference that the Five Year 
Plan has to be worked. But its previous 
position was that it was only a paper 
plan and was of no use.

Shri Punnoose; This is news.

Shri A. M. Thomas: They once said 
that it was of absolutely no use, it was 
not going to bring any good to our coun
try.

Shri Punnoose ; Wrong.

Shri A. M. Thomas:  But when that 
party found that the Plan has worked 
tolerably well, that the targets mention
ed in the Plan have been almost achiev
ed,  now at its  Palghat  conference it 
seems to have stated: “We should try to 
co-operate in the working of the Plan”. 
So that, when Members like Shri Pun- 
noose attach the party that was in power 
there, may I ask Shri Punnoose whether 
his party or any other party in that State 
has offered any co-operation to the party 
in power in that Slate ?  Co-operation 
was practically nil.

Shri V. P. Nayar: There was only cor
ruption for co-operation.

Shri A. M. Thomas: They were only 
creating law and order situations, orga
nising strikes and putting all sons  of
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obsUoleA in the way of the working of 
that Oovernnocnt, so much so we could 
not have expected the same smooth work
ing of Government there as the Con
gress Party could enjoy in the other 
States in the country.

I would invite the attention of all the 
hon.  Members of this House to  the 
forthright, simple and frank speech of 
the hon. Finance Minister, Shri A. J. 
John, when he introduced the budget 
in the Travancore-Cochin Assembly in 
March, 1956.

Shri Velayudhan: Is he still alive ?

Shri A. M. Thomas; I would say that 
this speech of Shri John, in spite of the 
criticism offered by Shri Punnoose, is un
rivalled in its simplicity and its frank
ness.

Kumari Annie Mascarene  (Trivan
drum) : Oh, yes, we know that.

Shri A. M. Thomas:  Some circum
stances may kindly be borne in mind by 
the Central Government which is now in 
charge of the administration of Travan
core-Cochin. We have reached a very 
critical period in that State. We find a 
new State is going to be formed and 
it has been argued with force that the 
transfer of Malabar to Kerela would be 
inadvisable on financial and administra
tive grounds. A very gloomy picture has 
also been drawn with regard to the finan
cial prospects of the future Kerala State, 
and It has been termed the problems State 
of India. This is what has been said in 
the latest report of the Home Ministry: 
(Central Government)

“With a fast increasing population 
which made the  pressure on the 
limited supply of land very acute, 
the per capita area of cultivation
being about 30 cents...............Tra-
vancore-Cochin among the Indian 
States presented very peculiar and 
difficult problems to be handled by 
a popular Government”.

It is generally thought that there is 
something rotten,—and it has also been 
pictured by Shri Punnoose like that,— 
in the State of Denmark. In spite of 
lack of comparative stability, on closer 
scrutiny we will be able to find that the 
record of that State in post-independent 
India is something of which, as I said 
before, anybody can feel proud.

What are its peculiar problems? One 
problem Shri Punnoose has referred to. 
There is no other part of India where 
. the density of population is as high as in 
Travancorc-Cochm.  The  density of 
population, according to the 1951 census, 
is 1,015 per square mile. The all-India 
average is only 285, per square mile of 
inhabited area, the density will come to 
1,829, and according to the indications, 
in 1961, 2,192 will be the density, and 
that will perhaps be the highest in the 
wortd.
[ hri  aghava hari in the Chair\

In the picture of the component units 
of the Indian Union which has been 
drawn by the States Reorganisation Re
port, we will be able to find that Kerala 
with 14,980 square miles will have a 
population of 1316 millions and Karna
taka with 72,730 square miles will have 
only a population of 19  millions, so 
that Kerala State would have more than 
four times the density of population of 
Karnataka.

Since I may not have time to come 
back to this aspect, I may just mention 
one fact before passing. It has been 
stated that inter-pronvincial settlement 
will be one of the solutions for the over
population of Kerala. That is one of the 
remedies suggested. I have also been 
saying, and many Members from that 
State were also emphasising that fact, 
that inter-provincial settlement has to be 
planned and executed by the Centre on 
a national basis. An attempt has been 
made by the Centre in this direction and 
some families have been settled in An
damans  and some in Bhopal.  With 
regard to the conditions in the Anda
mans, I  am not now in a position to 
say anything.

An Hon. Member: It is very bad.

Shri A. M. Thomas: But with regard 
to the conditions in Bhopal, I must as a 
person coming from T.C. say, if this is 
the type of inter-provincial settlement 
that the Centre wants to plan, we would 
“dwell in the midst of the alarms there 
than reign in this horrible land ?” The 
land may be quite all right. There may 
be tremendous scope for exploitation of 
resources, but I understand that the con
ditions of the families that have gone 
from Travancore-Cochin to Bhopal are 
really miserable. Those settlers have been 
given an abode which is worse than what 
is given even to cattle. That is what I am
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told. If that is the way in which Gov
ernment want to organise this inter
State settlement in order to deal with 
the problem of overpopulation of a parti* 
cular State, 1 would say that we do not 
want such inter-State settlement at all. 
I understand that those persons have no 
supply  of pure water; they have  no 
supply of the implements necessary for 
husbandry.  After having purchased  a 
pair of bullocks with  what they have 
been given, they have nothing more to 
live upon till they invest some money, 
do some labour and then reap the bene
fits thereof.

Another aspect which has been dealt 
with by the Finance Minister of Tra- 
vancore'Cochin in his speech is that he 
was intending to put the available land in 
Travancorc-Cochin at the disposal of the 
deserving section of the community, and 
that he had also a proposal in hand, 
namely, the appointment of a land com
mission for that purpose. I invite the 
attention of the Finance Minister as 
well as the Home Minister here to the 
necessity for setting up such a land 
commission, and then distributing the 
available land in that State to the de- 
servmg section. That would be a very 
desirable proposal.

In this connection, I would also like 
to tell Government that there was an 
attempt made some time back for giv
ing about five to ten acres of land to 
some families there. But since there was 
no proper planning, and there was no 
proper development of that area, very 
fertile land, and very beautiful land, has 
been exploited in such a way that there 
Ws been soil erosion, and the land that 
was entrusted to  these people is now 
lying like a desert. As the Chairman of 
the Select Committee  on  the Rubber 
production  and  Marketing)  (Amend
ment) Bill, I along with other members 
had an opportunity to visit these areas 
and I found that very good and fertile 
land had been spoilt on account of the 
sort of distribution that had been adopt
ed. and the scant attention given to the 
colonisation  scheme in  that State.  I 
ip»rould. therefore, submit that a proper 
plan should be drawn up, and there 
should not be any waste of the resources 
of that State, and the available land in 
that State should be distributed in such 
« way among the members of the deserv
ing section of the community as not to 
result in any public waste.

I shall now make a reference to the 
the nature and size of the unemployment 
problem in that State. There is a colos
sal accumulation of unemployed per
sons, which is not a feature that figures 
anywhereelse in  India.  60,000  job- 
securers are added every year by the 
growth of population alone. The number 
of unemployed persons  at the end of 
1955 has been estimated at 14-5 lakhs, 
and the number of under-employed 10 
lakhs. If 7-25 lakhs of women are left 
out, then we are left with a balance of 
10-25 lakhs of unemployed persons, and
10 lakhs of under-employed persons, as 
we enter into  the Second Five Year 
Plan. Even to keep up the current level 
of employment, we shall have to find 
job openings for three lakhs and more.

In the Second Five Year Plan itself— 
1 do not want to refer to it in any great 
detail, but 1 shall say only this muclh— 
the gravity of (he situation has been re
cognised, and specific mention has been 
made of two States, namely, Travancore- 
Cochin and West Bengal. The situation 
in Travancore-Cochin is complicated by 
the fact that there is a lot of educated 
unemployment also there. To have nearly 
half the working population with no 
work to do is a problem which faces no 
other State in the country.

We have also to bear in mind that 
Travancore-Cochin with all the poveny 
that  it is under, is perhaps the  most 
advanced State in India. Both the States 
of Travancore and Cochin enjoyed very 
progressive and good governments. Both 
the States were  following  a  forward 
policy in the matter of  nation-building 
activities, especially,  health, education, 
and communications  that state enjoys 
the highest literacy today among  the 
states in this country.

From the statistics that have been 
supplied to us, we find that in that 
small  State,  we  have  got  50  first- 
grade colleges, among which there is 
only one medical college, one engineer
ing college, one agriculture college and 
one veterinary college.  I do not think 
that even in Britain there are so many 
college students per lakh of population.

There are 5,872 educational institu
tions in that State, among which 613 
are high  schools,  855  are  middle 
schools, and 4219 are primary schools.

The problem of educated unemploy
ment in that State faces us with a veir 
menacing situation, and I should say that 
it  has got very explosive  possibilities 
also.
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When I am on the question of the 
progress achieved 1 should also make a 
reference to the advancement made in 
the matter of public health and other 
developmental works in that state. There 
are 32 major  hospitals in  Travancore> 
Cochin, 116 dispensaries, and 35 grani- 
in-aid hospitals. Ayurveda has not been 
neglected. There are 16 Ayurvedic hos
pitals, 81 disTCnsaries and 320 grant- 
in-aid Ayurvedic hospitals.

In regard to mileage of roads, Tra- 
vancore-Cochin  has  led  the  rest of 
India.  It is 0;82 per  square  mile as 
against the all-India average of 0*16 per 
square mile.

Sbri V. P. Nayar: All made by Cong
ress ?

Shrf A. M. Thomas: Yes. If you go 
through the statistics at the time when 
the Congress Party came into power in 
1949, and compare it with the satistics 
now, you will be able to find that in 
many respects, the figures have been 
doubled. There are 550 panchayats  in 
that State.

I mention all these facts only to indi
cate that Travancore-Cochin State being 
a very progressive State, when we devise 
plans for that State, those plans must 
be in keeping up work the progress 
which it has achieved so far, that is to 
say, when we adopt or apply any plan 
to that State, it must not be a plan which 
will stagger the progress that it has been 
maintaining throughout.

I  should also say, and I should think 
that the Central Government also have 
come to know about it, that it is not 
a very dormant and tame type of people 
that we get in Travancore-Cochin. It is 
a vigorous type of people that we get 
there. They are a vigorous and vocifer
ous set too. Temperamentally also. .

Shri N. Sreekantan Nair:  They are 
rebellious.

Shri A. M. Thomas: They are very 
rebellious like my hon. friend Shri V. P. 
Nayar; although many persons there do 
not possess the facial characteristics that 
my hon. friend possesses, yet in de
meanour and other features Shri V. P. 
Nayar  typifies several  people in that 
State.

Shn ▼. p. Najw: I am glad.

Shri A. M* Thomas: There is an in
satiable urge for progress and a better 
standard of living in diat State. That is 
an important aspect that we have to 
bear in mind.

Another point that must be borne in 
mind is that there has been a great trade 
slump in that State. The Finance Minis
ter may say that there are inflationary 
tendencies  because of the  purchasing 
power that we have been able to inject 
' mto the people of this country. But when 
we take into account the conditions of 
Travancore-Cochin, we shall find that 
because of the trade slump and because 
of the low price of''the articles which 
it was able to produce during the last 
four years about Rs. 70 crores—and 
that sum had to go to that portion of 
the country—is  the  extent of  short 
fall in its income. That is to say, the 
purchasing power of the population of 
that State has been reduced to that ex
tent.

Let us now see how these big ques
tions in Travancore-Cochin have been 
handled by the Centre. In the First Five 
Year Plan, although based on population, 
we  were entitled  to  an allotment of 
Rs. 60 crOres, yet even with the addi
tional allotment on account of the un
employment problem and other things, 
the actual allotment available was only 
Rs. 30 crores. And what was the condi
tion of the finances of that State, when 
the Congress  Party  came  to power 
You know the difficulties that we had 
to face in the matter of food situation. 
During the four or five years prior to
1954, that State had to incur Rs. 16-76 
crores of expenditure by way of sub
sidies for the distribution of foodstuffs 
and the Centre gave Rs. 8*57 crores. In
vestment on the education side served 
as the heaviest draft on the State ex
chequer  there. Out  of the  1956-57 
budget, of Rs. 31 crores 38 lakhs, inclu
sive of capital expenditure Rs. 7 crores
11  lakhs have been set apart for edu
cation alone. No other State in this 
country utilises so much proportion of 
its tot̂ expenditure for the purpose of 
education.

I referred to the nature of the dis
cussion in 1952. Some Members spoke 
then about the problem of unemploy
ment in that State. It has been recognis
ed that the panacea for the ills of unem
ployment in Travancore-Cochin is indus
trialisation. It has been frequently stated, 
‘industrialise or you perish*. I just want 
to read one sentence from the speech of 
the hon. Finance Minister in 1952. I
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would like to ask whether having dia
gnosed the disease, he  has exerted or 
moved a little finger in the direction of 
the  requisite treatment. Shri  Matthen, 
when he spoke on the budget, said that 
a little more  of  industrialisation was 
needed. He referred to the slump in the 
coir industp̂.  Referring to what Shn 
Matthen said, the Finance Minister ob
served :

“He did not merely step at draw
ing attention to the depressed state 
of the coir industry, but went on 
to make suggestions. He made two 
suggestions, |is a  matter of  fact. 
One was that that area was  in 
need of a certain amount of indus
trialisation as a sort of a permanent 
solution of the problem. I believe he 
has hit the nail on the head there”.

I respectfully ask the Finance Minis
ter what investment he has made for in
dustrialisation in that State, 1 would ask 
him what portion of the Central outlay 
has been invested in that State, what in
dustries have been started there and what 
Central projects have been started there. 
Except the location of the DDT factory 
there, which will absorb about 200 per
sons, we do not find a single pie of the 
Central outlay in  Travancore-Cochin. 
So I would just like to remind the hon. 
Minister about what he said in 1952.

The hon. Finance Minister of Tra- 
vancore-Cochin—1 do not know whether 
Shri  Punnoose  will like to call  him 
‘honourable’__

Shri V. P. Nayan He has proved him
self dishonourable.

Shri Velayudhan: That is a very bad 
aspersion.

Shri A. M. Thomas: He has stated that 
the T.C. Government had suggested the 
installation of very many factories. One 
is a heavy electrical factory. It has been 
later decided to be located in Bhopal. 
Then he has suggested that the second 
shipbuilding yard should be located in 
Travancore-Cochin—I  do  not  know 
what is going to be its fate. Then he 
has suggested the setting up of a Cen
tral Press there—I do not know what 
is going to happen to that also.

Shri Punnoose : Everybody knows.

Shri A. M. Thomas: What I want to 
emphasise is this: when we criticise that 
Government, when the Centre also do 
not appreciate the difficulties of that

State* 1 would submit that the Central 
Government have not done their duty by 
that State. 1 just want to ask Shri C. D. 
Deshmukh and the Home Minister whe
ther they want democracy to succeed ia 
Travancore-Cochin.

Shri P. S. Rau is reported to have 
stated at a Press conference in Travan- 
drum very recently that because of his. 
interview with Shri T. T. Krishnama- 
chari, he has been able to get three in
dustrial estates, one each at Trivandrum̂ 
Quilon and  Trichur, two major  work
shops 9t Tiruvella and Ettumanur and 3 
small  workshops located at  Atingal̂ 
Moovatupuzha and some other place. I 
would ask whether these den̂ands have 
not been pressed on the Central Govern
ment by the Government of that State 
also. What was the reason for the delay 
in giving sanction to those schemes 7

I just want to say that the approach 
of the Centre in this matter is not cor
rect. When a popular Government comes 
and  approaches  the  Central  Govern
ment, the latter adopt a particular atti
tude, but when the government is taken 
over by the Centre and President’s rule 
is established and  an Adviser is sent 
the Central Government adopt a dif
ferent attitude. I want all these projects 
that the Adviser initiates to be executed, 
but I also want to emphasise that the 
approach of the Centre in this matter 
has not been fair or proper.

Dr. Lanka Sundaram (Visakhapat- 
nam); You deserve the Government you 
got.

Shri A. M. Thomas: I just want to 
ask of the Finance Minister one question 
before I close. When he introduced the 
Budget on the 28th March 1956, he said 
that he was only introducing the Budget 
introduced by the Finance Minister of 
Travancore-Cochin, and he was not com
mitted to the figures mentioned therein. 
He also mentioned that instructions had 
gone to the various States to the effect 
that they must balance their budgets* 
at least the revenue side should be ba
lanced. I ask the Finance Minister, which 
of the revenue budget of any State, 
except of Part C States, has been balanc
ed ? Take the budget of West Bengal. 
Take the case of the budget of Bihar. 
So that Travancore-Cochin was no ex
ception.

I would say that the Centre is also 
committed to the size of the Plan that 
has been approved by the Planning Com
mission, namely, Rs. 71‘2 crores or so,
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after deducting the 5 per cent and with
out including other Central schemes for 
unemployment and other thin̂. What 
has  been done, as 1 gather from the 
Budget papers that have been distributed, 
is  that instead of carrying over  the 
amount to the last years of the Plan, 
they have phased the Plan in such a 
way as to spend about one-fifth of the 
outlay in the first year of the Plan itself. 
The Budget has been framed with that 
obiect in view. So that I would say that 
if we vote these figures, it should not 
be open to the Centre to say that it it 
not committed  to these figures.  The 
Centre must be prepared to come forward 
with the aid that is expected from the 
Centre in the form of grants, loans and 
other things. It should not be Open to 
the Centre to say that there has been 
over-budgeting or something like that. 
The new administration is being geared 
up to the task. If it is given a chance, 
it will be able to  sjwnd the entire 
amount. So the Centre should not be 
found wanting as far as that State is 
concerned when the Second Five Year 
Plan is implemented.

Shri N. Sreekantan Nalr: About one 
and a half months ago, this House pass
ed the Appropriatidn (Vote on Account) 
Bill  in respect of  Travancore-Cochin 
State for about Rs. 10,00,89,000. Now, 
we are dealing with the General Budget 
with  an  estimated  revenue  of 
Rs. 18,89,90,000 and an expenditure of 
Rs. 21,98,28,000. There is a deficit in 
this Budget of Rs. 3,08,48,000. We have 
to go t̂o the details of this in 6i hours 
and pass the Budget also. In the mean
time, President’s mle is going on in the 
State. Shri P. S. Rau has started his 
regime with a fanfare of trumpets. I now 
also hear that a co-Adviser has been 
appointed, and in addition, an anti-cor
ruption officer has been appointed. To 
add insult to injury, I am told, he is a 
pensioner from the Central service. Such 
imports are very unpopular in my State.

We had the tragic experience of offi
cers being imported in hundreds during 
the  Diwan period, among them some 
pensioners also. They were certainly ap
pointed to propitiate some God in the 
Olympiad  at  Delhi in those  days.  I 
would like to know which God in this 
Delhi paradise is being propitiated by 
this appointment of one Bambaiwala— ’ 
whether it is any Minister or any Secre- 
jjry, I do not know. Anyhow, a Bam- 
biawala has been sent to us to root out 
the corruption in the whole State.

L. S.

1 P.M.

Anyhow I feel that the President's Ad
ministration has been forced  on the 
State and the other parties were not 
allowed  to  come  to  power  mainly 
because  the  Government  did  not 
want  the  Leftist  Ministry  to  ex
pose all the corruptions of the Congress 
Ministry. Naturally, the anti-corruption 
ofiicer is not expected, nor is he capable 
of, exposing the corruptions of Minis
ters, that went before. Then, what is he 
going to do? Perhaps he may try to haul 
up some of the small fry in the Govern
ment service. If he succeeds  I have no 
complaint. But to bring in a fairly good 
admmistration in the Stat̂ we must un
derstand what are the basic causes of all 
these defects.

Two things have been pointed out in 
this House: one is the unemployment 
question; the other is the shortage of 
land. But the other things that count 
actually in the administration are the 
police atrocities, the one which has al
ready  been referred  to  by my  hon. 
comrade Shri Punnoose, and then nepo
tism and thridly corruption. These three 
are inter-related and they are, I consi
der, a legacy from the times of Sir
C.P.’s administration in the past. The 
police administration in the State is the 
most rotten as has been pointed out.

Before I come to that I want only to 
point out one or two facts, which have 
been left out in the calculation and the 
real assessment of the unemployment 
position. When the whole thing is cal
culated we will find that about 26*1 lakhs 
of wage-eamers have to support 75*45 
lakhs of non-earners so much so every 
earner, every worker, has to provide for 
three non-earners, or three people who 
cannot work. The total mmiber of un
employed, people who are prepared to 
work,  but who cannot get work, lias 
been  pointed out to be 30*77  lakhs. 
Families who get below Rs. 50 per men
sem are estimated to be 29*4 per cent; 
families getting between Rs.  50 and 
Rs. 100 per mensem are 36*4 per cent; 
those between Rs. 200 and Rs. 300 per 
mensem 6*2 per cent, and those who 
earn Rs. 300 per mensem is only 5-6 
per cent.

If Wtf look at the distribution of land 
also, we will find that over 82 per cent, 
of the wet land and 75 per cent, of the 
dry land are plots below one acre and 
only 3 per cent of the plots are plots
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above 5 acres. When we consider* the 
low standard of wages and income on 
the one side and the low acreage of 
land in the hands of the cultivators, and 
when we also know that there has been 
in the recent past, within the last two 
years 21-2 per cent, fall in the actual 
prices of amcultural commodities, we 
will realise uat the loss of the peasant 
in the State is certainly very very in
ferior to that of the  worker and,  that 
itself is worse' than in any other State in 
the whole of India.

There has been a reference, which has 
been  stated  by my hon. _ friend  Mr, 
Thomas also, that the attempt to limit 
the holdings and giye land over to the 
landless has been held up. By whom? 
That is a very pertinent question. Who 
framed these land  laws? It was the 
P.S.P. Ministry which had a short span 
of life. They framed the Bills and  it 
was the look out of the Congress Min
istry, the Panampalli Ministry, to ex
plode those Bills, not to  allow those 
Bills to be passed into law.  It is very 
clear, because we know that the Con
gress in our State, why, all over India, 
is a party of the vested interests. They 
cannot allow such a Bill to be brought 
in, because they will lose all their sup
port.

[Mr. Deputy-Speaker in the Chair]

It has also been pointed out. Sir, that 
in spite of the poverty, in spite of the 
unemployment, in spite of the paucity of 
land, the quantimi of money we repeived 
from the Central  Government for the 
first Five Year Plan has been only 50 
per cent, of what we ought to have got 
even if only the actual proportion of 
the population is taken mto account, 
without  taking into consideration  the 
high level of education and the back
wardness of the State, in the matter of 
heavy industries and other industrial con
cerns. If these are also taken into consi
deration we must certainly get a much 
higher amount. But we have got only 
50 per cent, of what was due to us in 
the first Five Year Plan.

In the Second Five Year Plan we get 
Rs. 71*2 crores as has been pointed out 
by Mr. Thomas.  What is our  desert? 
\̂̂at are our dues. We ought to get ac
cording to mere calculation of percen
tage Rs. 125 crores for the second Five 
Year Plan. We have got only 56 pCT 
cent, of what we ought to get even in 
the second Five Year Plan. The Central 
Government claims that even this is too 
much. Is it because we are down in the

far South ? Is it because we axe an edu
cated set of people? Is it because we 
have got, as my hon. friend just now 
said, more roads than any other part of 
India ? But with regard to railways our 
position is much inferior to that of any 
other part of India. The schemes which 
have been submitted by the State Gov
ernment, which are very insignificant, 
have been almost discarded and they are 
not being taken up, I am informed, in 
the  next Five Year Plan. With  this 
Rs. 7112 crores the ̂-Finance Minister 
of the State hoped that we would be 
able to provide 1*81 lakhs jobs. But 
even if this anticipation comes true— 
which  I doubt very much—there  are
60,000 additional job-seekers every year.
So, for the next five years there will be ' 
3 lakhs job seekers, so much so, not only 
the number but even the percentage of 
unemployed in the State will be muCh 
higher, with the result that instead of the 
ratio 1*3, one man will have to work 
and support four others: that will be 
the position at the end of the second 
Five Year Plan period so far as our 
State is concerned. All these calculations 
have been based on the false hope that 
the  seven industries  suggested by  the 
Finance Minister like the heavy electri
cal machinery, ship-building yard, the 
steel processing plant, the Government of 
India Press, the coach building factory 
and other factories would all be put up 
there. If they are also not put up there, 
as has been already decided in most of 
these cases, what would be the fate of 
that State?

Sir, there is another very interesting 
factor. Two years ago in the Central 
Budget there was a provision of Rs. 2 
lakhs to set up a titanium metal plant, 
it was only a skeleton plant. But nothing 
has been heard of it. The raw material 
for titanium is  ilmenite.  Ilmenite  is 
our monopoly. Other countries are try
ing to powder rock to get it. But that 
is being sent out from our State in large 
quantities. Titanium is the metal of to
morrow; it is the metal of today for all 
high-powered aeronautic parts. But there 
is no scheme even to start a titanium 
metal factory in our State, in spite of our 
holding a monopoly of the raw material. 
It is at this critical juncture, when we 
have to fight against the Central Govem- 
m̂ent for our legitimate share in the 
allotment for the second Five Year Plan, 
when we have to decide the boundaries 
of the Kerala State, when we have to 
decide the question of integration of the 
services  between  Madras  State,  the
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Centre and the Travancore-Cochin State 
and so on and so forth, that I.C.S. offi
cers have been sent to the State and that 
President’s rule has  been established 
there.

It is claimed that they will administer 
the State in such a way that all the out
standing evils now prevalent in the State 
would be removed. As a matter of fact, 
there is neither the time nor the facili
ties to make any radical change in the 
social or organisational  set-up of the 
State. What they can do at best is to 
bring some reforms in the administra
tive machinery. Even for that,, as I said 
before, there are three evils to be over- ’ 
come. The story of police excesses is a 
tragic one, as has been pointed out by 
my friend, Shri Punnoose. Our Inspector- 
General of Police is a very good friend 
of mine, of Shri Punnoose and, not only 
that, of all of us. But, what I wish to 
bring to your notice is that he started 
as a Police Inspector and he rose from 
that position  by  a judicious  man
handling of the  citizens of my  State. 
He still  believes  in  third  degree 
methods,  long  after  democracy  has 
been established in the State. Unfortu
nately, when the Congress bosses, came 
to power, they thought that they could 
use the same old repressive machinery. 
They forgot their own lessons.  They 
forgot how they came to power.  They 
forgot how they  got so much  sym
pathy of the people. They got the sym
pathy of the people because they suffer
ed,  they  sacrificed.  They  forgot  all 
these lessons  and  they utilised  the 
same Inspector-General  of Police  to 
beat and murder  people, in lock-ups 
and in the streets. What is the result? 
The result has been, as has previously 
been pointed out, the gradual decline 
of the Congress. Just after coming out 
of office, what happened?  The Con
gress General Secretary was a candidate 
for the Rajya Sabha elections.  From 
45 Congress men his votes came to 36.
If he had lost one vote, he could not 
have come to the Rajya Sabha. Hence 
at least these police atrocities have got 
to be stopped.  Will the Government 
dare to st(« it ? If they do, well and 
good and I will congratulate them. If 
they do not, it will be the death-kndl 
for the Congress.

Mr. Depnty-Spcaker: The hon. Mem
ber shoula soon finish.

Shri N. Sreekantan Nafri I have just 
itarted. Sir.

Mr- Deputy-Speaken The hon. Mem
ber should fî h his observations within
5 minutes, The time put down here is 
12:58.

Shri N. Sreekantan Nain  I may be
given at least 10 minutes; I thoût I 
would get 30 minutes. Anyhow-----

Mr. Deputy-Spcaken He should try 
to finish within 5 9r 6 minutes.

Shri N. Sreekantan Nain  The poUce 
has been interfering in any and every in
dustrial dispute. Any eniployer may put 
in a petition and immediately the police 
comes down and he is taken mto custody 
and taken to the police station and kept 
there for 4 or 5 days and manhandled. 
Before he comes  back, he is removed 
from the rolls on the plea that he wm 
absent without leave. This is the atti
tude that is generally taken in industrial 
disputes. It is a most ridiculous thing 
that the police can interfere in any in
dustrial dispute in our State.

My friends have been complaining 
that there have  been  strikes and that 
labour  has  been  vociferous.  The 
Finance  >linister  said  that  there 
has  been a loss of 188 lakhs man- 
days. I claim responsibilty for the loss 
of 1 lakhs man-days. Why was it brought 
about ? There was an illegal recruit
ment,  recruitment of  the  I.N.T.U.C. 
workers, workers who have never been 
workers before. A hundred and twenty- 
eight of them were recruited and re
trenched workers were not re-employ
ed. We protested against it; we went on 
strike. On the 85th day, the State Gov
ernment started negotiations with us. 
We agreed upon the terms of reference 
and represented jointly to the Central 
Government for  adjudication,  under 
section 10(2) of the Industrial Disputes 
Act. After getting this request, the dis
pute  was  referred  under  section 
10(1) (c), and the terms were changed 
to  the prejudice of the workers.  The 
workers  filed  a Writ Petition  in the 
Punjab High Court. But, ultimately, what 
happened ? The Punjab High Court has 
become an  object of ridicule  to the 
workers in my State. The Central Gov
ernment has refused to file a Reply State
ment before the High Court and it has 
lowered their prestige in the eyes of all 
democratic people. It is this attitude of 
the Central Government towards trade 
unions and the deliberate attempt of the 
Congress Ministry in the State to break 
up trade unions wherever they are con
trolled by opposition parties and to sub- ' 
stitute the INTUC for them, that i» be
hind all these strikes.
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I was referring to the Chawara incident. 
By this attempt at recruiting other wor
kers, what does Government gain ? The 
Government has lost terribly; the wor
kers have lost terribly and there was a 
loss of a lakh man-days for the nation. 
The case is pending and to conduct the 
case, the brief was given out to a friend 
of the Chief Minister at exorbitant rates 
and all sorts of misappropriation is going 
on.

The  revenue  estimated  from  the 
State owned  industries  for  1955-56 
was placed at Rs. 19 lakhs and the re
vised estimate is  12*01  lakhs;  only 
about 63 per cent. For 1956-57 it has 
come to Rs. 6*55 lakhs or one-third 
of the previous year’s estimate. Where 
has all this money gone? It has been 
misappropriated. There has been deli
berate corruption.

In the Ceramic Factory at Kundara— 
I have been the President of the Union 
for several years—the entire contract of 
the produce has been given at 35 per 
cent commission. Not only 35 ĵr cent 
Commission, but it is after it is trans
ported and loaded in the trains.  This 
comes to more than 50 per cent, of the 
total price. Originally, it was only 7i per 
cent. This is the parting gift given by the 
Panampalli Ministry to the Agents—t̂hc 
Bawa Crokeries. Do you mean to say 
that this is a philanthropic act ? I dare 
allege that it is an act of corruption. 
There have been thousands of such ins
tances which were brought forth in the 
State Legislature when the no-confidence 
motion was discussed. Discussions con
tinued and none of them were met by 
the  Chief  Minister; but there was  a 
majority of 2 or 3 at that time. They got 
through. That did not help them to con
tinue for long because the whole system 
was rotten and there was corruption and 
nepotism. What happened ? The few re
maining  stalwarts,  Shri  Kumpalathu 
Sanku Pillai, Shri T. M. Verghese, Shri 
K. M. Kuruvilla—two of whom were 
Minister for a long time— ŵho were 
with us in the Congress, are going out of 
the Congres because even they could not 
stand the corruption of the Panampalli 
Ministry in the State. Shri Panampalli 
Govinda Menon and his master brought 
down the Congress from the highest pin
nacles of prestige. They have brought 
down the name and prestige of the Cong
ress for the building up of which they 
did not shed tears or blood. It is we 
people sitting here, people like Kumari 
Annie Mascarene, Pattam Thanu Pillai

and others that have shed tears and 
blood and people like myself and Pun- 
noose who have built  it up. They have 
not spent their time and energy for tbp 
building up of the Congress organisation. 
The State machinery was utilised against 
the workers; to smash them and  to 
build up the INTUC. In an answer 
given to a question of Shri Vittal Rao,, 
in this House, it was said that the wor
kers belonging to INTUC was 2610 
whereas it has been accepted that the 
number of workers of the U.T.U.C. and 
the A.I.T.U.C. is 6 and 10 times that of 
the INTUC.

When the question of nominating two 
representatives to the Tea Board came 
up, both the A.I.T.U.C and U.T.U.C. 
were left out. When the question ot the 
Rubber Board came,  the A.I.T.U.C. 
fought it out and they got one of the 
two seats. The U.T.U.C. was completely 
left in the lurch. Is this a fair type of 
administration; is this justice ? When this 
is the type of corruption prevailing, how 
do you expect the Congress to win the 
support of the working class; how do you 
expect any honest and honourable citizea 
living in the State to say that strikes are 
not justified ? How can Shri Thomas 
himself say that he is in agreement with 
the policy pursued. He does not like 
that; I know that. All the Members of 
Parliament sitting here do not like that 
but they are compelled to put up with 
it. This is the kind  of administration 
which has been taken over by Mr. Rau.
I feel that Shri Rau is a big talker and 
bluffer. He has started talking about  a 
number of schemes. For eveiy Govern
ment officer, how can he build residen
tial quarters?  Are these included  in 
the Second Five Year Plan? Where 
else can he get the money? I do not 
know how he can do all these unwar
ranted things!

Another matter which I wish to bring 
to the notice of this House is that he 
has been infringing on the rights of this 
House. He has been insulting this House. 
Last week he convened a meeting of the 
members of staff of the secretariat and 
told them, “I have given you freedom to 
work without ministerial interference for 
ten months.’* What does it mean ? Is it 
not an insult to the institution of demo
cracy ? How can he say that ? How docs 
he know that the President’s rule is 
going to be extended ? Is it not an in
sult to this House? Are we Members 
of this House expected to bow down to 
what he says and extend the terms of 
the President’s rule? It is adding insult 
to injury. It is better both for the Stote
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and the Centre to see that the President’s 
rule is stopped there as early as f>ossible. 
The earlier it is stopped the better. 1 am 
sorry the Prime Minister is walking away 
with his back towards democracy. He is 
again going back or going up the ladder 
of fascism; but that is not going to work 
in my State. We shall fight if democracy 
is not brought back, if better govern
ment is not Drought to the people, there.

Shri Achuthan (Crangannur): In 1956, 
as was the history of our Parliament, we 
have the undesirable duty of discussinjg 
the  Travancore-Cochin Budget in  this 
House. I am not proud of it. It so 
happens that in our State things have 
come to such a position that the Presi
dent has to take up the administration of 
the State. But taking things as a whole, 
Shri Punnoosc, a communist  Member, 
has said, that Congress was responsible 
for this state of affairs.  There is some 
truth in it. But what is the position that 
it has taken. The Congress Party in Tra
vancore-Cochin is losing. But what is. 
their lot in Andhra? 1 mean the com
munist party. All the parties in Travan
core-Cochin  have their own  different 
ideologfes. The R.S.P. has got its own 
ideology; the K.S.P. has its own ideology; 
the P.S.P. has its own ideology.  Now 
the question is this: are they going on 
proper lines with regard to the education 
of the people, in the political sense ? Let 
the Communist Party itself think about 
this matter, instead of mixing up matters. 
How can that Party now come here and 
try to attack the Congress? I do admit 
that we are at fault. Otherwise this un
deserved incident would not have hap
pened. I am sorry for it, but wĥt can 
we do? Let all of us, when the next 
election comes, stand up on our own 
legs and tell the people what our ob
jectives are and ask them, if they have 
confidence in us, to give us the power 
to govern or administer the State. Let 
those people who are now in the Opposi
tion go and tell the people their objec
tives and seek election. That is the way 
to solve the problem.

Coming to the Budget, when I look
ed into the Budget papers and the speech 
of the tfjc-Finance Minister, Shri John 
I thought it was one of the best speeches 
ever made in any of the State Legisla
tures of India. We are not proud even 
now that we have done so much, because 
in this country we have to do a lot. 
Even from the very beginning I am not 
of that calibre or pattern to say that we 
are over-confident or complacent about

what we have done. We have done a lot 
during the last five years. Are we proud 
of that ? When the Finance Minister ex
plained  the financial position of the 
State, he stated that a small State like 
Travancore-Cochin is going to spend in 
the next year a sum of about Rs. 21 
crores.  He did not say that he  was 
proud of it. He simply said that these 
are the promises of the State, these arc 
the things they wanted to do. Stage by 
stage we have to deal with them in a 
democratic way. But that chapter was 
closed and,.the President’s rule has now 
come there. •

What led to the Adviser, Shri Rau, 
to have an Assistant Adviser, we do not 
know. We ought to have been consulted 
before any such appointment is made 
because we, as members of that parti
cular State, are about 18 in numt̂r in 
both Houses of Parliament and we are 
equally responsible as Shri Rau or any- 
b̂ y else throughout India. Before hu 
request came to the Home Ministry, be
fore that request was granted, the Home 
Minister should have consulted us by 
asking us, are you in favour of an Assis
tant Adviser being appointed as request
ed by Shri Rau. That is the best way 
of dealing with the question, so that we 
may go and tell the people the correct 
position that conditions may improve 
due to the President’s rule.

Coming to the anti-corruption ofîcer, 
I have nothing to say against the appoint
ment of an outsider as head of that de
partment. It is better to have an outsider 
in charge of that department instead of 
having a very senior, capable official 
from that State itself. It is immaterial 
to me whether he comes from Bombay 
or Calcutta. There are a number of de
partments where some officers are cor
rupt.

Coming to the police department, I 
must agree with many of the speakers, 
particularly Shri  Punnoose and Nair, 
who stated that it requires some sort of 
reform.  I have been thinking of this 
matter for the last ten or fifteen years 
when I used to be in the Assembly. How 
are we to recruit police inspectors? For 
the posts of police inspectors, we must 
have proper personnel. We see gradu
ates and matriculates between the ages 
of 20 and 25 being inspectors having res
ponsible work to do. They are youn̂t- 
ers and they fall a prey to temptation 
easily. We know about all these things 
in detail from one station to another and 
we  are  complaining  about  it
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to  the  authorities  conceited. 
There  must  be  some  scheme 
devised by which» when inspectors are 
placed in charge of particular stations, 
they must be the best men for the job, 
with some character and not easily liable 
to fall a prey to the attractions otfered. 
If steps can be taken in some such direc
tion, the reform of the police can be 
achieved.

Coming to the services, there are a 
number of grievances  of the officers 
coming'from Cochin State and to those 
coming from Travancore State. The in
tegration of the services has not been 
done on a proper basis. Therefore, let 
us examine the question if there is any 
genuine grievances with regard to the 
officers coming from the Travancore or 
Cochin State. Moreover, as we are short
ly going to have Ihe officers from Mala
bar integrated into this State, say, after 
six months or so, we should see that 
before then the grievances of the officers 
are looked into and remedied. We should 
find out a method by which the legitimate 
grievances of the officers will be reme
died so that they will serve the country 
for its betterment.

Coming to the general scheme of the 
Budget, I liave to welcome it. I am not 
one who will consider that because the 
Travancore-Cochin  State  has  certain 
commodities which are exported to out
side countries, it must be given prior 
consideration in the Second Five Year 
Plan. If such an argument is allowed, 
then Assam will come and say, “Give 
us all the money that we earn for the 
country put of our tea”. So also, West 
Bengal will adduce a similar argument in 
respect of jute. So, I suggest that the 
peculiar conditions and position  of the 
State must be looked into in deciding this 
question.

The main thing referred to by many 
hon. Members is unemployment. How 
can that be remedied in a day ?

Shri N. Sreekantan Nalr: In five years.

Shri Achotfaan: Even after five yearn, 
the  present position of  unemployment 
will continue, because every year we are 
adding about 1'8 million people. After 
five years, even if we succeed m absorb
ing a large number of people every year, 
there will be 9 million more people and 
so the present position of unemployment 
is bound to continue after the ônd 
Five Year Plan period. What are the

remedies you suggest? Take agriculture 
and the'suge of agriculturcd development 
in that State, and the facilities that are 
given to the agriculturists. Intensive cul
tivation has to be given encouragement 
by giving manures and seeds at subsidised 
rates through co-operative societies on 
easy instalments. Government must give 
top priority for extending electric power 
to all places. I am not saying that Gov
ernment must take upon itself the res- 
ponsibilty to lift water. But it mpst make 
power available so that the people may 
instal motors. Thousands of acres wiU 
be benefited if power is made available 
to the people for irrigation purposes. It 
is a matter which could be looked into.

There were some remarks about the 
Coir Board. I have to say something 
about that Board not because 1 am a 
member there. It has done  its best. 
There was a criticism that we were not 
sending finished goods. But the foreign 
countries are not requiring the finished 
products. How can we send? The Coir 
Board has been attempting to export 
finished products but they say that they 
wanted only fibre and yarn and not 
finished prdoucts. In  our trade agree
ments, it is not a product for sale. We 
have contacted the people concerned. 
We have also stressed this point. The 
whole of the coir  industry  must  be 
brought under co-operative operations. I 
know there are in some places some 
societies but the position is not as good 
as one would wish it to be. I may say 
that I am proud of the Coir Board's 
work. I am sorry because Shri Thomas 
had hot looked into the papers.

I now come to fisheries. Shri V. P. 
Nayar was always asking questions about 
this. Something must be done. We must 
have a plan for this purpose so that we 
may help the fishermen there. The catch 
must be well-stored. There must be cold- 
storage facilities and also transport faci
lities so that the interior parts may be 
able to get the products.

The second important industry in Tra- 
vancore-Cochin is the hand-loom indus
try. I have the Report of the Hand-loom 
Board here and I am sorry to find that 
the State has not made much use of 
the loans and grants made available. 
From the statement showing loans sanc
tioned up to 31-1-1956 and the expendi
ture up to 31-12-1955, .1 find that the 
Madras State gets Rs. 30 crores while 
the Travancore-Cochin State gets only 
Rs. 35 lakhs. So also, I find from this
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book that with regard to the working 
capital  for  the  weavere*  co-operative 
aocieties, yarn distribution societies, etc. 
Madras  gets Rs.  13 lakhs while  the 
Travancore-Cochin  State  gets  only 
Rs. 1,90,000. It is so with regard to the 
other grant$ and loans from the Centre. 
There is a suspicion in my mind that 
our State Government is not trying its 
best to get as much as possible from the 
Centre for distribution to the hand-loom 
weavers. I have heard some complaints 
that the inspectors of the Coir Board 
or the Hand-loom Board are insisting on 
formalities and technicalities and harass 
the working of  these societies. They 
should guide and must not hinder their 
progress. They should not themselves be 
stumbling blocks in the way of co-opera
tives.

1 now come to irrigation. I do not 
know if. the Central Government is con
sidering the Idiki scheme. It is one of 
the major schemes. I do find that the 
Central Government has not taken up 
this scheme. If this scheme is imîlement- 
ed, a number of people will get employ
ment. The people of Nemmara and other 
areas are suffering from drinking water 
scarcity. There is a scheme here called 
Pothurdi scheme. If these two schemes 
are taken up, it will greatly relieve their 
distress. The Mangalam scheme has been 
taken up by the Madras Government.
So, let the Travancore-Cochin Govern
ment consider the Cheerakuzhi scheme 
which has been included in the Second 
Plan and the Pothurdi scheme. It would 
cater to the needs of certain areas which 
are coming to Kerala State after Octo
ber or  November when  the  Kerala 
State is formed.  There should not be 
any double-spending.  Utmost  benefit 
iihould be available to the people.

I now come to other questions. I am 
proud of the roads available in that State, 
There are also a number of big bridges.
I am proud of the Pultut and Cherai 
bridges. I understand there are a number 
of other roads under contemplation by 
the communications department. There is 
no connection between the northern por
tion of Crangannur taluk which is the 
southern portion of Ponnani taluk of the 
Malabar district with Trichur Taluk. Let 
the Government take up this thing and 
construct a bridge so that the people of 
that area may have the advantage of 
communication with the other areas.

About drinking water supply. I have 
to say this. The whole of the coastal 
area  of my  constituency is  suffering,

from a scarcity of drinking water. It in
cludes Muthukunnam.  Parur,  Vypin, 
etc. Even now, there is dearth of water 
supply. There appears to be some sche
me.  The people kne\y that the Budget 
is going to be discussed today and so 1 
have got telegrams from them that this 
question must be taken up.

There are a number of other points 
which have to be looked into. One Mem
ber said something about the colleges. 
There was only one medical college. We 
should have another medical college. It 
may be at Trichur. I am not very parti
cular about the place. Malabar is going 
to join Kerala. Let it be at Malabar. Let 
it be in Calicut. But there must be one 
more medical college for Kerala. Let 
there be more agricultural and engineer
ing colleges. It will be difficult for ui 
unless we have more technical in̂itu- 
tions in our country. There is no use of 
having more arts and science colleges. 
An hon. Member said that there were 
more than 46 colleges in that State. In 
my  State  primary  education  means 
school final examination. In other parts 
of India the conditions are different. 
Within two miles radius there will be 
a high school. There will be no other 
iexplanation for saying,  because it is 
overeducated, no more schools will be 
opened there. There are a good many 
numbers of schools but they must  be 
converted into basic schools. Technical 
schools must be provided. You must call 
a halt to this growing number of arts col
leges. If one community starts a college, 
then the other communities—Nair con'- 
mynity, Christian community and oihers 
—̂ will also start colleges. There is ac
tually a race for opening colleges. Due 
to that,  the  unemployment problem 
there is in a virulent form.  I under
stand that the whole Parliament is sei
zed of that situation and Travancore- 
Centre must be prepared to come for- 
State. All these things that I have point
ed out can, therefore, be considered.

I am not very happy with the Presi
dent's Rule there. But, what are we to 
do? I hope the Central Ministers will 
devote special consideration to Travan- 
core-Cochin and see that, if possible, 
they spend the whole money that has 
been allotted. Let the Central Govern
ment spend some ten crores of rupees 
there and see what improvement can be 
done. The people are well educated there. 
If employment facilities are offered, that 
will raise their standard of living. The
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Goverament must see that technical edu
cation is given to the people there and 
see that they are kept on a level obtain
ing in other parts of the country.

I would once again appeal to the hon. 
Home Minister and to the Finance Minis
ter to give special attention to this State. 
When  the President’s  Rule ends  the 
people must feel that the Central Govern
ment was alive to the situation and, in 
spite of the faults of the parties there, 
on account of the President*# Rule the 
people have been placed in a better 
position than they would have been if 
they were under Uieir own Ministries.

Kumari Annie Mascarene: Mr. Depuy- 
Speaker, Sir, it is not for the first time 
that the budget of Travancpre-Cochin 
is coming for discussion in this House. 
But this time the budget of a problem 
State has come into &e hands of the 
Central Government, which bŷitself is 
a greater problem than the problem of 
Travancore-Cochin Stale. In English lan
guage, Mr. Deputy-Speaker, we have a 
figure of speech called synecdoche, where 
a part is put for the whole. But, here, 
we have got the whole put for  the 
part.

Democracy functioning in this coun
try of ours had taken such a curious turn 
that Travancore-Cochin, which had an 
organised democratic government long 
before the Republic of India was formed, 
has now lost its legs. It can*t stand on 
its own legs and has come for help to 
a so-called Government which is more 
eligarchal in character and reality than 
democratic. The budget will show clearly 
that it is the budget of a nebulous State, 
a State, which is Travancore-Cochin to
day. expecting to be a Kerala State to
morrow, with a legislature not in exist
ence, not consulted to form a Presiden
tial State and yet on the remaining and 
on the way to become a Kerala State. 
The budget has to be considered in the 
light of these facts.

I heard a Member of the Congress 
Party speaking about the Finance Minis
ter's speech there and saying that a single 
and at the same time —I forget the other 
word— p̂erhaps, an intelligent Finance 
Minister’s sp̂ch shows the achievement 
of the Congress administration. I wish to 
bring before you. Sir, facts and figures 
to show the state of administration in 
that State during the last phase of the 
Congress administration. On page 2 of 
the Finance Minister’s speech you get a

tabular form showing the productions of 
the country—paddy»  coconut, arecanut 
etc.—from 1953 to 1956. If you go 
through that statement you will see that 
the  production has steadily  decreased 
from 1954 to 1956 except in the case of 
cashewnut and  ginger, thanks to  the 
Congress administration. Again, if you 
look at page 10, you will be surprised to 
note the great difference in the budget 
accounts of the Congress Government 
that was functioning there lately, and the 
P.S.P. government that was functioning 
just a few months back. You will note 
that what was hitherto a deficit budget 
suddenly  loses its deficit character on 
account of the lifting of control. The 
P.S.P.  Government, which was  mainly 
responsible for the lifting of controls, 
had brought such enormous changes that 
the Finance Minister said:

“Thus instead of an expenditure 
of Rs. 205-17 lakhs originaUy anti
cipated there was actually a credit 
of Rs. 223-19 lakhs which accounts

* for a difference of Rs. 428*36 lakhs 
betwiran the budget estimates and 
the actuals. But for this welcome, 
but unexpected turn of events, the 
budgetary anticipations  would not 
have been totally upset and the year 
would have closed with a compara
tively small surplus of Rs. 54*74 
lakhs.”

It is quite a clear case to show the 
difference between the administration run 
by the PSP and the administration run 
by the Congress. No sooner the controls 
were lifted the heavy deficit turned into 
an excess and the gap is filled up to the 
surprise of the Congress Ministry. That 
is really something which has to be re
membered.

Today we are imposing controls again. 
One by one we are retracting our steps. 
We have controls on everything except 
self and that is the point where we have 
to curb ourselves.

I was just, telling you about the de
crease in the production figures during 
the time of the Congress Ministry. Now 
I am just calling your attention to page 8 
of the Explanatory Memorandum where 
a list of income is shown. During the 
last few years—say from 1954 to 1956— 
the income is steadily decreasing except 
in State excise duties. On the other side, 
on page 9 you have got the figures of 
expenditure which shows a steady in
crease from 1954-55 to 1956-57. Here is 
a case of revenue decreasing on one side
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•and the expenditure increasing on the 
other side. Is this the kind of democratic 
administration, I wish to ask the Finance 
Minister.

On page 47 of the same Explanatory 
Memorandum,  you  have  dealt  with 
Demand IX—Heads of States, Ministers 
and headquarters staff. The figures here 
show that from 1954 to 56 the expendi
ture on pay and allowances has increased 
irom Rs. 9:8 lakhs to Rs. U*.71 lakhs in 
respect of President, Heads of States, 
Ĉabinet  and  Ministers  and  from 
Rs. 19*86 lakhs to Rs. 26*99 lakhs in 
respect of Secretariat and Headquarters 
Establishments. The revenue is falling; 
agricultural production is falling, and the 
expenditure is increasing. Tliat is the
• expenditure that the poor tax-payer has 
to incur in Travancore-Cochin for the 
maintenance of the democratic institu
tion.

Coming back to the budget, 1 do not 
find any difference here or any differ
ence there. All the corruption, all the 
êxploitation, that are complained of in 
the Centre are seen in a miniature picture 
with greater effect in the Travancore- 
Cochin State. My friend on this side was 
speaking about police administration. I 
endorse every work of his. I am only 
sorry that he knows so very little about 
corruption,  manhandling, manslaugh
ter, etc., that are going on under the 
police administration. He has only had 
a cursory glance. 1 am living next door 
to the l.G. and I know much better.

Mr. Deputy-Speaken The others also 
are of the same opinion.

Kumari Annie Mascarlne: As for that 
matter, the l.G. is a common factor. I 
have been seeing an l.G. in that part of 
the State who is a counterpart of an 
l.G. we see elsewhere. Therefore, the de
fect is not in just one State. The whole 
police administration has to be reformed 
and moralised in order to maintain the 
stability of administration in any coun
try.

Coming to the industrialisation of the 
country, there is a common complaint. 
It is a reality that in Travancore-Cochin 
State you have got educated unemploy
ment. My friend who was speaking here 
has said that there is a remark that par
ties are formed because of educated un
employment. He said that it is not true. 
Ôn the other hand, I contradict him and

say that that is exactty the real reason 
why we are having so many parties in 
Travancore-Cochin Slate and we are un
able to have a majority party to run the 
administration. We have got so many 
leaders  and  various  parties  there 
exploiting  the  educated  unemploy
ed  to  such  an - extent  that  each 
party captures  a  few and the result 
is we have too many parties and not a 
single majority party to run the adminis
tration. That is really the reason. As for 
that matter, hitherto, even in the Centre, 
we have not come across a solution for 
unemployment. In Travancore-Cochin, it 
is still worse. I know the Employment 
Exchange  and  the  unemployment 
bureaux and how they are functioning. 
It is a mere camouflage. The problem 
can be solved only by industrialising the 
country. We have got scope for heavy 
industries. But, unfortunately, it was not 
given consideration by the Antral Gov
ernment. For instance, I have got in my 
constituency the titanium products in
dustry. It is run on a partnership basis 
between the State Government and the 
British Titanium Company. 1 find that 
we have got more scope for developing 
the paint industry side by side with this 
titanium industiy, and arising from the 
same titanium industry. But the British 
company is very careful to see that the 
paint industry is not developed and so 
much of paint is imported every year 
from abroad. We are encouraging the 
paint industry abroad more than we do 
within this country.

This is not the only instance. There 
are many industries in this country which 
have  been deliberately  kept down by 
foreign industrialists so as to see that 
we do not develop. I wish this Govern
ment had the backbone to resist that 
attempt and to resist such foreign ex
ploitation in our country. The Coir In
dustry, for instance, has got its major 
industrial operations abroad. While we 
have the Coir industry in Kerala, which 
is the backbone  of the  labourinjf 
classes, that industry is  as much dis
couraged as possible in order to encou
rage the industrialisation a coir abroad. 
Take, for instance, the  soap industry. 
Soap industry is one of the few indus* 
tries in  Travancore-Cochin which arc 
run by the Government and the Gov
ernment are running it on a loss, as all 
public sector industries worked by Gov
ernment are running on a loss. That is 
why the other day I suggested that the 
private sector should be  given all en
couragement.
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I understand that the Government is 
intent on starting a printing industry in 
Travancore-Cochin State. I have got peti
tions from Sastancotta that the surround
ings are quite agreeable to start the in
dustry there and that Government have 
already come and  examined the place 
and those people expect me to put in a 
work for them to this Government say
ing that they should be given aU chances 
of starting that industry there.

We have got minerals also. It is one 
of the rarest industries that could be run 
in the whole world. I think we have got 
only three or four mineral companies 
dealing with mineral sands. We in Tra- 
vancore-Cochin can command monasite 
and ilmenite to such an extent that we 
can exploit to the full all that Nature 
has bountifully given to us. But they 
want tq start the industry in Bombay. 
Why? Because Travancore-Cochin has 
not got a godfather in the Central Gov
ernment. Similarly, we have got so many 
industries which can be easily started. 
Timber is one such industry. Again, the 
ceramic industry is run bv the Govern
ment on a loss. It must be given to the 
private sector . For the paper industry 
also, we have got all the raw materials 
there. In the second Five Year Plan, they 
have recommended the starting of heavy 
industries in Travancore-Cochin State. 
Steel, electrical equipment industry and 
so many other heavy industries have been 
recommended in the second Five Year 
Plan. I wonder whether they will ever 
reach realisation.

Now, it is very interesting to note 
how the Finance Minister of Travan
core-Cochin ends his speech in the Tra- 
vancore-Cochin Legislative Assembly. I 
have so far shown the facts and figures 
regarding the deterioration of the revenue 
and the income and the increase in ex
penditure as well as the deterioration in 
agricultural  production.  The  Finance 
Minister there was very highly appreciat
ed by Shri A. M. Thomas. This is what 
the Finance Minister says:

'  “In surveying our achievements 
of the past we have found some 
ground for satisfaction.”

The satisfaction is, the income is de- 
creating and the expenditure is increas
ing I That is the satisfaction of the Fin
ance Minister who is so very highly

appreciated by members of his party. 
The Finance Minister continues as fol
lows:

“I feel confident that with the
experience which we have gained
in the past,

—that is, with regard to the increasing 
expenditure and decreasing income—

“We can look  forward to the
future with optimism.”

If injustice is done tP any State, it is- 
in Travancore-Cochin. We have got there 
the highest literacy in the whole of India. 
We have got resources for stating many 
industries. We are known for our com
mercial products. When we are speaking 
about schools and colleges, I wonder how 
many of the Members know most of the 
schools or say, about 50 per cent, of the 
colleges and 60 per cent, of the schools 
are run by private people ? That has 
brought our literacy to such a high per
centage. When we speak about the NSS 
College and the SNDP College, do not 
think that anything is wrong there. Noth
ing is wrong there. Private people started 
those colleges and havêgiven education 
to all students without any speciality to 
one’s own community. Therefore, it is 
not on account of the Congress adminis
tration that education has spread there or 
that literacy has increased there. Similar 
is the case with industries. If you allow 
private capitalists to start industries we 
need not go to the Government for so* 
much of patronage. The unemployment 
problem could be solved very easily. If 
only the unemployment problem could 
be solved, the next general election will 
show that there will be a solid majority.
1 do not say which party \dll get it. 
People will take to any party. There will 
be a solid majority to run the adminis
tration so as not to entrust the adminis
tration of a highly educated State in the 
hands of the Central Government as if 
we are unfit for democracy'.

2 P.M.

Shri Kottukappally (Meenachil): I was 
listening to my friends on the right side 
and I am glad that I caq very well agree 
with something of what they have said. 
Mr. Punnoose read a passage of Lord 
Curzon’s description of Kerala. Of aU 
the English snobs I have heard about, 
Curzon seems to have been the worst: but 
then, he had a knack of writing poetic 
prose and that is what he has done in 
this description of my State,

Shri Punnoose: I thought it will appeal' 
most to Congressmen.
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Shil Kottuittpp«lly; I  quite  agree 
with Mr. Punnoose that my State, is a 
fair land, a picturesque land, a beautiful 
land. {Interruptions).

Mr. Deputy-Speaken Let not private
conversation go on for a long time.

Slui Kottukappally; There is another 
portion in the  description of Kerala 
that Mr. Punnoose has left out. That is, 
Kerala is a land of laughter, of ancient 
songs, of drama and dance. More famous 
of them all is the kathakalL My friend 
Mr. Punnoose is an experienced actor in 
the kathakali dance. My friend Shri Sree- 
kantan Nair joins with him on the stage, 
but not always. I love to see them at this 
theoretical performance.  I believe the 
Hon. Member in this House will not take 
Mr. Punnoose and Mr. Sreekantan Nair 
seriously when they have gone into per
sonal  allegations  about  the Congress 
Ministry and about the different depart
ments .there.  Such things, form part of 
the drama they perform.

I will come to more serious things.

An Hon. Member: Why not start with 
Budget ?

Mr. Deputy-Speaken That is exactly
ihe more serious thing.

Shri Kottukappally: I consider this 
Budget as a sober, sound  and  sane 
document. It has the stamp of the per- 
sonafity of its author, Mr. A. J. John, 
whose integrity has never been question
ed by any one during 8 or say twenty 
years of his public life.

1 have not found  that the figures 
shown in the Budget are the result of 
any flight of imagmation. Look at the 
figures for 1954-55 and 1955-56 and 
compare those figures with the figures for 
1956-57. For 1954-55, the revenue was 
Rs. 17i cror̂s; for 1955-̂6 it was over 
Rs. 18 crores for 1956-57 it is estimated 
at Rs. 19 crores. The expenditure esti
mated for  1956-57 is Rs. 22 crores. 
What  are the previous  corresponding 
figures of expenditure \ In 1954-55, ex
penditure was over Rs. 12i crores. In 
1955-56, it was about Rs. 20 crores. My 
friend, Kumari Annie Mascarene men
tioned that the income has gone down 
and the expenditure has gone up.  I do 
not think these figures show that ten
dency. It is the other way.

Shn A. M. Thomas: We want expendi
ture to increase; then only there will be 
national development.

Shri Kottukappally: Not ahvays. What 
are the main sources of income: They 
are excise duty, agricultural income-tax 
and other taxes, stamps and registra
tion.  Excise duties amount  Rs. 230 
lakhs; agricuhural income-tax including 
land revenue comes to Rs. 200 lakhs; 
forests yield Rs. 214 lakhs and other 
taxes and duties amount to Rs. 275 
lakhs.

The Members on the other side of 
the House have pointed out that the 
major item of expenditure in the Budget 
is education. The amount to be spent 
for education is Rs. 7 crores which is 
almost one-third of the total estimated 
expenditure. We take pride in calling our 
State as the most literate State in India.

take pride in the fact that Travan- 
core-Cochin is one of the most educated 
States in the whole world, whether it be 
America or Europe. Show me another 
region of the world where people are 
more  educated and more  enlightened. 
The past experience has shown the wis
dom of spending money, you may call 
it “lavishly”, for the education of the 
future citizens of the State. I find that 
the Congress Government have conti
nued that policy of putting more and 
more money into the education of the 
children of the State. Knowledge and in
telligence alone are the best guarantee 
for the future prosperity of a State.

Shri D. C. Sharma (Hoshiarpur): What 
about the pay of school teachers ?

Shri Kottvkappaliy : 1 am coming to
Mr. Sharma’s relevant question.  Then 
additional expenditure on education has 
been caused to some extent by the fact 
that a large part of Rs. H crores is 
being paid to the Government school 
teachers and also to the private school 
teachers. It is universally acknowledged 
that all these years the condition of these 
teachers was pitiable,  poor and  that 
they Were ill clad, ill-fed and lean-look
ing. I am happy that Mr. John had the 
courage, the boldness to be good to these 
forsaken, abandoned men. I am sure that 
he  and  his colleagues will  earn  the 
gratitude of the innumerable teachcrs in 
every town and village and in every cor
ner of the State.

Knmari Annie Mascarene: After years 
of strike.

Shri Kottukappally: You did not do 
it when you were a Minister.

Another major item of expenditure is 
public works. I think the expenditure on 
this item amounts to Rs. 218 lakhs. The
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next item is, medical aid, where the ex
penditure is Rs.  171 lakhs and com
munity development, where the expendi
ture is Rs. 118 lakhs. Provision has also 
b̂ n made for capital outlay on electri
city schemes. That has been done, with 
in eye to the future, at Rs. 330 lakhs. 
Civil works would amount to Rs. 293 
lakhs; irrigation, drainage, etc Rs. 100 
lakhs. In the budget, provision has been 
made for the health and education of 
the citizens of the country, for the de
velopment of the countryside by opening 
roads, constructing bridges, improving 
agriculture,  and  for  hydro-electric 
schemes,  community projects and  for 
new  industries.  In  the  allocation  of 
funds, the present needs and the futore 
requirements for development have been 
carefully considered. The deficit estimat
ed is Rs. 3 crores. I am glad that the 
revenue estimate does not include any 
new measure of  taxation.  In a State 
where two-thirds of the families are liv
ing on an income of about Rs. 100 per 
month...

Some Hon. Members: No, no.

An Hon. Member Per month or per 
annum ?

Shri Ko ppally: It is there in the 
Finance Minister’s speech—two thirds of 
the families in the State and living on 
incomes below Rs. 100 a month.

Shri V. P. Nayan One rupee below or 
above.

Shri Kottukappally: So I say Rs. 100
or 99. With this income any measure of 
further taxation would be the last straw 
on the camel’s back.

Every one is agreed as to the basic 
trouble of Travancore-Cochin; to which
ever party he may belong, every one is 
agreed with the basic analysis of things. 
One thing is the pressure on land. I hope 
the Government of India will take into 
consideration this point which has been 
repeatedly stressed here. This is a State 
having 1800 people per square mile of 
cultivated area. Grown up children there 
ask their parents, where is the land for 
us to cultivate. About 97 per cent, of the 
families  in  Travancore-Cochin  own 
holdings less than 5 acres in extent, and 
mark, 85 per cent, of the families in 
Travancore-Cochin own less than one 
acre each. The Congress party has been 
accused and the people of Travancore- 
Cochin have been accused. Men every
where question, what is wrong with Tra
vancore-Cochin ? The angel in heaven.

if they are faced with these conditions, 
will feel frustrated, will feel discontent
ed. .

Shri V. P. Nayan We have had ex
perience of the devils.

Shri Kottukappally: The Central Gov
ernment have.many national problems: 
Kashmir, frontier troubles, rehabilitation 
of refugees, exodus from East Bê al, 
Goa. These are important problems. This 
question of pressure on land and then of 
unemployment of the educated in the 
State must be considered by the Govern
ment of India as a central problem and 
should be dealt with at a national level.

You might ask what can be done for 
Travancore-Cochin. With goodwill much 
can be done, and in five years the face 
of Travancore-Cochin can be changed 
and changed for the better. Mr. A. J. 
John has given some suggestions: estab
lishing a Ceotral Government printing 
press, heavy electrical equipment indus
try, a shipbuilding yard, . . .

Shri Piinnoose: Please get assurances 
from the Minister.

Mr. Depnty-Speaker: Order, order.

Shri Punnoose: I am persuading my 
hon. friend to get assurances.

Mr. Deputy-Speaker: This kind of ask
ing the Member directly is nol correct.

Shri Kottukappally: I commend these 
schemes to the Government of India.

As regards railways, the rest of India 
has about  8 and  odd miles of rail
way lijie for a lakh of the population. In 
Travancore-Cochin, there are 2i miles 
line for a lakh of the population. There 
are ever so many lines which could be 
opened there. One is the Cochin-Ettu- 
manoor Mundakayam-Mandura  route. 
The Madras Government is as much in
terested in this line as the Travancore- 
Cochin Government. The produce of the 
highlands of the State can be carried to 
the exporting centre, the Cochin harbour, 
along this line. It could be a pilgrim 
line also. Sister Alphonzo’s illustrious 
tomb at Bharanamganam, the temple at 
Ettumanoor and the temple at Vaikkam 
are on this line. Further, it can be consi
dered a tourist line. The Game sanctuary 
at Peermede and the lovely Periyar lake 
are on this route. Shri C. P. Mathew 
also referred to this line previously. I 
think top priority should be given to this
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railway route. There is another line— 
Cochin-AUeppey-Mavelikkara - Kayanku- 
1am. These are vital links for opening up 
the State.

There is the Iddiki Hydro Electric 
scheme. My hon. friend Achuthan and 
also others have referred to it. All the 
Members from Travancore-Cochin, with
out differences of party affiliations, went 
in a deputation to the Planning Com
mission for including this scheme in the 
second Five Year Plan. But very little 
has been done so far. This scheme can 
produce,  according  to  two  surveys,
180,000 k.w.  The cost will not exceed 
Rs. 30 crores.

Then we can have a rubber factory, 
and textile factories,  starch factories, 
lemon grass processing factories, cement 
factories, plate glass factories, a ciga
rette factory, a soap factory, wood work 
and paper factories to mention  just a 
few. Inland and deep sea fishing can be 
developed. We can establish a corpora
tion for rubber plantations, for tea plan
tations, for cashew plantations lor car- 
damum, ginger, lemon grass and other 
plantations. A geological and also an in
dustrial  survey  of  Travancore-Cochin 
should be ordered at once. A new Engi
neering college, another agricultural col
lege and another Medical College and 
some technological High schools  are 
some of  the  essentials  for bringing 
prosperity to my State. Whatever be the 
wealth and  natural  resources  of the 
Stale I say, the  prosperity of Travan- 
core-Cochin ultimately lies in our abun
dant, enlightened manpower. It is not 
the gold, it is not the silver, it is not the 
precious minerals that we might have 
but it is our rare type of roubust young 
men and women that fill up with hope 
as to the future of my State.

•

Shri Velayudhan: Mr. Deputy-Speaker, 
it happens that I have to sĵak after my 
hon. friend Shri Kottukappally has finish
ed his observations on the budget. I re
present the working classes in my State, 
t mean the untouchables of Travancore- 
Cochin, where my hon. friend Shri Kot
tukappally who comes from the same 
place from which I come, does not be
long to the working classes, but belongs 
to a class which has spoiled the work
ing classes in my State.

An Hon. Member: What is that class 7 

Mr. Depnty-Speaken Order, order.

Shri Velayudhan: This is the difference 
between myself and the Treasury Ben
ches or the Congress friends on the 
other side.

This is not the first time 1 am speaking 
on Travancore-Cochin. I have had the 
privilege of speaking from this side ever 
since 1 came into this Parliament, from 
1950 onwards, about the conditions in 
my State, about the situation in my State, 
and also about the future that is now be
fore mŷtate.

I am very much ashamed of standing 
here to speak on a budget which has 
come here through the State Government 
of Travancore-Cochin. As far as I am 
concerned, this budget is only a corpse 
of the Congress  Government in that 
State. The Central Government should 
have taken up the administration of my 
State. The budget which was not passed 
in that State because the Congress Gov
ernment resigned should have been recast 
in the new set-up, and a new light and a 
new spirit should have been injected into 
it, and it should have come in that man
ner before this House for Members of 
Parliament to accept it. But they have 
produced the old corpse here. They have 
brought the dead body of the Congress 
Ministry here and they want to resur
rect it  through, the  approval* of this 
House. Herein lies the irregularity  or 
anomaly or the moral attitude of the 
Congress Party.

My State was never a problem State 
for a democratic people. My friend Shri 
Kottukappally and all the other Members 
praised the peopfe of Travancore-Cochin 
or Kerala. They said they are very ad
vanced. Then, why is  this State being 
now ruled by an ex-I.C.S. officer or the 
President’s representative ? It is a shame
ful not only to myself but to the people 
of India. We are not afraid of suppres
sion by the Central Govemrtent or any
body, because I know a day will come 
when democracy will truimph in my 
State, but I must tell you it is a shame 
for the Congress Party, it is a shame 
for the party in power, it is a shame for 
this great party  that  rules India and 
which is successor to the independence 
movement in the country.

My friend Shri Thomas was saying 
that there is a large population in my 
State. All the speeches from the Cong
ress side ai:p now n̂centrating on this 
particular point as if over-population is 
the main problem in my State. I do not 
believe in the laissez faire theory. If you
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compare my State with the other States 
in India on the basis of natural resources, 
my State is the richest State. I can show 
that with any statistics available in the 
country. Then, why should there be this 
poverty and starvation, this unemploy
ment, this frustration in my State ? Why 
has  it happened?  My friend  Shri 
Thomas and Shri Kottukapally may be 
thinking that the popalation of Travan- 
core-Cochin should be driven away to 
other parts of India or the world itself. 
1 know they will not like it, but there 
are resources in the country. There is 
wealth in the country. But you should 
utilise it in a different way, not on the 
basis of the laissez faire theory but by 
following a socialistic system. 1 do not 
believe  in the socialism of the Cong
ress  because  the  difference  between 
their socialism and the socialism which I 
believe  in is the differences  between 
chalk and cheese. If we follow the laissez 
faire system in India, certainly there will 
be difficulties, we cannot solve any prob
lem in India, whatever slogan you may 
bring before the country. I am a believer 
and I was a believer from the very begin
ning in Marx and Engels.

An Hon. Memben In what ?

Shri Velayndluui: I do not know if
you have studied it at all.

Without  finding  a  solution  on 
the  basis  of  Marx  and  Engels,  it 
is very  difficult  to solve  the  In
dian  problem  today.  Today  Travan- 
core-Cochin  is  the  ripest  State  in 
India for experimentinĝ on the socialist 
pattern. My friend  was only speaking 
about the estates in Travancore-Cochin. 
We have got some of the largest estates 
in  India  in  Travancore-Cochin,—for 
example, tea estates, cardamom estates, 
rubber, coffee, copra and other estates. 
If the Central Government is courageous 
enough to find a fair solution for the 
problem of Travancore-Cochin, it will 
have to nationalise all these estates forth
with. That is the first method that they 
should adopt. I know this Government 
is not going to do that because it has not 
got the courage to do that. It stands for 
vested interests. It is hand in glove with 
the vested interests in the country. There
fore,  how can they solve this problem ? 
How can they bring socialism when they 
are  standing  for  only  a  slogan, 
and  I  personally ĥave  never  seen 
such  a  slogan-mdhgering  Govern
ment  as  the  Congress  today  in 
the whole world. This is what I feel.

Why have these difficulties come in? 
We had a corrupt Government from the 
very start in Travancore-Cochin. The 
Congress is responsible for the demorali
sation of my people, the demoralisation 
of  the  whole  Government  set-up 
in my State by introducing corruption, 
by  introducing  communalism,  by  in- 
tî ucing favouritism and nepotism. It 
is the Congress Party alone that is res
ponsible. I know the  Congress people 
at  heart  will  accept  it..  I  am  not 
blaming them individually because they 
are a prey of the vested interests from 
which they cannot escape. That is the 
difficulty. Why have these  difficulties 
not been removed? Because the Cong
ress and Government have failed to dis
charge their responsibilty. The Congress 
Party Members themselves brought 22 
charges  of  corruption,  nepotism  and 
favouritism  against  the last Congress 
Ministry. What have they done with it ? 
Are they going to take any action over 
it? I challenge the Congress Govern
ment, the Treasury Benches. Let them 
appoint an impartial commission and 
brin̂ forth for trial the Ministers and ex
Ministers in the State. You will discover 
the great havoc these people have done. 
They have demoralised, they have ex
ploited and misused  their power, they 
have earned money, they have earned 
material  and given to their own  fol
lowers, to their own community people 
and to their own caste people.

Coming to the people whom I repre
sent, namely the untouchables of Tra
vancore-Cochin, I should tell you there 
is a great history behind the untouch
ables of Travancore-Cochin. The Kerala 
State that is now being formed has a 
patent history. What we call Kerala was 
not Kerala. History says it was Chera- 
man Peruman’s country  that is now 
going to be Kerala today. It is not legend 
or mythology. History says Cheraman 
Peruman was an untouchable king in 
Travancore-Cochin State. History says 
very plainly that it is he who introduced 
the elective system of Government in 
Kerala, the elective system of the Prin
cely Order also. At the same time, the 
socialist system also he had started, if you 
read the history. Of course, the present 
communal leaders of Travancore-Cochin 
or Kerala, the communal elements will 
not agree. They will ignore it.

When  the  Prime  Minister  went 
to  Travancore-Cochin he  was  hailed 
and  received  by  all  the  peo
ple with colourful culture and all this, 
ignoring all the past cirtture of the peo
ple of Kerala there, and he was shown
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different picture altogether. Of course, 
1 told the  Prime Minister  and other 
friends there that  Travancore-Cochin 
has got a different culture. It is not a 
feudal culture that exists in our State. 
We want only the people’s culture for 
which the people are ready to make any 
contribution.

In the budget, about Rs. 30 lakhs have 
been set apart for the amelioration of the 
untouchables. But out of that sum of 
Rs. 30 lakhs, how much is actually going 
to the untouchables? I must tell you 
that excepting the sum of Rs. 19 lakhs 
or so which has been allotted for the 
educational facilities to be given to the 
untouchables by way of scholarships and 
so on, the rest of the amount will merely 
go to the Congress favourites and to 
none else. Again, what is the position of 
the grants given to colonies started in 
Travancore-Cochin ?  The  money  was 
given only to certain individuals who 
wanted to institute a sort of vested in
terest in the State among the Harijans or 
the non-Harijans there. The lump sum 
grants  from the Central  Government 
were made available to certain individual 
Harijans only, because they were sup
porting the Congress. The position in re
gard to the model welfare centres is still 
stranger. The aid in this regard has been 
given to their own henchmen, who have 
exploited this money for themselves, and 
not for the benefit of the untouchables of 
T ravancore-Cochin.

Now, what about the grants given for 
the eradication of untouchability 7

Shri D. C. Sharma (Hoshiarpur): That 
has been eradicated there.

Shri Velayudhan:  I do not want to
answer my hon. friend who is putting 
me a question in an irresponsible man
ner.

For the eradication of untouchability, 
the Government of India have set apart 
a sum of more than Rs. 7 crores during 
the current year. But for whom is this 
money actually going to be spent? Not 
a single pie is being spent for the un
touchables, and not a single pie is being 
given to those who are actually working 
for the removal of untouchability. It is 
given only to those who are the hench
men of the Congress Party, and they 
exploit this money for their own use. I 
know of cases where people have built 
mansions with the money v̂en to them 
for doing propaganda against untouch
ability. Ana yet we are told that Govera- 
ment are spending a lot of money for

the amelioration of the untouchables in 
my State or in India. This is the position 
so far as untouchables in my State are 
concerned.

Finally, I would say a word about the 
police atrocities to which my hon. friend 
Shri Punnoose has already made a refer
ence.. We, untouchables, are the worst 
victims of police atrocities in my State. 
I have got hundreds of letters with me 
saying that the police are now oppressing 
and molesting people. They have molest
ed people. If we bring these things to 
the notice of the Congress Government 
or even before the Adviser’s Govern
ment, 1 do not think they will give a 
proper hearing to it. I do not think 
even  the Central  Government would 
give  their  attention  to  these  things. 
But the fact  remains that  we have 
a  police State  in  Travancore-Cochin. 
We have been having that police State 
ever since we got Independence. This is 
not the first time I am mentioning it. 
I have mentioned it several tiines in the 
past on the floor of this House. It is a 
police State,  it is a terrorist State that 
we now have in  Travancore-Cochin. 
There is a large number of politically 
awakened people in that State, but they 
are being suppressed and oppressed. How 
long can this sort of thing continue ?

Shri Matthen (Thiruvellah): Can the 
hon.  Member illustrate his  wholesale 
condemnation ?

Shri Velayudhan: I have illustrated it 
in this House when the hon. Member 
was not here, in the previous Parliament 
My hon. friend is ignorant of these 
things, because he  shuts  his eye to
wards them. That is the difficulty. He has 
no mind to hear these things. That is 
the difficulty. What I am saying is not 
confined  to just  one instance  only. 
Thousands of people have died in the 
lock-ups in the Travancore-Cochin State 
on account of police oppression  and 
police atrocities. '

My hon. friend, Shri N. Sreekantan 
Nair, who is a colleague of mine noi 
only in Parliament but who  was a col
league in the college too, had a lot of 
trouble at the hands of the police. He 
was branded as a thief who had stolen 
five or six coconuts.  That is how  he 
was charged. Again, what about my hon. 
friend Shri Govindan Nair, who was 
the leader of the Communist Party in 
Travancore-Cochin ? Then, what aboiit 
my hon. friend Shri Punnoose ? I do not 
want to give any further instances.
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Mr. Depnty-Speftker: The hon. Mem
ber may say something for himself.

Shri Velayudhan: The lot of the un
touchables there is miserable. There are 
so many people who have been suffering 
on account of police atrocities. I do not 
want to give names__

Shri A. M. Thomas: My hon. friend 
wants them. {Interruptions).

Shri Velayudhan: I can give those
names to my hon.  friend, 1 can give 
those names to the Congress Treasury 
Benches and let them investigate into the 
matter. But I know they will do nothing 
of that kind. They will only give prizes 
and favours to the police, officials. They 
will give nothing but prizes to them for 
these atrocities.

We, the people of Travancore-Cochin, 
have decided, and we are determined to 
get rid of this oppression and this poli
tical terror̂ We have decided to put an 
end to the present dictatorship that is 
there; either with the help of the people 
of India or by ourselves, we shall get 
rid of this oppression and terror.

In conclusion, let me tell you that the 
people of Travancore-Cochin will never 
tolerate President’;- rule or any other 
rule. We have been having self-govem- 
ment for the last eighty years; we had 
a bicameral legislature there for the last 
so many years. The Travancore-Cochin 
State was the first State in India to in
troduce responsible government. There
fore, we shal never tolerate this. We are 
going to have a government of our own 
after the next elections, if they come 
about at all, and they are conducted in 
a fair manner by Government. We shall 
create  history  in  Travancore-Cochin. 
There is a saying by one of the South 
Indian preachers that  history will be 
written only from South India onwards. 
.1  say that history will be written  in 
Kerala, and we are gojng to be a model 
for the other parts of India.

ShJ Matthen: My hon. friend in the 
Opposition—I am referring to ray friend 
the communist cousin Punnoose—started 
his harangue by condemning the Presi
dent’s rule. I was in my State for nearly 
three weeks after  the advent of the 
President’s rule,  and I am  in a posi
tion  to  tell  you  today  that  99 
per  cent  of  the  people  of  Tra
vancore-Cochin  welcome  it  very  en
thusiastically. In fact, I remember hav
ing said here before that most of the 
people there appreciated it very much.

Shri PiumooMt May I put ooo quea-
tion? Does he mean that people lilLe 
President’s rule to that of the Cong
ress V

Shri Matthen: I am coming to that. 
My hon. friend Shri Punnoose was saying 
that there was a steady downfall of the 
Congress. I admit that there has been 
a decline in the prestige of the Congress. 
But let my hon. friend have the patience 
to wait for a year more. When the gene
ral elections come, he will find a dif
ferent story. The people of Travancore- 
Cochin are intelhgent.  But my hon. 
friends on the other side were &hing in 
troubled waters. But when the people 
become free from frustration, they will 
be intelligent enough  to show which 
party they want to support. My hon. 
friend Shri A. M. Thomas has tinted 
out already that three industrial estates, 
three major workshops and two minor 
workshops are the shadows of things ta 
come. When once the people realise this*, 
they will know which party to support-

As my hon. friend Shri A. M. Thomas 
pointed  out this  morning, my  hon. 
friends opposite attacked the Five Year 
Plan with all vehemence when it was 
first launched. They did not want to- 
give their co-operation. But now I am 
glad they are realising the position. They 
are becoming realistic as the portents in 
USSR are giving a new look. I am sure, 
therefore, that when the Second, Five 
Year Plan is launched they will give 
their; support to the industrial ventures 
contemplated in that State. When once 
the  people  of Travancore-Cochin  get 
ample employment opportunities suited 
to their talents, as I said before, they 
will understand which party to support.

My hon. friend had referred to the 
industrial disputes and the conditions of 
labour in Travancore-Cochin̂ For his in
formation and for the information of the 
the other Members, I would like to say 
that one main reason why industrialisa
tion has not started properly in Travan
core-Cochin State is because of the des
tructive policy which  they have been 
adumbrating in regard to labour. Every
one who wants to start an industry there 
is ‘shied’ away by this destructive labour 
policy. I could give three instances of 
major factories, where capital has be
come shy on account of this policy, and 
the factories have been started elsewhere, 
because of the existence of indisciplin
ed labour in that State.
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My bon. friend by way of protest re
ferred to the rubber  factory which is 
going to be started in Madras. We and 
some of our colleagues here have been 
trying to get three rubber tyre factories 
established  in  Travancore-Cochin.  On 
two occasions, we were almost promised, 
but on finding the unruly, indisciplined, 
unpatriotic conduct of labour over there, 
on finding that the climate of labour over 
there was such, they were shied away 
(Interruptions). I am saying this from 
my own experience.

Shri Punnoose: Is it proper for him 
to say that they are unpatriotic and so 
on ?

Mr. Deputy-Speaker: Hon. Members 
should listen patiently to what the hon. 
Member has to say.

Shri Matthen; I have no vested in
terest. In the matter of vested interest, 
1 am poorer  than my  friends on the 
other side. But 1 can objectively consider 
a proposition. That is the difference bet
ween them and myself. I can tell you- 
that even the Dunlop Company, which 
is reported to be starting a factory in 
Madras, really wanted to start its rubber 
factory  in Travancore-Cochm  because 
there is rubber available there, but the 
destructive policy of our friends on the 
other side was  responsible for shying 
those people away. I can tell you that the 
climate in Delhi, I mean in the Treasury 
Benches, is so good and so favourable 
to Travancore-Cochin ....

Shri N. Sreekantan Nalr; How much 
did we get for the First Plan 7

Mr. Deputy-Speaker: Inside the House,
freedom of speech is regulated by cer
tain restrictions. Every Member shall not 
speak at the same time.

Shri Matthen: We have got three in
dustrial estates ...

Mr. Deputy-Speaker: If the hon. Mem
ber addresses me without hearing inter
ruptions from other Members, he might 
fare better.

Shri Matthen : If only there is a truce 
between labour, Government, and the in
dustrial or private sector for five years, 
I am sure after five years you will find 
a different story. Then Travancore-Co- 
chin will be the most industrialised State 
in the whole of India. The climate here 
is good. I know that the hon. Ministers

1—123L. S.

including the hon. Prime Minister, tho 
hon. Finance Minister, the hon. Com
merce and Industry Minister, the hon. 
Production Minister, and the Home Mi
nister, are very very  anxious to indus
trialise Travancore-Cochin.  The  only 
thin̂ that stands in the way is, I am 
afraid the danger of the unruly con
duct of labour which our friends are 
capable of developing. I hope in their 
own interest they will desist from fol
lowing such a policy.

Shri A. K. Gopalan (Cannanore): Is 
labour affiliated to the INTUC unruly ?

Shri Matthen: 1 would ask my friends 
to come  to  a truce.  I am  second 
to  none  in  supporting  the  interests 
of  labour,  not  even  my  hon. 
friend,  Shri  A.  K.  Gopalan,  but 
consistent  with  the  larger  interests 
of  the country. If  this is  accept
ed, I am sure they will find a different 
story.

1 heard  my communist  cousin, as 
well as my friend,  Shri Velayudhan, 
attacking the I.G. of Police. I do not 
know much about it.

Shri Punnoose:  Then please do not
speak.

Shri Matthen: I can tell you this much 
from a very reliable source. During the 
last election, three important Congress 
members and a  Minister, had doubts 
about the loyalty of this IG towards the 
Congress. They had reason to suppose 
that he was supporting the Opposition 
as against the Congress. At any rate, this 
is the information given to me by four 
people, one among them a Minister. 
This is not something saidjor eye-wash
ing or to convince somebody. The Op
position members were saying that he 
was a stooge of the Congress, but on 
this side they were afraid he was sup
porting the Opposition.

As my hon. friend, Shri Velayudhan, 
is not in his seat.  I need not  bother 
about him. But I can assure him that 
he will once again try to come into the 
Congress Party at the next elections,

Shri N. Sreekantan Nafr: Will you take 
him ?

Mr. Deputy-Speaker: That will be seen 
when that opportunity comes. Let us not 
anticipate it.

Shri Punnoose:  Those who live  in 
glass house should not throw stones at 
others.



8199 Trauancorf Cochin Budget 14 MAY 1956 TraviOicore-Cochin Budget 8200

Shri  Mattlien: The most important 
problem in my State, as has been re
lated by every hon. Member who spblLe, 
is the educated unemployment that is 
prevalent. Shri A. M. Thomas was kind 
enough to invite the attention of the 
House to speech 1 made in 1952 and to 
the  reply of  the hoQ. Minister. I take 
it as a compliment.  As  Shri A. M. 
Thomas said, even they had  realised 
that industrialisation is the solution of 
the problem in  Travancore-Cochin. I 
agree with him that the Centre neglect
ed Travancore-Cochin. As I said before, 
one reason for this was the policy of 
our friends opposite.

I was discussing  with an important 
Member of this House about heavy in
dustries, the machine tool industry and 
others. Then he said: ‘On account of 
the present labour situation, if we start 
a  factory which is vital for  other 
factories in India, and production is held 
up by labour troubles, not only would 
that factory suffer but other factories 
which expein particular tools from that 
factory would also suffer.*

Shri Pimnom: Will the hon. Member 
give the name of the gentleman who Mid 
that 7

Shri Matthen: If you want, I will gJVe 
you the name, Sir, but not to my friend.

Everybody  knows that we are short 
of paper. One of the most important raw 
materials for paper is bamboo. We have 
got on the banks of  the Periyar lake 
plenty of bamboos. There was a proposal 
m Travancore-Cochin, as early as 1921, 
to start a first-class paper mill We have 
a small mill, I think the first paper mill 
in the whole of India—still a small thing 
But a large paper mill in Travancore- 
Cochin, where  natural  facilities are 
available,  is a vital necessity.  Even 
though in the Kamatak area two mills 
are coming from the point of view of 
availability of raw materials and other 
factors, our part of the counrty is better 
suited for the establishment of paper 
milh. I hope the Government will se
riously consider the prospect of starting 
a paper mill and also a rubber factory 
there.

Then T come to the necessity for the 
establishment  of a  titanium  factory 
there. We have got the largest deposit of 
ilmenite in the whole world. From that 
titanium is manufacftured. It is called a 
'miracle metal’, lighter  than aluminium

and stronger than steel. It has revolu
tionised not only the construction of 
aeroplanes, but metallic manufacture al
together. Countries like  UK and USA 
importing our ilmenite have already start
ed this titanium metal manufacture. We 
have the largest deposit. It is a pity that 
it has not been exploited so far. I hope 
the Government will consider this pro
position.

Another thing which, I believe, the 
Government are already considering is 
the establishment of training centres for 
merchant navy ratings. We in the south 
ure a maritime nation from the ancient 
days.  Our  Government  have  started 
training centres in Kandla, Vizag and 
Calcutta, but they never think of the 
most maritime race in the whole of In
dia. I have been taking up this matter 
with the hon. Minister of Transport who 
has been very sympathetic.  1 believe 
they will expedite it.

As  regards a  shipbuilding yard  in 
Travancore-Cochin, I haye already made 
my submission at the time when the De* 
mands for Grants relating to the Ministry 
of Transffert were under discussion. If 
the Government of India desire to have 
another  shipbuilding yard, which  they 
have to set up if they want to implement 
their plan, because they cannot build 
ships elsewhere before 1960 or  1961, 
then I am sure an objective committee 
will decide on no other place  than 
Cochin.

Another very small thing. There are 
a number of unofficial, private, so-called 
engineering colleges in Travancore-Co- 
chin teaching surveying and other civil 
engineering subjects and coaching up 
students for the technical examinations 
of the Madras Government. There are 
hundreds of such schools and the stu
dents  are  getting employment,  if not 
in India at least outside. If the Govern
ment takes it into its head to organise 
these schools, have definite syllabi and 
to institute engineering diplomas and cer
tificates, then the unemployment problem 
'.n Travancore-Cochin would be solved. 
It will also provide these people with jobs 
elsewhere.

About female unemployment. There 
are a good number of nurses in several 
parts of India. The pioneers were girls 
from Travancore-Cochin. There is much 
scope for this. A representative of the 
WHO who visited  Travancore-Cochin 
said that there should be a training centre 
for 5000 nurses. Somehow  or other
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it was turned down by our Government. 
They cannot get better nurses anywhere 
than from Travancore-Cochin; intelligent 
girls,  graduates and  under-graduates. 
Only training centres have to be provid
ed.

Tourism is another thing. I hear my 
friend  Shri Thomas  referring to the 
game preserve at Edapallam. It is one 
of the greatest and most attractive things 
in the world. I saw there once a herd of 
elephants moving for about half an hour 
and they consisted of 40 elephants, from 
babies to huge tuskers.  I do not know 
whether there is any film which has 
been taken by our Films Division show
ing, or rather advertising, the set-up of 
the lake, the mountain, the wild animals 
etc. I understand that one great defect 
is that international planes do not touch 
Madras. So, people come to Bombay, 
come to Delhi, visit the Taj at Agra, go 
to Calcutta and  go back.  American 
tourists come here—every year the nimi- 
ber is increasing— and they do not at 
all go to the south though South India 
has much better  promise from the tour
ists, point of view. One lady who had 
visited Travancore wrote in a New York 
paper that in the matter of beauty and 
in the matter of tourism the south offers 
great promise. But, that side has not been 
developed. I would therefore request the 
Minister to see that the Madras aero
drome is strengthened. In another two 
years, all the international planes would 
be jets and there are only two aero
dromes where jets can land, Bombay and 
Palam. If you want to develop tourism, 
you should develop places like Edapal-
1am

A word about our University teachers. 
The University teachers in Travancore- 
Cochin are drawing the lowest salaries. 
The Commission over which our Vice
President  presided, touched the  point 
particularly. Even the Grants Commis
sion recommended upgrading of some 
Universities.  Though  28  Universities 
were upgraded,  the Travancore-Cochin 
University was not upgraded. The pay 
of lecturers there is Rs. 100 with an an
nual increment of Rs. 10 while, in other 
places, the lecturers get from Rs. 300. 
The salaries of the college teachers in 
Travancore has been very low.

Then there are part-time teachers like 
teachers of music in Hindi.  They are 
getting only Rs. 25 a month. They are 
not permanent and a good proportion of 
them  are spending their time in  the

schools just as the permanent teachers 
all through the five days in a week.  1 
would say that they should be made per
manent.

Mr. Depaty-Speaken The hon. Mem
ber should conclude now.

Shri Matthen: One word about Rail
ways, Sir. There is a line proposed bet
ween  Ernakulam and Qî on  passing 
through my constituency. A connecting 
line to develop the rubber and industrial 
area was recommended by our State, 
connecting Punalur to Tiruvellah. I am 
sure the hon. Minister is considering it 
favourably and I stress that point. My 
time is up.

Shri V. P. Nayan But for the respect 
which I have for  this House, I would 
have used some adjectives about this 
Budget which it very richly deserves. 
This so-called Budget, according to me, 
is only a jumble of figures and it is the 
most stupid budget I have ever seen, 
even including the previous Budgets of 
the Congress ministry in Travancore-Co
chin.

I was amazed  when I heard Shri 
Thomas, of all persons, saying that one 
should feel proud of the record of the 
Congress  Government in  Travancore- 
Cochin. I do not want to answer Shri 
Thomas, but I would tell him this that 
a writer of the 18th century wrote some
thing about ‘pride’ which Shri Thomas 
may do well to hear. ‘Pride’, he said, 
‘is increased by ignorance; those assume 
the most who know the least’. Sir, I do 
not want to add anything to it.

What is a Budget ? A Budget, accord
ing to us, must have a reasonable anti
cipation of the revenues and expenditure 
of the State. I was going through every 
document supplied to us and I could not 
find any reasonable anticipation or in
telligent anticipation of either the ex
penditure or of the revenues.

Shri A. M. Thomas:  Then, what is
it? ^

Shri V. P. Nayan  I will tell you; 
please wait. Please do not interrupt me. 
Unfortunately, I could not get more 
material from the library. I have got the 
Budgets of the last 4 or 5 years. You 
find that the original estimates are at 
a particular level; then, they undergo 
revision and when actually the amounts 
are spent, the accounts are very much 
less. I would ask Shri Thomas and I 
would  ask the  Treasury Benches  to
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point out a single item, a single demand 
during the last 5 years in which the 
budgeting had been reasonably correct. 
There is not a single instance in which 
the predrctions in the Budget came any
where near actuals. In most cases, the 
amounts  allotted were grossly under
spent. There were very heavy shortfalls 
even including the amount for the first 
Five Year Plan. How then can you call 
this a Budget ? At the time the Budget 
is presented, the Finance Minister would 
say that they were expecting a deficit of 
Rs. 200 or Rs. 300 lakhs. But, as the 
year went by and  when the accounts 
were settled, you will find that instead 
of a deficit, there would be a surplus. 
This has happened every year after the 
Congress assumed power. How is it? 
At the time the Budget is... .

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah):  Is this 
the Central Budget or the Travancore- 
Cochin Budget ?

Shri V. P. Nayar; Shri Shah will please 
wait. In the Central Government Budget 
we very often find a margin of error 
which is considered to be reasonable. If 
the error is about 3 to 5 per cent, it is 
reasonable. The Budget estimates are 
bound to err in some degree because you 
cannot have a very accurate prediction. 
It may be an error of 3 or even 10 per 
cent. But, look at the Travancore-Cochin 
Budget. In almost every item, you will 
find that the margin is not less than 30 
per cent. It is not a joke. That is why 
I said that it is nothing but a stupid 
budget—the most stupid that I have 
ever seen.

I have not the time to read ail these. 
But, if Shri Shah would refer to the 
demands for the P.W.D. for 1950-51, he 
would find that the estimates were for 
Rs. 319 lakhs and the actuals came to 
Rs. 230 lakhs or so, a saving of about 
30 per cent., against 3 per cent, which 
I understand is considered to be a very 
reasonable variation. Then, take the case 
of the demand for Education; take the 
case of even the Police where the num
ber of police forces is known, where al
most everything can be anticipated. Even 
in the P.W.D. there is a shortfall of 
about 30 per cent.

I myself have been connected for 8 
long years with those who draft these 
Budgets. I have been there in the Secre
tariat. I know there  were only four 
Division Officers in the Travancore-Co- 
chin Government at the time when I was

there. Today, there are 56 persons. Divi
sion Officers and yet you find that in 
an investment which has very great em
ployment potential, there is a shortfall 
of 30 to 40 per cent., in planning. This 
is why I say so. If Shri Shah wants 
some more instances, I can give them 
but I have not the time for it. I cannot 
choose between the Budget and the Fin
ance Minister’s speech as to stupidity. 
I do not know which is more stupid. 
There are taxation proposals in the Bud
get.

Shri N. Rachiah  (Mysore—Reserved. 
Sen. Castes): On a point or order, Sir; 
is ‘stupid’ parliamentary ?

3 P.M.

Mr. Deputy-Speaker: I am carefully 
watching the words used. ‘The Budget is 
stupid’, ‘the speech is stupid’ and such 
things can be used and it is not being 
used directly in any way against any 
person. The speech may be said to be 
like that All the same, I would request 
the hon. Member not to take pleasure 
in using it again and again.

Shri V. P. Nayar: There was no refer
ence to the taxation policy of our Gov
ernment by Shri Thomas, who is a stu
dious member. I want him to go through 
the calculations made in regard to the 
tax proposals. I had the proportions of 
direct and indirect tax calculated by the 
Reference and Research Section of our 
Secretariat and they have given me the 
following figures. An analysis made by 
the  Reference  and  Research  Section 
shows that whereas the indirect taxation 
was 86-15 per cent, in 1954-55, it has 
increased to 88*7 per  cent, this year, 
while the direct  taxation has declined 
from 13'84 per cent, in 1954-55 to 11*3 
per cent, in the  current year. There 
seems to be a plan for raising Rs. 4*8 
crores as the  first year’s contribution 
from revenues to the Second Five Year 
Plan. I ask whether it is possible for the 
people of Travancore-Cochin to subs
cribe Rs. 4 crores by way of indirect 
taxes? Where is the chance of raising 
another Rs. 4:8 crores when the indirect 
taxation has reached a saturation point 7 
Therefore, the burdens of State expendi
ture have been increasing the unbearable 
burden on the shoulders of the poor 
people.

The State today has certain peculiar 
problems but I do not consider Travan
core-Cochin as a problem State for ever. 
It has problems, but those problems can
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be solved provided you have a proper 
perspective. You will have a glimpse of 
the economic position from the speech of 
the Finance Minister—I do not use any 
adjective. It is seen that about 85 per 
cent, of paddy land and 75 per cent, 
of garden land are under the owner
ship of people who have holdings of less 
than one acre. This is a fragmentation 
of land unprecedented anywhere in the 
history of India. With such uneconomic 
holdings, you will be surprised that the 
Travancore-Cochin  peasant  is  doing 
much better than in any part of India. 
We still account for some of the best 
dollar earning commodities. We have a 
monopoly of certain commodities which 
earn for the Government of India their 
most  precious  dollar—coir,  pepper, 
ginger, cardamom, cashewnuls etc. What 
is the Government doing for us ? They 
get the very much coveted foreign ex
change. .When the prices of these com
modities go down, Government sits idle. 
It has done nothing.

It is stated that there is a price fixa
tion and a31 that. Shri John, the Finance 
Minister, has given a statement in which 
he has stated that the prices of many 
commodities,  pepper,  cashewnuts,  ta
pioca, sugarcane, ginger,  bananas etc. 
have gone down for the last two ar three 
years.

Much was talked about the First Five 
Year Plan. Shri Thomas said that we 
were calling it a paper plan. It is worse 
than that. As far as Travancore-Cochin 
is concerned, the Plan is nothing, be
cause the entire investment comes only 
to Rs. 24 crores in the First Five Year 
Plan. Dr. P. J. Thomas, one of the most 
conservative economists of the country 
:and till a few years back, the Economic 
Adviser of the Government of India has 
stated that the peasants of Travancore- 
Cochin  has  lost  Rs.  60  crores 
in the first 3 years of the Plan. It is 
not my figure ; it is not Shri Thomas’s 
figure; but it is Dr. P. J. Thomas’s 
ligure. When you have invested a sum 
of about Rs. 25 crores, the peasants in 
Travancore-Cochin  have  lost  Rs.  60 
crores in these three years due to the 
price fluctuations, which either the Gov
ernment of India or the Government of 
Travancore  could not prevent.  Then, 
what is this Plan if it is not a paper 
plan ? What is the effect of this invest
ment of about Rs. 30 crores ? The poor 
peasant for whose benefit this is done 
tias lost double that amount in half the

time. This is the way our Government is 
functioning. 1 do not have time to go 
into more details.

The problem of unemployment was 
discussed. There are 10 lakhs of men 
and 20 lakhs of women, all able bodied 
even according to Shri John, who could 
not find avenues for employment. Is it 
not because the Government of India has 
completely  neglected  the  Travancore- 
Cochin State for the last so many years ? 
The other day when we were discussmg 
the Finance Bill, I pointedly brought to 
the notice of the Finance Minister that 
when in this year’s Central Budget they 
were providing Rs. 500 crores as loans 
and advances to the various States, in
cluding about Rs. 10 crores for iron and 
steel companies, they were charitable 
enough to provide Rs. 4 crores, that is, 
1/125th part of the entire loans and 
advances, for our State. In spite of the 
fact  that we  contribute as  much  as 
any other State, to Central fund in spite 
of the fact that they do not give back 
to my State what they get, only Rs. 4 
crores out of Rs. 500 crores has been 
provided, and the Finance Minister in his 
usual way did not touch that point but 
pleaded that he had no time to discuss 
other details and concluded his speech. 
I want a categorical answer to this ques
tion: Is it not possible for the Govern
ment of India to give my State, which 
contributes as much as any other State 
in India, where the problem of unem
ployment is more acute than any other 
State, the share which is its rightful 
due, even on the basis of per capita 
principle ? I am very glad that the neigh
bouring State of Mysore has a Machine 
Tool Factory and also the Hindustan 
Aircraft Factory and the Telephone Fac
tory. I am also very glad that Madras has 
the Integral Coach Factory. What has 
happened'in Travancore?

Time and again Government has told 
us that there is no chance of exploiting 
lignite. I have a document of the Gov
ernment of India here before me which 
proves to the hilt that so far as mineral 
resources  are  concerned,  Travancore- 
Cochin will be second to no other State 
in India. We have an abundant supply 
of lignite buried in the bowels of the 
earth. But we do not take it, not even 
a pound of it. We have the rarest grap
hite of the best variety available in any 
quantity. Only this morning I asked a 
question about the phlogopite mica. We 
have a monopoly in regard to monozite, 
as Shri Matthen was sa5nng. The Gov
ernment says that the development of
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minerals would be in the public sector 
and should be taken up by the Central 
Government. Why is it not possible for 
the Government to develop at least one 
project ? The report of 1910 says that 
in one particular cliff in my constituency, 
286 million tons of lignite can be collect
ed. This is the way in which we have 
been treated all these years. In the Se
cond Five  Year Plan,  there will be 
Rs. 4,800 crores to be spent in the public 
sector. I put this question to the Finance 
Minister who, I presume will be reply
ing to this debate. In view of the very 
peculiar  problems of the  Travancore- 
Cochin State which require special at
tention, why is it not possible for the 
Government to give us at least per capita 
allotment ? Our allotment is round about 
Rs. 70 crores. We are a crore of people, 
and if you spend Rs. 4,800 crores, nor
mally we should expect about Rs. 150 
crores. Our problems are very basic; our 
problems cannot be tackled at the top. 
There can be no panacea for the unem
ployment problem of Travancore-Cochin 
State by introducing  a birth control 
scheme or the rhythm method—it is fan
tastic nonsense to think in the way the 
neo-Malthusians are thinking. We have 
got enough resources, to exploit to our 
immense advantage.

. The other day, I asked the Planning 
Minister whether any other place is more 
ideally suited for the location of a ship
yard than Cochin. We have got the con
nection of two systems of Railways. We 
have got connection with motor transport 
system and we have also got the best 
timber resources all round. With all 
these, the 2nd ship yard seems to be go
ing away. The heavy electric factory has 
already been taken away and it has been 
given to Bhopal. What did the people do 
for all this ?
I was very sorry to hear Shri Mat- 

then’s observations about the working 
class of Travancore-Cochin. He does not 
know them and he has never had any 
association with them. Yet he said “un
patriotic nature of the working class”. 
There can be nobody other than Shri 
Matthen who will say that the working 
class of Travancore-Cochin are unpa
triotic. Let him remember what he has 
said today at the time when he goes to 
them again, they will show him who is 
unpatriotic. The figures from the Gov
ernment’s own records shows that the 
labour trembles are at the minimum in 
Travancoiî Cochin, Comrade Punnoose 
and I went through the Indian Labour 
Gazettes and found that the maximum

labour troubles are found in West Ben
gal, accounting for 51 per cent, of all 
India figures.. I am not saying that West 
Bengal should not get any project. I am 
very happy that every other place is get
ting , but 1 am sorry that my State is not 
getting it. 51 per  cent of the labour 
troubles are in West Bengal Next̂comes 
Bombay. Why is it that in those cases 
the Government did not put forward this 
case. As comrade Punnoose pointed out, 
the working-class in Travancore-Cochin 
has become a decisive political  force 
and, therefore, they want deliberately to 
reck vengeance.

Sir, here is a State which has its 
problems. Even the Finance Minister 
cannot deny, nor can the Micdster for 
Planning deny, that Travancore, with its 
special topography and perennial rivers, 
has the chances for developing the cheap
est hydro-electric power in the whole of 
India. We have got the best ceramic 
resources in India. Dr. M. S. Krishnan 
—again, I am not quoting directly—said 
that in a region in Kundra 13 million 
tons  of refined clay can be  taken 
from  one  square-mile  and  several 
such square miles have the clay. He 
estimates  that several hundred  million 
tons of refined clay can be produced 
from Kundra alone. You know. Sir, the 
British Ceramic Industry, for example, 
in 1936 employed 2i lakhs of people 
and consumed about 3 to 4 million tons 
of coal. If our Kundra develops into a 
major ceramic centre, can we not absorb
20 to 30 thousand people in that indus
try? Therefore, I would say that the 
Government of India has neglected this 
question. The Congress Governments in 
my State has done nothing in this res
pect. I can understand the reasons. I re
member, Sir, in 1953 one of the Cong
ress Ministers came to my house and not 
being courageous enoû to telephone 
the Finance Minister, asked me to fix 
up an interview with his Private Secre
tary. Ministers of the State Government 
were not able to face the Central Gov
ernment, because inside the Congress 
Cabinet liiere was so much of bicker- 
î s and they were fighting each other. 
They say they did not take up the case 
of Travancore-Cochin to the Centre, be
cause they knew that there were 12 peo
ple here, in the Pariiament, who knew 
something about the State of Travan- 
core-Cochin, will be alert.

Sir, I would take up another point and" 
ên conclude. I have never found in 
any other budget where there is an ar
rangement, very peculiar to Travancore- 
Cochin, in which the service personnel
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are  divided.  The  Travancore-Cochin 
Government service people are the low
est paid in the whole of India. Most of 
them have the lowest pay in India. You 
will  find,  although  we  are  talking 
of  a  socialist  pattern  of  society, 
although  we  arc  embarking  upon 
the  ĉond  Five  Year  Plan,  there 
are a large number of categories in the 
Government services the like of which 
you do not see in any other place. There 
are contingent service employees, there 
are temporary employees  and others. 
There are hundreds  and thousands of 
them. How can a temporary employee 
have enthusiasm in the working of the 
Second Five Year Plan when he knows 
that his temporary service will not give 
him pension and  other rights which a 
permanent employee has ? You get large 
number of contingent employees even in 
education department, in the police de
partment, in the agriculture department, 
in the fisheries department and so on. 
Take any department and you Will find 
them in large numbers.*

There is a classification called ‘menial 
servants’. Who are menials ? 16 it not a 
shame that we are having “menial ser
vants” when you talk of a socialist pat
tern of society ? That shows the spirit 
in what they say.

Therefore. I want that the Govern
ment should immediately have a pro
gramme by which, within one year at 
least,  every contingent employee  and 
every temporary employee will be de
clared to be in permanent service with 
retrospective effect. This must be done 
in all departments, from the Secretariat- 
general to the conservancy department, 
the municipalities and the panchayats.

I do not want to take up some other 
points and take more time. I only want 
to put forward some concrete sugges
tions for the Finance Minister to consi
der.

Mr. Deputy-Speaker: The hon. Mem
ber will have another opportunity when 
the cut motions are taken up. He must 
conclude now.

Shri V. P. Nayan I will just read'out 
my  suggestions  and  then  conclude. 
Firstly, I demand with all emphasis to 
scrap  the  Travancore-Cochin  Budget. 
Send a team of oflficers to find out the 
position and prepare an alternative bud
get. In the meantime, make arrange
ments to disburse the pay of all officers. 
My second suggestion is that the pro
posals nnder the Second Five Year Plan

should be altered with a particular bias 
to the development of  key industries 
like mining and  metallurgical  indus
tries, the  heavy  chemical  industry, 
en̂neering  industry  and  so  on. 
Thirdly,  the  Government  must  pass 
immecQate  legislation  regarding land
holdings  which  has  been held  up 
for so long.  Fourthly, the  Govern
ment must take over the plantation in
dustry. The biggest of the plantation in
dustry should be immediately nationalis
ed. Fifthly, as I said before, they must 
declare every contingent and temporary 
employee as permanent so that people 
in the Government service will have en
thusiasm to work for the completion of 
the Second Five Year Plan. Sixthly, the 
pay of people in the lower grade ser
vices should be enhanced. Then Sir, the 
State must also start State trading, with 
immediate effect, in  exportable  com
modities. That will be the best way of 
revenue for them. That will also pre
vent price fluctuation and robbery com
mitted on business.
These are only some of the sugges

tions that I have to make.

I have only one more word to say 
and I am done. There was almost an 
unanimous agreement on one point and 
that is about the  repression by the 
police. Most of the Members referred to 
it. You, Mr. Deputy-Speaker, rightly in
tervened and said: “It seems,  he, the 
LG. is a friend of all”. He is not merely 
 ̂a friend, but a very close relation of mine 
too. All the same, I would very much 
wish to say that the police in Travan- 
core-Cochin  are  not put under  his 
cb-arge. He has been, as Shri Punnoose 
said, one of our most bitter disappoint
ments. If you go to Travancore-Cochin, 
Mr. Deputy-Speaker, even  if you are 
known as being the Deputy-Speaker—Î 
mean no offence to you Sir, or the Lok 
Sabha which is discussing the budget, 
and if a constable or a police inspector 
sees you, he will not talk with you, he 
will not talk with me, without talking 
of our past, present and future gene
rations.. That is the “culture” which has 
been  inherited  by  our  police.  I 
cannot  be  more  plain  than  this. 
I  would  very  much  wish that  the 
Government  of India overhauls  the 
police department immediately and puni
shes all guilty people. When we ask 
questions, the Home Minister says, we 
do not have enquiries. Travancore-Cochin 
today has the largest number of cases 
under the security proceedings. You do 
not find even a single Preventive Deten
tion case, because the police of the
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State know how to foist security pro
ceedings. Almost every  trade-unionist 
has ten or fifteen cases and one or two 
security proceedings cases. I asked a 
question the other day as to what is the 
number of security  proceedings. The 
reply given was that the information is 
being collected.

I would, therefore, conclude by urging 
upon  the  hon.  Minister  not  to 
treat  this  budget, this stupid bundle 
of  papers,  as  a  budget  at  all, 
but  to  tear  them  up  if  he  can, 
and then send a team of ofl&cers in whom 
he has confidence to prepare another 
budget. At least let us find out what the 
position then will be. Till that budget is 
presented and discussed in this House, 
the  Central Government must  arrange 
for funds which wiU keep the employees 
going.

Shri C. R. lyynnni (Trichur): It is not 
necessary for me to repeat many of the 
things that have already been mention
ed in this House. But, there is one sub
ject on which I  want to  say a  few 
words, and that is with regard to the 
question of unemployment in our State.

Our State, after all, is the tiniest in 
the whole of India. At present its area 
is 9,144 square miles with a popida- 
tion of 92:5 lakhs.

Shri N. Sreekantan Nair: 101 lakhs.

Shri C. IL lyyimni: My figure is based 
on the last census. It will work out to 
1,015 per square mile. If the area under 
mountains and hills is left out it will 
work out to 1,600 per square mile. That 
is the position.

In that State we have got as many as 
600 high schools 4000 and odd primary 
schools and middle-schools of more or 
less the same number as that of the high 
schools. Therefore, the population tiiere 
is well educated.

When the question of displaced per
sons came up, the Centre went to their 
help and rendered all kinds of help. That 
is ŝolutely necessary; I can understand 
it. The displaced persons deserved that 
kind of help. But, when the people in our 
State find it difficult to earn  a living, 
what is it that the Central Government 
has done ? Has the Central Government 
come to the rescue of the people of that 
State ? About Rs. 600 crores has been 
spent on big river valley schemes. I agree 
it is veiy essential that large amount of

money should be spent on those schemes, 
because India is one and Travancore- 
Cochin is only a limb of that. If there 
is any trouble to the people in that limb, 
certainly the other people must go to 
their rescue.

Shri A. M. Thomas: It is the foot of 
India.

Shri C. R. lyynnni: Has the Centre 
gone to the help of that small State ? As 
a matter of fact, the people of Travan- 
core-Cochin have tried their level best 
to solve the problem by sending their 
educated people all over the world. You 
go to Bormeo,  Philippines, Singapore, 
Burma, Ceylon, Africa  or any other 
place in the world, you will find the 
people of Travancore there. Merely to 
make a living and because they are edu
cated, they go to those places. If they are 
given a job, they would do it properly 
and therefore most of the people have 
gone there. What is the present position? 
Those people in those foreign coun
tries now say: “We do not want you. 
Please go to your place.” That is what 
Ceylon says and that is what probably 
Malaya says and the other countries 
also say so. Now, we have started a 
number  of  banks.  But  the  Finance 
Minister will come down upon us and 
ask, “Why, what is the fun in having 
150 banks when the total number of 
banks in the whole country is just 500 
and odd ?” But we have been trying 
to see that we should pool our re
sources  and  help the people  in  en
couraging the benefit of small savings 
and we have done it. Now, they say, 
there is the western system of banking 
and we must accept it. What for, I do 
not know. We have been lending money 
to  all sorts  of  people,  agriculturists, 
peasants, industrialists, etc.  We have
been  liberal  and  trying  to  do 
our  best  and  yet,  we  have  got
a  large  population  of  educated 
unemployed.  So,  what are we to do? 
Will  not the  Centre  come to  our 
rescue ? Should not the Centre come 
to our rescue ? What is it that our peo
ple want ? They want jobs. We have 
been trying our best to give job to all 
those who are there. .Yet we have not 
succeeded. So much of money is given 
to the displaced persons for rehabili
tating them. Five or six big schemes 
have been sponsored  by the Centre
and they have spent  about Rs.  600
crores. For the educated unemployed, 
what are the  Government going to 
do ? Why don’t you establish a few 
factories there in Travancore-Cochin ?
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Of course, I do agree with Shri Mat- 
then that our labour leaders are to a 
certain extent responsible for allowing 
or not inducing 1̂ people to go and 
start  factories. That is true. That  is 
with regard to the private sector. But 
I  certainly cannot agree with  Shri 
Punnoose  and Shri Sreekantan  Nair 
with regard to these matters. I know 
it is true that they have got certain 
grievances of their own and they must 
certainly  represent  their  grievances. 
That is right. But suppose a man is get
ting twelve annas and he is asking for 
Rs. 1-8-0. or something like that, and 
he is given Rs. 1-4-0, that man must be 
satisfied  for a time. But you  cannot 
insist that he must be given Rs. 1-8-0 
at once and you cannot make all kinds 
of demands. That is the whole trouble.

Here, I shall just answer one ques
tion put by Shri V. P.. Nayar. A few 
years ago, when there was shortage of 
food materials in  Travancore-Cochin, 
which is a great deficit area as Shri 
A. M. Thomas himself has said, there 
was a deficit of Rs. 16 crores.  Only 
Rs. 7i crores were sanctioned by the 
Central  Government.  The  remaining 
sum of Rs. 8i crores had to be met 
by the State Government.  It was col
lected from the State itself. During that 
time,  a large  contingent Of  p>eople 
were entertained m the services for a 
temporary purpose. Now,  it is very 
well to ask why you cannot make them 
permanent. As a matter of fact, we 
have no need for such people now. So, 
how can they all be made permanent? 
This raises a hue and cry.  They know 
this position but they do not seem to 
realise it completely.

The  revenue of  Travancore-Cochin 
was only about Rs. 3i crores just 25 
years ago. The average in those years 
was Rs. 3i crores. Now, it has come to 
about Rs. 19 crores. It is Rs.. 18*99 
crores to be exact. Within the course 
of the 25 years, that amount of money 
has been collected. It is all coDected 
from the people. Money will not come 
by itself. It is not something that will 
grow by itself. Money has to be drawn 
from the people and it has to go back 
to the people themselves. But if all the 
contingent army, if I may say so, of 
the people who were entertained years 
before are to  become permanent, it 
would cause difficulties. Not that I am 
against making them permanent. But I 
would suggest that they must all be 
engaged in factories. They may be ab
sorbed like that. I can understand that.

So, till all the people are absori?ed in 
factories, they would continue in their 
present position. That is what is being 
done now.

My first request would be that the 
Travancore-Cochin  State or the  new 
State that is  going  to be formed— 
Kerala—must be treated as a speciality.

Shri N. Sreekantan Nain Don't 
you know that while you were holding 
the portfolio of medicine in Cochin, 
there was a large army of contingent 
employees there who were not recruit
ed for the war services ?

Shri €. R. lyyonni:  I was  never
having this medical portfolio under me. 
There is an end of the matter.

Mr.  Depnty-Speaken The  hon. 
Member is speaking with such emotion 
and he shoiUd not be disturbed.

Shri C. R. lyyonni: I beg to sub
mit that the basic problem so far as 
Travancore-Cochin is concerned, is the 
problem of unemployment. What are 
the various steps that are to be taken 
to remedy the defect or the difficulty 
and how are you to encounter it and 
overcome it ? If it is solved success
fully, there is an end of the whole mat
ter. It is easy for the Government to 
provide a number of factories, whet
her in the private sector or in the pub
lic sector.

I wish to say a few words regarding 
the railways. As a matter of fact, we 
have only about 200 and odd miles of 
railways. If the population is taken into 
account and an average is struck, we 
must get at least 700 miles of rail
ways. At present we  have only 200 
miles of railways.  It is just and proper 
that some new lines should be opened 
up, because, in the first place, it will 
afford work for the people who are un
employed now. In tEfe second place, the 
means of communication will fix the 
price of commodities at a reasonable 
level.

I would make one more suggestion 
with regard to the question of unem
ployment. A very  large number of 
people,  technically qualified, will  be 
necessary at so many places where you 
are starting industries and projects. Be
cause there are a number of educated 
people  in  Travancore-Cochin  State,
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you can give them some sort of tech
nical training so that they can be easily 
absorbed. On the contrary, if you take 
the rest of India, such as Uttar Pradesh 
or West Bengal you  do not find so 
much of educated people there and so, 
if you take the people from the Tra- 
vancore-Cochin. I should have thought 
some sort of training, some technical 
or technological training, that will be 
the best thing. Because they are already 
educated, you can  easily train them 
for specialised work. I would even go 
to the extent of saying that some of 
the arts schools and colleges may be 
scrapped and in their place technical or 
technological  institutions  should  be 
started.

The Government, even in the Second 
Five Year Plan, has not set apart an 
amount for colonisation. It is some
thing like this. There is a proverb in 
Malayalam the meaning of which  is 
this: there is a cow. That cow is being 
pestered by small insects. That is al
ways  a nuisance to the cow.  Now, 
there is also a crow. To the crow, these 
insects constitute food. So, if the crows 
take away the nuisance Aat is created 
on the b(̂y of the cow, ft is good both 
to the cow and to the crow. Similarly, 
there is a Five Year Plan. They want 
a lot of people. We have got plenty of 
educated people there. Therefore, there 
is need for educated people. Similarly, 
in the case of land. We have got 65 
cents of land per capita and 30 cents 
of culturable land whereas  in  India, 
the average is 225 cents. There is too 
much pressure on land here. If some 
of the people who are a burden on 
the land here could be transferred to 
some other places where their presence 
is necessary, we may develop agricul
ture. Why should not that be tried ? 
For that, the Central Government and 
the  Travancore-Cochin  Government 
must unite and work out co-ordinated 
schemes. But, so far as the people who 
have gone to Bhopal and Andamans 
are concerned, their conditions are not 
quite  satisfactory.  What  could  be 
done?  We feel very sorry. The Cen
tral Government must see that the peo
ple who have been  sent abroad are 
treated well and they get at least two 
meals a day, a house to live in and 
other <̂nveniences. If that  question 
could ̂ 3̂50 be seriously considered at 
least now under the Second Five Year 
Plan, the people  would  be mightly 
pleased.

Shri Matthew: Attacks and counter
attacks by members of political parties 
are perhaps a necessary part of budget 
discussions. Therefore, when my hon. 
friend Shri Punnoose began to speak 
in the way that he did this morning, 
I had no reason to feel altogether sur
prised.  It would have been too much 
on my part to  expect that attention 
would be concentrated on constructive 
and helpful suggestions. Shri Punnoose 
spent a good deal of time in deploring, 
if I understood him aright, the  rapid 
decline of the Congress party in Tra
vancore-Cochin. I should have thought 
that he should have welcomed it, that 
he should have rejoiced over that. I 
can understand a  friend of a party
examining why his  party was weaker
than before, and why it was not able 
to amass greater strength. But, for the 
opponent of a party to ask that Party 
“why is it you are not  stronger” is 
rather a strange thing.

Shri Yelayudhan: He is generous.

Shri Mathew: The Congress ought
to have been stronger than it actually 
is, I do admit. But, I am thankful that 
though there were frequent changes in 
the Ministry in my State, so far Shri 
Punnoose’s party has not been able to 
form a Ministry. The future is a sealed 
book. None of us can speak with great 
\authority or certainty  about it. I do 
hope however that the partial good for
tune which has followed  Travancore- 
Cochin so far in this particular respect 
will pursue it further.

Apart from all the fretting, fuming 
and froth, when Members on the dif
ferent Benches here passed on to make 
constructive  suggestions,  there  was 
substantial agreement.  I do not say cent 
per  cent  agreement,  but  substantial 
agreement.  That is heartening and in a 
way, it is not surprising. May I make a 
digression for a moment into the field 
in which I was working for 30 years ? 
I was teaching ethics for the whole of 
that period to my students. I had to 
deal with different  schools of thought 
especially in western philosophy, uti
litarian, rationalist, idealist, etc. Their 
theories are all different. But the author 
of a very interesting book says if all 
the founders of the different schools or 
their votaries were to give some prac
tical instruction to their younger bro
thers  or their children, as  to  how
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they should  behave in  this world, 
there would be substantial agrroment. 
The utilitarians would not give instruc
tions altogether contrary to the instruc
tions given by rationalists. Even so, it 
is not altogether  surprising that the 
different Members who have spoken so 
far from different sides— p̂ractically all 
the  Members from  my State  have 
spoken—have agreed  substantially in 
the  constructive suggestions put  for
ward.

Shri  Punnoose himself said  that 
there ought to be more technological 
institutions of various kinds at different 
levels. My hon.  friend  Shri C. R. 
lyyunni went to the extent of saying 
that some of the arts colleges should 
be scrapped. That is  his own enthu
siastic way of expressing what I might 
put in a milder way:  not that they 
should be scrapp̂, but we want more 
technological institutions. I am in com
plete  agreement with Shri  Punnoose 
and  Shri C. R.  lyyunni  and  Shri 
“every-one-else” here who is concern
ed with the question. When over 30 
years ago we started  a College in 
North Iravancore, that was the only 
First Grade College besides the Gov
ernment colleges. It is only during re
cent years that a large number of col
leges have sprung up in Travancore. I 
do not deplore it.  But, I do repeat, 
without scrapping any  of these, we 
ought to add technological institutions 
at different levels. I would like to add 
one thing in this connection. In Travan- 
core-Cochin, most of these colleges are 
run by private agencies, Hindus and 
Christians; now Muslims also are start
ing a new college. Somehow or other, 
these private agencies are not enthu
siastic or are not confident of starting 
technical institutions of a higher order, 
say for instance an En̂ nwring col
lege. They are afraid of the tremen
dous financial resources that would be 
required,  the expenditure that  would 
be involved. That may be part of the 
reason. But, partly, I think, it is the 
inertia of the people to tread a new path, 
but we want to have more colleges of 
that kind. I think if the Government 
would help some of the private agen
cies and give generous assistance, then 
some private agencies may take cour
age  to  start  technolôcal  insti
tutions of a recognised higher  type. 
Anyhow, I would underline what Shri 
Punnoose said that another Engineer- 
mg college somewhere in the North, 
in  Travancore-Cochin, is an  urgent

need. There is only one college in the 
State at present. With another Engi
neering  college,  we  could  turn  out 
hundreds  of graduates  a year who 
could be absorbed in service without 
difficulty. My own  students write to 
me. often asking me to help them in 
getting admission to some college out
side Travancore-Cochin  because they 
could not all get admission in the only 
college in Travancore. I endorse hear
tily  this  demand  put  forward  by 
so many of the  Members who have 
spoken before me.

With regard to the problem of un
employment, everyone  speaks  on  it 
and quite rightly. It was the famous 
humourist Mark Twain, I think, who 
said, “everybody is complaining of the 
weather, but nobody seems to be doing 
anything about it”.  It is not possible 
for us to do anything about the weat
her.  We  cannot  rectify  that;  we 
can only complain  about that! But, 
the problem of unemployment cannot 
be equated to weather. It is possible 
to do something, though not something 
which would solve the problem at one 
stroke. There is no panacea; there  is 
no cheap shortcut. There are theories 
of all kinds on this matter, I know. 
Some one says, we want heavy indus
tries. Another says, if you have heavy 
industries, how many could be absorb
ed in them after all, it is cottage indus
tries that we have to develop. 1 am 
not a theoretical  economist. My ap
proach is what I would call a com- 
monsense approach. This has been re
ferred to by other speakers also. We 
have to tackle the problem all along 
the line. It is easy to use the slogan 
“morer cottage industries”. What are the 
cottage industries which are most suit
ed to Travancore-Cochin, to what ex
tent could they absorb more labour? 
One has to go into the dry but neces
sary details of the question. If we ask 
for heavy industries, we should not be 
told, “no, no, that does not help, you 
want various kinds  of cottage indus
tries only. New types of cottage indus
tries on a larger scale should be popu
larised, as also heavy industries start
ed. I do not want to go into the ques
tion as to what has stood in the way 
of the actual starting of some new in
dustries. There may be many factors.
I do not want to go into the question 
of labour strikes in our State. Truth 
has different aspects. It may be that 
some people have been tempted to ex
ploit the labour situation to some poli
tical advantage of their Party, to put
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it mildly. It may be that there are also 
genuine grievances. Therefore, I said, 
truth  has  a  many  sided  character. 
Anyhow, whether it is labour trouble 
or whatever it is that has partly stood 
in the way of the starting of heavy 
industries in Kerala so far—all this has 
to be taken into account and faced— 
nothing can be given as a final excuse 
or justification. We want heavy indus
tries to be started in our State. I do 
not want to go into details of the praise 
of industries. Some of my predecessors 
have referred to it already.

We were all agreed on one thing, 
again in the main outline, that we want 
greater  attention and considerate  at
tention, from the Centre. Whether we 
have been altogether  nêected,  and 
neglected without justification, to what 
extent we have been neglected—t̂hese 
are questions into which I do not pro
pose to go at this stage. It may not be 
very fruitful. We live in the present 
and act in the present and have to be 
concerned with the immediate future. 
Whatever might be said about the past 
in justification or in partial condem
nation, there can be no question that 
now  Travancore-Cochin  State,  for 
various reasons, demands  greater  at
tention, and I may say, considerate at
tention  at the hands of the  Central 
Government. What might go wrong in 
Travancore-Cochin  in  the  immediate 
future  may  affect  the  neighbouring 
States also. Let them not take up a 
somewhat superior attitude. Only this 
morning in casual conversation some 
of my  friends  from a  neighbouring 
State  were saying, light-heartedly  I 
would say; “Let Travancore-Cochin be 
declared a Union territory. It is not 
fit enough to continue as a State. So 
let it be made a Union territory.” They 
did not say it seriously, I know. There 
is a proverb in my own language that 
when the ripe, dried leaf fdls to the 
ground, the green ones may laugh at 
it. I would tell my friends from the 
neighbouring  States that if  anything 
seriously goes wrong  with my own 
State, these  neighbouring States may 
also in due course be affected.

Leaving aside controversial questions 
which I have only lightly touched if 
at all, I want to make an observation 
which is not exclusively true of Tra- 
vancore<̂ocMn, but is  true of the 
whole of India, a point of view which 
would be conceded in theory at least, 
and that is that the rural parts of the

country must be  given the attention 
they deserve and should not be neg
lected  out  of  over-consideration  to
wards big cities. In Travancore-Cochin 
we have not got the kind of villages 
which are seen in North India. The vil
lages  of Travancore-Cochin are  en
tirely of a different kind.  The people 
in the rural part are enterprising, keen 
and intelligent. I was surprised to re
call recently that some of the things 
which are now advocated in the Five 
Year Plan or in the community pro
jects and National Extension  Service 
projects were anticipated in my own part 
of Central Travancore  some 40, 50 
years ago, like villagers joining toge
ther and opening new roads etc. And 
the complaint was  that even  when 
these new roads were opened, the Gov
ernment would not always agree to come 
to the help of the villagers by at least 
undertaking  the maintenance of  the 
roads. I shall not go into this question 
further. I only touched on that as an 
illustration that the rural parts must 
be given greater attention. I know there 
is  some  justification  for  devoting 
greater attention to cities. The tourist 
from abroad and the big people in'au
thority from outside come to the cities 
and are taken up by the splendour of 
the cities, the neatness  of the roads 
there etc. They do not penetrate to the 
inner parts, the rurals parts. Therefore, 
some greater attention may be given to 
cities. That is natural. But then, the 
rural parts have to receive much greater 
attention than they have received. This 
is recognized at present.

With regard to the many concrete 
suggestions that were put forward, I 
think  there was practical  agreement. 
My friend Shri Nayar asked  the Fi
nance Minister: “Is not Cochin the best 
place for a second shipyard ?” I think 
it is conceded by all. Why should the 
question be put? Why that doubt on 
the part of Shri Nayar? We are all in 
agreement that it is the best and I hope 
that it would  certainly  be the site 
chosen for the ŝ ond shipyard.

About railways, perhaps some Mem
bers are thinking that the construction 
of the Emakulam-Quilion line is a big 
thing. For 30 years or more, no new 
railway line was  constructed in our 
State except  the Quiiion-Trivandrum 
line perhaps. What has been done is 
quite a small thing therefore.. I am in 
entire agreement with my friends who 
have urged that we want ever so many 
new extensions of lines. I shall not go
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into details. A line between Tiruvellah 
and Punalur, and one to connect the 
Emakulam-Kottayam line with Madura, 
and a number of other lines are to be 
taken up in the near future. We agree 
in commending all these concrete sug
gestions to the earnest attention of the 
Government.

Shri A. K. Gopalan: I am  glad I 
have been given some time though at 
the fag end of the discussion. I wanted 
to speak because there have been some 
grave charges levelled against us. I do 
not want that all those policies and 
programmes of the party or the Pal- 
ghat congress should be explained here 
as it has been said by my friend Shri 
Thomas.

As far as this budget is concerned, 
I think it is a kind of punishment, as 
it were, visited on the people of Tra- 
vancore-Cochin State.  I say this  be
cause this budget shows no signs of 
the understanding of the people there. 
There is no appreciation of the key 
position  of  Travancore-Cochin  State 
and the contribution that it can make 
to all-India advance. The education of 
the people and their talents have turn
ed out to be their undoing in the eyes 
of the Government. I do not want to 
go into all the facts, though I do not 
say that all the facts and figures men
tioned in the Finance Minister’s speech 
are correct.

Taking  the  Finance  Minister’s 
speech, the economic situation in Tra- 
vancore-Cochin  can  be  summed  up 
as follows. The Finance Minister in his 
speech says that there has been consi
derable variation in the price of agri
cultural conunodities such as cocoanut, 
pepper, tapioca etc., which has affect
ed to a great extent the agricultural 
economy of the State. There is no change 
in the production of* money crops, but 
money crops have been the worst af
fected as the slump  has been very 
heavy. The prosperity of the farmer has 
been on the decline for the past three 
years, the number of earners is small 
and two-thirds of the families are liv
ing on an income of below Rs. 100 a 
month. There are no big industries in 
the State, even the small industries of 
coir and cashewnut are fading  away 
and the workers in these industries are 
very few.

[Pa dit hakur as Bhargava in the 
Chair]

The State’s is  an agricultural eco
nomy and according  to the Finance 
Minister’s figures, production in three 
important articles, viz., tapioca, pepper 
and cocoanut in  1955-56 was more 
than in 1953-54, but the value is less.

As I have no time, I will give only 
two examples. Production of  pepper 
in 1953-54 was 15,000 tons and the 
value Rs. 1,093 lakhs. In 1955-56 the 
production was 17,000 tons but  the 
value  was only  Rs. 523*4  lakhs. 
Though the production has increased 
by 2,000 tons, the value is only half. 
As far as cashewnut  and other crops 
are concerned, production is more, but 
the value in some cases is 50 per cent 
less and in others 30 per cent. So, the 
income of the farmers and peasants 
with small holdings has fallen. So, the 
economic situation, though the whole 
picture has not b̂ n  given, is very 
bad.

The  most  important  question,  as. 
conceded by Members of all groups, 
is that of unemployment. I do not want 
to go into the details of it. But it is. 
said that 26*17 lakhs of persons who 
are earners have to bear the burden of 
dependency  of  35*52  lakhs  non
earners, and among those 35*52 lakhs, 
30 lakhs are those persons who aie 
able to work but who have no openings 
to earn a livelihood. These figures will 
go to show the gravity of the problem 
in  the Travancore-Cochin State.  So, 
any budget that is presented before us 
must tackle immediately this problem 
of unemployment

In  the  course of his  speech,  the 
Finance  Minister  of  TraN̂ ĉore-Co- 
chin has stated that after the end of the 
Second Five Year  Plan, about 1*5 
lakhs of people  could be absorbed. 
That means that out of 35*52 lakhs of 
people, only T5 lakhs could be ab
sorbed, if the schemes are worked out 
properly. That is my first point of cri
ticism in regard to this budget.

The  Finance Minister of  Travan
core-Cochin has also stated that this 
problem had been noted by the Central 
Government,  and even the  Planning 
Commission had made a special men
tion of it. This is what he has said:

“It is gratifying to note that the 
reduction of disparties in levels of 
development as  between different 
regions in ' the  country has also 
been accepted as one of the main
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directions of future developmental
activity-----It is also gratifying to
note that the Planning Commission 
has taken note of the intensity of 
the  problem in  this State  and 
singled it out  for specific mention 
in the draft of  the Second Five 
Year Plan of India.”

Though this problem has been taken 
note of by the Planning Commission, 
and though it has been stated that the 
industrially  backward areas and  the 
areas where there is acuate unemploy
ment, will receive special consideration, 
yet when the question of allotment of 
money comes, we find that this part of 
the country has been ignored altogether.

As other hon. Members have pointed 
out, I would also say that rapid indus- 
trîisation is the best solution of this 
problem. Besides, there can also be cot
tage industries. We do not say that there 
must not be cottage industries, but we 
feel that so far as industrialisation is 
concerned, full justice  has not been 
done to Travancore-Cochin. In the Se
cond Five Year Plan, we are going to 
have one spinning mill only at an esti
mated expenditure of Rs. 8 lakhs. So 
far as the First Five Year Plan was 
concerned, in regard to industrial deve
lopment, we had an allotment of only 
Rs. 1*1 crores. Though that sum has 
now been  increased  to Rs. 6 crores 
under the Second Five Year Plan, yet 
we find that there is not even a promise 
of one big factory so far as that State 
is concerned.

One hon. Member had pointed out 
that even the private industrialists do 
not want to come to Travancore-Cochin 
because the labour leaders are creating 
troubles, and they are following a des
tructive policy, and this he had stated 
pointing to us. So far as the question 
of representation goes, and so tar as 
the question of recognition of the union 
is concerned, it is the INTUC which 
is  recognised, and  it  is the  INTUC 
which is given representation. But when 
the question of destructive policy comes, 
everybody starts pointing  to us and 
«ays, ‘It is these people who are creat
ing trouble’. If you say that we are 
redly the people who control the labour 
there, then certainly our union must be 
recognised, and our  union must be 
given  representation,  and' not  the 
INTUC.

Now, what is the destructive policy 
that we have followed ? 1 want to say 
here as the Leader of the Communist 
Party in Parliament, representing those 
people for whom I speak here, that if 
there is any policy which comes in the 
way of industrialisation of Travancore- 
Cochin, certainly we are ready to dec
lare here and now that we shall be pre
pared to remove that destructive policy. 
But what is the destructive policy that 
we have followed ? If Government had 
fixed a minimum  wage, but that wage 
has not been implemented by the plan
tation owners, and if the workers then 
say that it must be implemented, then 
is it a destructive policy ? If that is a 
destructive, then I say that we shall con
tinue that destructive policy, because we 
think that it is not a destructive policy. 
I would like to tell my hon. friends that 
we can easily talk many things between 
ourselves, but let  them  thinjf of the 
people in our State, the people who are 
starving, and then let them say where 
the destructive policy comes in.

The people of Travancore-Cochin are 
literate. Out of the unemployed about 
14*52 lakhs are literate. They can read 
and write. So, the workers there read 
the papers, and they know that they 
have certain basic rights. When they 
know that there is a certain minimum 
wage fixed by Govememnt, they feel 
that it is their right to get that minimum 
wage. So, they send petitions and memo
randa to Government.  If even after 
that they do not  succeed, they feel 
that they ought to strike. I would ask 
my  hon. friends:  Is that  destructive
policy ? If my hon. friends say that that 
is destructive policy, then we say that we 
shall follow that policy. Certain rights 
have been given to  the workers, and 
there is provision for conciliation. We 
are ready to have conciliation, but Gov
ernment must see  that when there is 
conciliation,  the factory owners  also 
give something to the workers. When 
once there is  conciliation and some 
decision is arrived at, then we are ready 
to obey that decision. But if that deci
sion is not respected  by the factory 
owners, then certainly there is bound to 
be trouble. We are not responsible for 
that. We have been saying time and 
again that a minimum wage should be 
fixed for each  industry. Let Govern
ment understand this, and let them ap
point a wage board to fix minimum 
wage for each industry. If a fair mini
mum wage is fixed, and the Act passed 
by  Government is implemented,  and 
there is no attack on Ae rights of the
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workers, then I say that we shall be with 
the workers and we shall ask them to co 
operate with you. Let anyone who goes 
to Travancore-Cochin not try to exploit 
the workers, but give them their mini
mum demand, give them the minimum 
wage which Government have fixed for 
them, and also give them a share in 
the  profits which  they are  getting- 
If that is done, then I say that we 
shall not be destructive, but we shall 
co-operate  with every  party in  the 
country, including the Congress Party, 
for the development of industry and 
for the improvement of the lot of the 
workers.

I would tell my hon. friend  Shri
A.  M. Thomas and others that let us 
not quarrel here in words. Let us see 
whether these things are being done in 
practice. I can show him plantations 
where even the Plantation Act pass
ed in 1951 has not been implemented 
so far. I say, let us work together for 
the implementation of this Act. Let us 
work together and fight together when 
the rights of the workers are attacked. 
Let us fight together n̂d fix up a 
minimum wage for each industry. If 
that is done, then we are prepared to 
co-operate with you  for the indus
trialisation of the State. After all, we 
do not want to destroy industrialisa
tion, because we know that unless there 
is industrialisation, and unless there is ex
pansion of industry either in the public 
sector or in the private sector the 35*52 
lakhs of  unemployed persons in our 
State will have no work at all. If you 
give minimum that is due to the wor
ker, then I promise that we shall all 
be for co-operation. I would even go 
to the extent of saying that let there 
be one union. We had urged that point 
at the meeting of the labour panel also, 
namely  that the  workers should  be 
allowed to decide  which union they 
want. If the majority of the workers 
want to recognise a particular union, 
then let us recognise that union as the 
representative union.

My hon. friend Shri A. M. Thbmas 
was angry with Shri Punnoose and cer
tain other Members on this side of the 
House. 1 would say that it is not we 
who are saying these things about cor
ruption,  nepotism,  favouritism  and 
squandering of money. It is not even 
Shri  A. K. Gopalan or Shri  P. T. 
Punnoose who is saying that. But it is 
the ex-president of the Congress Party 
in Travancore-Cochin, the ex-MiniSter 
of Travancore-Cochin and some other

Congressmen, who, I suppose, are even 
today in the Congress who have been 
saying—in fact, we were very sorry to 
read it in the papers—that there are 
22 charges against the Ministry that 
has fallen. If those charges are false, 
if Government think that those charges 
are unfounded, then why should they 
not come forward to dismiss them from 
the Congress and  file a defamation 
case against them and thus prove to 
the country that they have made those 
charges on account of party politics or 
party quarrels ?

4 P.M.

They are still in the Congress. You 
keep them still in the Congress.  They 
say that there are 22 charges. Shri Pun
noose and myself say that this is what 
we  hear. Why should you be  angry 
against us ? Why not be angry against 
your own people ? You can be angry 
against us because we are the scape
goats. You can do that. But if you are 
patriotic, if you love this country, if 
you want to see that when a charge is 
brought against not only the Congress 
but against any Party in the country, 
you should institute an inquiry. Here 
is  a charge brought against not  by 
ordinary members of the Congress, but 
by an ex-Minister of the Congress, and 
by an ex-President of the Congress. It 
is no use abusing us for repeating this 
charge. Why don’t you tell the public, 
‘these people have said this; this is not 
correct’ ? You do not want to do so, 
because you have  a vested interest.

Mr. Chairman:  It is already four
o’clock. The Minister in the Ministry 
of Home Affairs was to be called at 
this time. The hon. ̂ Member has  al
ready taken the time  allotted by the 
Deputy-Speaker.

Shri A. K. Gopalan:  Five minutes
more. They have allowed it.

Now, I want to  speak about the 
police atrocities in Travancore-Cochin.
It is not because the Congress Party 
was in power that we are saying this 
about the police. Here is a memoran
dum submitted to the hon..  Minister 
of  Home Affairs  by myself,  Shri 
Govindan  Nair  and  Shri  Achutha 
Menon. Here the names are given and 
certain instances are given. If you find 
there is no case made out, call us and 
we are ready to  give evidence. Not 
only that. Here is a statement of a
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Congressman, Shri K. P. Honnus,
B.L. The statement made by Shri A. J. 
John is there. This is about the Kaladi 
incident where one Papu was beaten 
to death. It is  indicated there that 
Papu’s  death  was due to  police  re
pression.

'  Shri A. M. Thomas; Was there not 
a  judicial inquiry into  that ?

Shri A.  K. Gopalan:  I only say this.
Let the Government launch a prose
cution against the ASP and three other 
officers on the charge of getting three 
women into the travellers’  bungalow, 
stripped them naked and raped them- 
Let  the Government themselves  find 
out whether these allegations are true 
or not

Shri A. M. Thomas; On a point of
order. This allegation is the  subject-
matter of judicial proceedings. Is it in 
order and proper to refer to it here ?

Shri A. IL  I do not  go
into the merits of it. If there is a prose
cution laijiched, what does it show? 
There were for or five serious charges 
against one of the ASPs given by û 
Let the Government prosecute him and 
hold an inquiry. Whether the allega
tions  are right or wrong, will  be 
known afterwards.

So let us not hide the fact that there 
is very strong police repression. There 
is the case of the death of a man who was 
kept in the lock-up for two or three 
days. On the fourth day, he was found 
hanging on a tree.  Then there is the 
case of Surendran of Kottarakkara. He 
was beaten to death. There was agita
tion. There was a departmental inquiry 
held. Let the Government publish the 
report of that inquiry. Let. the Govern
ment tell us that the result of that in
quiry is that that man was not beaten 
to death.

Then there is the case of the burning 
of the Sabarimalai temple. They said 
that the communists had burnt it, be
cause that also could be attributed to 
the communists.  Then there was an 
inquiry. Why do not Government pub
lish the results of that inquiry? When 
the PSP Ministry was there, it publish
ed the results of an inquiry. But the 
GovemmCTt do not do it now. .It is 
because the results of the inquiry are 
not published, that people draw their 
own . conclusions.

I tell my friends on the other side. 
These are the things that are there— 
corruption, nepotism, everything. Here 
is a book—I will translate it and give 
it to the Finance Minister. This is taken 
from  the Government audit  report 
about the finances of the State, how 
lakhs and lakhs of rupees have been 
wasted. Will the Government make an 
inquiry on the basis of this audit re
port ? I request the Finance Minister 
to do so. This is an article written in 
a paper, printed in book form, called 
The Wrongs in the Treasury. Serious 
charges have been levelled about the 
way money has been wasted. Even my 
friends on the other side know that 
there  is  corruption,  nepotism  and 
everything in the departments. So many 
things are done. If an inquiry is not 
made and matters set right, I say there 
is no future not only for Travancore- 
Cochin but for the whole country. I 
do not blame anybody. Let us put oî 
shoulders  together  and  remedy  this 
State of affairs.

The  Deputy  Minister of Finance 
(Shri B. R. Bhagat): Which  is  the
publications the hon. Member was rê 
ferring to ?

Shri V. P. NayaK It is the  State 
Public Accounts Committee’s report.

Shri A. K. Gopalan; So I request 
that this inquiry be made. This state 
of affairs must be ended.

Then there is the question of indus
trialisation. The people of Travancore- 
Cochin are highly educated. But there 
is a lot of unemployment. If the ques
tion of unemployment  is not solveĉ 
certainly there will be no stable Mi
nistry in the State; even if there be onê 
it may not able to carry on.

So the problem of the Travancore- 
Cochin State is a very serious prob
lem. Neither the Central Government 
nor the State Government can tackle it 
in the way they are doing. The res
ponsibility for this state of affairs is 
mainly that of the Central Government. 
They talk of the unity of India and 
say that we must all be together. I have 
no time at my disposal; otherwise, I 
would have dealt fully with the treat
ment Travancore-Cochin  has received 
in respect of development projects.  In 
the First Five Year Plan, no allotment 
was made to Travancore-Ck)chin. In the 
Second Five Year Plan also, not one in
dustrial project is sanctioned for Tra
vancore-Cochin.. I ask if it is as a result
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of prejudice against certain sections of 
the people of this  country who are 
highly educated. If this is a punishment 
for our high education, then certainly 
it k bad. If you do not take the ê- 
vances of the people into account, if 
you do not revise the allotments under 
the Second Five Year Plan in respect 
of Travancore-Cochin, if you do not 
see that the problem of unemployment 
is solved, if all this is not done, I do 
not know what will happen.

The Minister  in the  Ministry  of 
Home  Affairs  (Shri  Datar):  Mr.
Chairman, Sir, in the course of this 
debate, a number of points were made 
by hon. Members. I would like to con
fine myself to examining and meeting 
those points.

In the first place, it was contended 
that President’s rule was imposed on 
the Travancore-Cochin State.  A few 
weeks ago, we had a long debate and 
then it was pointed out to this hon. 
House that l̂esident’s rule had to be 
introduced in the  Travancore-Cochin 
State because there could not be any 
popular Ministry. The  President had 
not stepped in for the purpose merely 
of preventing  any popular  rule but 
when it was found that in the larger 
interests of the State, the pretty State, 
it became absolutely essential to carry 
on the administration, as there was no 
Ministry that could share this burden 
with confidence from the members of 
the Travancore-Cochin Legislative As
sembly. It was then pointed out how it 
became absolutely inevitable that the 
President should take over the adn̂is- 
tration.  Under these circumstances,  it 
would not be correct to say that Presi
dent’s rule was imposed on the unwill
ing State of Travancore-Cochin.

Then so far as President’s rule is 
concerned, a certain policy is followed. 
According to that policy what we are 
always doing in  this respect is this. 
Whenever President’s rule  has to be 
introduced and the administration has 
to be carried on, what the Adviser does 
on behalf of the President is to see 
that proper, impartial and good adminis
tration is carried on. Whenever there 
are  instances of  ineflSciency or  of 
wastage of nv>ney, immediately Gov
ernment would take strong steps to see 
that all these evils are immediately put 
an end to. Therefore, the Adviser and 
the Rajpramukh will take caie to see
4-123 L. S.

that on behalf of the President the ad
ministration is carried on in an absolu
tely impartial manner. Still the insist- 
ance will be on maintaining, and if pos
sible, enchancin̂, the eflSciency of this 
particular  administration.  The  House 
knows that in all cases wherever Presi
dent’s rule had to be introduced, when 
the President’s rule came to an end, 
on all these occasions the administra
tion was handed over to popular gov
ernments in a far better and more effi
cient condition than what it was when 
V the  President had to take over.  I 
would assure the House that all proper 
steps would be taken to see that the 
administration  is efficient and  also 
impartial.

Some hon. Members have suggested 
indirectly that there were certain classes 
of government servants who were tak
ing part in politics.  But, I would înt 
out that no government servant, either 
of the police  department  or of any 
other department, has a right to take 
part in politics or to deal with party 
matters. All government servants have 
to be above parties and above poli
tics. And, if any instance is found, the 
Government  would take very  strong 
measures against that particular person 
or against those government servants. 
Therefore, the House can rest assured 
that, the administration will be carried 
on properly and the general elections will 
also be held in a free and independent 
manner, so far as the administration is 
concerned. Every care will be taken to 
maintain the proper standard of effi
ciency.

The more important  point is that 
all the developmental plans would be 
carried out speedily and satisfactorily. 
In this ccmnection, the House will note 
that the President took over the ad
ministration only on the 27th March, 
1956. Before that, there were numerous 
discussions and  consultations between 
the State Ministry  and the Planning 
Commission  and the Ministry  had 
placed certain proposals. Some of those 
proposals were approved and now they 
are being implemented. I would, there
fore, assure the  House that though 
President’s rule is going on, the deve
lopmental activities will go on with the 
same tempo, if not a greater tempo than 
what would have been possible under 
a popular government, because there 
are certain peculiar problems in Tra- 
vancore-Cochin.
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As hon. Members on both sides have 
pointed  out, Travancore-Cochin is  a 
pretty State, one of the most beautiful 
States in India; it has natural scenery 
and also has gifts given to it by God. 
It is our duty to see to it that all the 
modem resources that are needed are 
made available. To a large extent,  1 
would agree that industrialisation is, as 
my hon. friend Shri Thomas pointed 
out, one of the panacea for meeting all 
the economic difficulties through which 
this State has been passing. I would 
assure the House that all that is pos
sible would be done during this period.

I would now  pass on to certain 
specific complaints placed before this 
House. One of them was in respect of 
certain categories of government ser
vants; in particular, the clerks, typists 
or those who belong to what Is known 
as the lower cadre of services, as also 
in respect of graduate teachers, primary 
teachers in high  schools and middle 
schools. It was said that their pay scales 
are very low and inadequate.

Shri Matthen: Including colleges.

Shri Datar: I would point out to this 
House that the popular ministries of 
Travancore-Cochin were aware of this. 
Therefore a Pay Commission had been 
appointed  by  the  Travancore-Cochin 
Government,  as a  result of  which, 
various  recommendations were  made 
and those  recommendations have been 
accepted so far as  graduate teachers 
and primary teachers and lower rungs 
of government servants are concerned. 
Effect has already been given to them.

One point that may be noted is that 
the present pay  scales, which have 
been introduced after the acceptance of 
these recommendations, compare  fav
ourably with the scale for similar posts 
in Madras and Mysore which  are the 
neighbouring States. You will thtis see 
that whatever was necessary had been 
done and there ought to be no com
plaint on the ground of inadequacy of 
pay scales.

Shri V. P. Nayan May I interrupt the 
bon. Minister in regard to a particular 
point. In regard to graduate teachers, the 
hon.. Minister may know that the scale 
is Rs. 55-5-75-7i-150 whereas the cor
responding scale in Madras is Rs. 85
5-125-10-175 and in Mysore, Rs. 60-150.. 
That means there is a variation in every 
figure which I have said before. The 
hon. Minister may kindly check up once 
again before he commits himself.

Shri Datar: I have got figures to show 
how the pay scales, especially of the 
graduate teachers to  which the hon. 
Members made a reference, compare. 
He would find that according to the 
new scales we have Rs. 55-150 and also 
Rs.  150-250. What possibly the hon. 
Members has in view is only the pay 
and not the allowances, which are given 
to the various  classes of government 
servants. I would again repeat that the 
present pay scales of those to whom I 
made a reference compare very favour
ably with the scales for similar posts in 
Madras and Mysore. {Interruption) :

I would pass on to the next point that 
was raised namely, minimum wages. It 
was contended that minimum wages had 
not been fixed or that the Minimum 
Wages Act had not been made appli
cable so far as Travancore-Cochin is 
concerned. I would point out here that 
there are a number  of industries in 
which minimum wages have already been 
fixed. I would read  the list of this 
House. They are rice  and flour mill, 
biri making, plantation, oil mills, em
ployment under municipalities, employ
ment under village  panchayats,  road 
construction  or  building  operations, 
stone  breaking and stone  crushing, 
public  motor transport, tanning  and 
leather manufacture, cashew, coir and 
ottiers. I may also point out that so far 
as  agricultural  labour  is  concerned 
Government have already constituted a 
committee to go into the question of 
fixing minimum wages for agricultural 
labour. The report of the committee is 
awaited and I am quite confident that 
whatever is necessary will be done.

Shri Puimoose; May I point out that 
our complaint was not that minimum 
wages have not been fixed in several in
dustries but that in most of them the 
minimum wages have not been paid, and 
that Government had not got them im
plemented.

Shri Datar: It would be a contradic
tion in terms if the Minimum Wages 
Act had been applied.

Shri V. P. Nayan All the struggle is 
for that

Shri Datar: Anyway I would point 
out that so far as these industries are 
concerned, the minimum wages have 
been fixed.

Shri Vetayndhan:  The  question is
whether it is paid.
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Shri Datan I would pass on to other 
points because the Finance Minister is 
speaking soon.

Reference was made to technical edu
cation. I would point out to the House 
that the total allotment for technical edu
cation in the second Five Year Plan is 
Rs.  289-84  lakhs  out  of  which 
Rs. 40 09 lakhs have been provided this 
year. The programme is to introduce the 
teaching of crafts in schools introducing 
techniĉ courses in second schools and 
the opening of a central technical insti
tute and junior technical schools.

It was pointed out that so far as 
drinking water facilities for fishermen 
were, concerned, nothing  was done. 1 
may point out to this House that pro
vision hasT)een made for good drinl̂ g 
 ̂water and for adequate sanitary and 
public health requirements so far as the 
fishing communities are concerned. There 
is one of the new schemes introduced 
known as The Indo-Norwegian Scheme 
and the Department of Health has also 
a large progranmie of providing good 
drinking  water in coastal areas.  We 
would give adequate relief to fishing vil
lages.

I would not deal with the question of 
unemployment, but would leave it to the 
Finance Minister. So far as the coir 
industry is concerned, it was said that 
proper attention was not paid to it. I 
may point out to this House that during 
the first Five Year Plan, the programme 
was fully implemented in the physical 
target  and  99*6  p.c.  in  respect  of 
financial target and 160 primary coir 
co-operatives and 25  husk societies, 2 
central  coir marketing societies  have 
been established with a share capital of 
Rs. 6-35 lakhs, enlisting 30,880 mem
bers. Thirty-eight per cent of the total 
number of families engaged in coir work 
have been enlisted in these co-operative 
societies. The total outlay in the First Five 
Yê Plan was Rs. 64 lakhs, out of 
which Rs. 55 lakhs are towards loans 
and Rs, 9 lakhs are towards grants.

Something was stated about fisheries. 
I would point out that all the govern
ments of Travancore-Cochin have always 
been careful about developing fisheries 
because fishery is one of the most im
portant subjects in which interest has to 
be developed because it constitutes one 
of the main sources of livelihood of the 
people there. Therefore, I would point 
out that fishery development is one of the 
main activities both under the First and 
and the Second Five Year Plan. The 
total provision for fishery development in 
the Second Plan is Rs. 52*9 lakhs, of 
which a sum of Rs. 6*85 lakhs is pro
posed to be spent  during the current 
year. This is exclusive of the provision 
made for the Indo-Norwegian projects, 
the rough expenditure on which during 
the current year has been estimated at 
Rs. 4*19 lakhs. The Norwegian expendi
ture will be very much more. It will 
thus be seen that a liberal provision has 
been made for the devdopment of fisher
ies.

Then 1 come to a subject which has 
enabled  Members  to  make  charges 
which, in my humble opinion, are not 
only vague but also unwarranted, and 
that  is  |he  police administration.  In 
the  case  of  police  administration, 
there  is  the  report  of  the  Home 
Ministry and in that report details have 
been given about the manner in which 
organised attempts were made to disturb 
law and order.........

Shri Puniioosc: By whom?

Shri Datar: Naturally certain steps 
had to be taken when there were strikes 
and other demonstrations which were of 
a serious nature and constituted what 
can be stated to be a violation of the 
principles that have always to be main
tained. Government had to step in na
turally. In addition, it was contended by 
some hon. Members and they used words 
and epithets which in my humble opinion 
are absolutely unwarranted and some of 
them were rather wild. Usually a refer
ence is made to nepotism, partiality, fa
vouritism and all choice words or epi
thets are thrown at us.

Shri Funnoose; May I konw whether 
he is answering after specifically enquir
ing into the charges we have made or is 
it a general way of supporting the Gov
ernment policy ?

Shri ]>atan It is not my general way: 
it is the general way of the hon. Meni- 
bers on the other side. I am pointing 
out that whenever any specific instances 
are placed before the Government, we 
shall be ever ready to take action and 
in proper cases to see that law is main
tained and that the offender is duly 
punished. In the case of these changes.
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I am rather sorry at the way in Which 
words were used. One hon. Member 
opposite in fact stated that there were 
man-slaughters....

Shri Punnoose: Yes, murders.

Shri Yelayudhan: Butchering of men.

Shri Datar: Then it was stated that 
there were rapes and other things. I wish 
that the hon. Member had used some 
discretion and  self-respect in making 
such charges, but I would only tell them 
that such allegations are absolutely un
warranted. Whenever there are any such 
cases, they are duly looked into.

So far as corruption is concerned, I 
would point out that in respect of the 
anti-corruption  department, ' we  have 
sent down an officer who was in charge 
of the Special Police Establishment in 
Delhi for nearly eight or ten years. He 
was an Inspector-General of Police of 
the Delhi Police Establishment which 
deals with offences of corruption so far 
as the Central Government employees 
are concerned.

Shri V. P, Nayar:  Does he  talk
Malayalam ?

Shri Datar: He does not come from 
the Malayalam area;  he comes from 
Nagpur, Madhya Pradesh. So far as his 
work is concerned, he carried on the 
work with great credit to himself as the 
head of the Delhi Police Establishment. 
We have sent this officer to Travancore- 
Cochin because we are anxious that cor
ruption has to be met at whatever level 
it may be.

Shri Velayudhan: Does it include the 
tf:r-Ministers ?

Shri Datar: So far as corruption is 
concerned, it has to be eliminated for 
the purpose of purifying the whole ad
ministration and Government are abso
lutely anxious in this respect.  That 
is  the  reason  why  such  a  high 
officer  was  purposely  sent  down 
to  Travancore  and  I am  confident 
that in  the  next  few  years  cor
ruption to the extent that it is prevalent 
will be rooted out.  I have never stated 
that there is no corruption. It is mostly 
at the lower levels and sometimes at the 
higher levels also, but every attempt is 
made in as heroic and sturdy a manner 
as jjossrble to bring  the offenders to 
bodk, either by proceeding against them 
by way of prosecution and getting them

duly convicted if we have sufficient evi
dence so far as the requirements of 
law are concerned or by taking action 
under the disciplinary proceedings under 
the Government Servants Conduct Rules 
where the evidence is not sufficient to 
satisfy a court of law. The Home Minis
try report has been placed before the 
House already and it  points out how 
Government  has  taken  action  re
gardless of the persons against wh6m 
charges  have  been  levelled  to  sec 
to  it  that  a  full  investigation  is 
made and that in  proper cases stem 
action is taken against the Government 
servant concerned. Wherever posssible, 
they are prosecuted  and brought to 
book in a criminal court.

Shri A. K. Gopalan: I made a request 
to the Minister that there was an open 
charge against some Ministers by the 
Congress ex-Ministers and others. Will 
the Government make an enquiry about 
it ?  I understand there are about  22 
charges.

Shri Datar: I am not aware of those 
charges which the hon. Member is re
ferring to.

Shri Mathew: Replies have been given 
to those charges already.

Shri A. K. Gopalan: When there are 
grave charges about  Ministers by ex
Ministers, we want the Government to 
enquire by whatever method they like 
and then give an answer to us.

Sbri A. M. Thomas: 1 may state that 
those charges have  been denied. Not 
only that it was denied by the persons 
concerned by the general impression in 
the public mind and the opinion of the 
Press were that the charges are silly and 
baseless {Interruptions).

Shri Dafan  If, for example, they are 
baseless, as my hon. friend has pointed 
out, that is an end. of the matter. If, for 
example, any Charges have been made in 
an open manner, any charges have been 
made in an open manner, then certainly 
it is the duty of the Government to exa
mine them.

Sbri A. M. Thomas: There is no cor
ruption charge there.  Among the  22 
charges, there is not a single item which 
will indicate corruption.

Shri Datan I am very happy that my
hon. friend has given a direct answer
to what another hon. friend stated.
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Shri A* K. Gopalan: I do not ŵt
an answer from another hon. friend here 
however great he may be, but 1 say that 
the Minister has to say something about 
it—either he may deny it or accept it. 
When there is a charge not by an ordi
nary member but by an cjc-Minister, I 
request the Government to make an en
quiry into it and then deny it and not 
sit satisfied because my friend here has 
denied it.

Shri Datan So far as this question is 
concerned, (Interruptions) whatever my 
hon. friend has stated has to be taken 
into account. Just as we have got certain 
unrestrained allegations on one side, 
ihere is on the other hand a sober but 
£rm denial to all these.

Shri Velayudhan: Whose denial?!

Shri Datan Under  these  circum
stances, I shall cosider whether there is 
any case at all for examining this mat
ter. That is all that I can say at present.

There is only one other înt about 
which I want to say something. It was 
contended that temporary government 
servants continued to be so for years 
together. In respect of this, already or- 
•de'rs have been passed that those v̂ho 
are in service for three years or more 
and whose performance is satisfactory, 
should be confirmed to the extent it is 
possible.

There was one other point made for 
which I shall not  take more than a 
minute. It was pointed out that a number 
of people from Travancore-Cochin had 
been brought over to Bhopal and that 
Ihey had been settled there. One hon. 
Member, again using a piece of highly 
unrestrained language, stated that these 
people had no good housing conditions 
and that they were fiving in miserable 
conditions. *

Shri A. K. Gopalan: You may believe 
it, because it is Shri A. M. Thomas who 
has said it.

Mr. Chairman: Order, order. If such 
interruptions are continued, I think there 
"Will be no end to the debate.

Shri Datan So far as this is concern
ed, I had occasion to discuss this ques
tion with the Chief Minister of Bhopal 
when I had gone  there a few weeks 
ago. He told me that so far as ̂ these 
persons  are  concerned,  there  were

about 2219 people who were brought 
in,  but  a  few  could  not  bear 
the summer—about 40 people—and they 
have gone. The rest of the people are 
there. There is a vast programme accord
ing to which all these people will be 
settled on a very large piece of land 
measuring about 1500 acres. The House 
will kindly note that there are labourers 
from Bhopal proper, there are labourers 
brought from Travancore-Cochin and all 
of them will be properly settled, as I 
stated, over an area of 6800 acres which 
is partly irrigated and partly unirrigated. 
Thereforê no discrimination is made. In 
fact, the Chief Minister of Bhopal re
quested me to convey his desire to the 
hon. Members of Parliament from Tra- 
vancore-Cochin to kindly go there ana 
to see how the conditions are there.

Shri A. K. Gopalan: We have gone 
there.

Shri V. P. Nayar: All of us  have
gone there.  You  have not seen that 
place.

Shri Datan I want to point out  to 
the hon. Members here that the condi
tions are not miserable there.

Shri A. M. Thomas: I would respect
fully request the hon. Minister to pay 
a visit to that place.

Shri Datar: All right. That I shall do 
whenever it is possible. In the meanwhile 
if any hon. Member has any specific ins
tances of complaints,  he may kindly 
pass them on to me and I shall have the 
matter duly enquiied into..

1 have dealt with some of the points 
raised here and it would be found that 
most of the criticism is either exaggerat
ed or unrestrained.

Shri Nesamony (Nagercoil): It has 
been stated and denied on the floor of 
this House that it was the Congress 
Government  that brought about  the 
President’s Rule in Travancore-Cochin. 
My Paî had been for some time the 
palanquin  bearers of the  Travancore- 
Cochin Congress Government and, for 
some time,  the hewers of wood  and 
drawers of water for the P.S.P. Govern
ment. Nobody mentioned an̂ îng about 
the P.S.P. Government which was in 
power for a period. Everybody said it 
was the Congress Government that was 
always in power. Personally I have noth
ing to choose between the two, though 
under the P. S. P. Government we had
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suffered the most and the Central Gov
ernment turned a deaf ear to the repre
sentations while the P. S. P. Govern
ment was perpetrating all sorts of atro
cities and shooting us down like birds. 
Whatever that may be, at the time when 
the Congress Govemmnet fell, everyone 
of the legislature in Travancore-Cochin 
wanted to become a Minister, a Speaker, 
or a Deputy-Speaker.  From personal 
knowledge  and intimate knowledge  I 
know that one day 60 members signed 
for Pattom Thanu Pillai. The next day 
that number had dwindled down to 57. 
Then it swelled up to 59. Then they went 
on going about hunting for another man 
to make up 60 so that they may have 
the majority.  While they  went about 
hunting for the 60th man, a few people 
dropped out, because the promises were 
not honoured. Such was  the state of 
things and, I believe, the President did 
the right thing in putting in an adminis
trator for the time being. I believe that 
would create a very healthy situation 
and, at the same time, teach a lesson to 
our people who speak so much about 
democracy.

It was stated that  there  had  been 
police  atrocities.  We  had  suffered 
enough, and now that we are getting 
away from the clutches of the present 
LG. it may not be fare on my part to 
say anything. I put it to the Central 
Government that as long as the present 
LG. continues there, there cannot be a 
stable Government in  Travancore-Co- 
chin. But the Central Government pass
ed it over. I do not exactly remember 
the reply  that I  got from them.  If 
my  information is  correct,  a C.LD. 
of  the  Central  Government was sent 
down  to  Travancore-Cochin.  It  is 
said that he was lavishly feted by the 
L G. and his subordinates. He had not 
the courtesy to call upon me or any 
members of the  organisation which I 
have the privilege to represent. Here is 
Shri Matthen’s evidence on the floor of 
this House that he dabbled in politics 
and that the Central Government closes 
its eyes and says: “Well, police, they are 
the best men on the face of the earth”. 
This attitude of the Central Government 
towards that LG. there emboldens him 
to indulge in all sorts of atrocities. I can 
give you an instance. As soon as the 
petition was presented by me on behalf 
of the organisation which I r̂resent, the 
President rewarded him with a Presi
dent’s Medal, and to congratulate him 
the whole police force was up collecting 
funds to fete him. They did so in Tri

vandrum. An attempt was made to fete 
him in the area from  which I come 
from the area that is now proposed to 
be integrated with Madras State. When 
I heard of the news I said I was opposed 
to it. I understand the present Govern
ment had the wisdom to turn that re* 
quest down, though, while I was coming 
to Delhi last week, I heard it was being 
pursued.

Unless that LG. is removed, it will 
not be possible for any political party ta 
thrive upon that land. He is the man of 
the locality. He will set up one party 
against the other. He will set up one 
group against the other, so that it makes 
it inevitable for any Government to dis
pense with his services. For the last 
seven years, the Congress Government— 
one Minister or the other— ŵas trying to 
oust him from Travancore-Cochin. That 
Government has not succeeded.  This 
present importation of Shri Bombawale 
is the Ain end of the wedge by Mr. Rau. 
I hope it were so.

Now, Sir, coming to the Budget, I 
had occasion in the local Assembly to 
deal with these budgets. But it has been 
the order of the day—and this Budget is 
also in line with that order—where ex
pectations are roused in the minds of the 
people that various things are going to 
be done, mostly public works, and in 
the end a deficit budget would always 
turn out to be a surplus budget because 
there is always a shortfall in expenctiture 
on major items. The shortfall would be 
on the utility side of the budget. There
fore, I am not surprised at this budget 
because, I am sure,  if the Congress 
Government or any other Government 
had operated on this budget, it would 
have proved to be a surplus budget and 
not a deficit budget. But my present pur
pose at this moment is to bring to the 
attention of the Finance Minister cer
tain aspects of this budget which re
quire very careful consideration. In the 
first Five Year Plan, a scheme known 
as Neyyar Scheme was set out and it 
was expected that the dam and the two 
channels—the right bank channel  and 
the left bank channel— ŵould be execut
ed simultaneously. But it so happens that 
the right bank channel which will remain 
part of the Kerala State is being com
pleted. In spite of the several representa
tions that have been made to tiie Plan
ning Commission and to the local Gov
ernment the left bank channel scheme 
has not been  undertaken  yet. In the 
second Five Year Plan, Rs. 137 lakhs 
have been provided for the left bank 
channel. I wish to bring to the notice of
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the hon. Finance Minister that this left 
bank channel feeds  mainly the four 
southern taluks  of Travancore-Cochin 
which are proposed to be merged with 
the Madras State. This being an item 
which has been carried over from the 
first Plan to the second Plan, particular 
attention has to be paid by the Central 
Government to the  execution of this 
work, without the danger of minimising 
the contents of it, because some of the 
works that have been budgeted for and 
are being executed are not executed in 
the manner that they have been planned 
and when Government want to execute 
a plan they reduce the size of the plan 
and the scheme sometimes becomes use
less in the end. I can give an instance of 
a water-supply scheme which has re
cently been opened.

In the second Five  Year Plan, we 
pressed for the inclusion of an irrigation 
project known as the Chittar Pattanam 
Kal. The Finance Minister would be 
pleased, I hope, to go through the se
cond Five Year Plan that has been sub
mitted by the Government of Travan- 
core-Cochin. That is the only scheme 
included for the benefit of the four 
soOthem tiluks in the second Five Year 
Plan. The first proposal was for a chan
nel at a cost of Rs. 63 lakhs.  Finally, 
our Minister  had  been to Delhi and 
when they returned, they said that the 
Centre had reduced it by Rs. 30 lakhs 
and that the scheme will be executed 
in 1959-60, Ihus diverting Rs. 31) lakhs 
from this scheme to a scheme known 
as Pothundi in Cochin. It is a matter 
that requires the attention of this Gov
ernment. This scheme which has been 
drawn up and which has been put off 
till 1959-60 to be included by the Mad
ras State after the integration of the 
four taluks with Madras should not find 
a place in the late years of the Plan but 
should be pushed  through  from the 
beginning of the plan period.

There are two  schemes which arc 
being  executed in  the four  southern 
taluks. One is the drinking water supply 
scheme to Cape Comorin and the vil
lages on the way. The water is taken 
from the reservoir  which serves the 
Nagercoil town which is the southern
most town in this country. 12 miles of 
pipeline have to be laid. 9 miles have 
*nlreadv been laid, 3 more miles remain 
to be laid. I understand that in the bud
get there is no provision for 1956-57. 
Whether the amount allotted in 1955-56 
has not lapsed is open to doubt. That is 
a matter which requires urgent attention

because it was a scheme that was bud
geted in 1955-56 but not included in 
1956-57 and it is now absolutely in
complete.

Then there was an extension of the 
water supply scheme to the Nagercoil 
town itself which is extending. For that, 
the  Nagercoil Municipal Council  has 
been pressing upon the Government to 
give it a loan or a grant or at least to 
expend from their own funds from year 
to year. The  Government would not 
agree to sanction any loan or grant nor 
would they allow any extension.

There is the Vilathurai lift irrigation 
scheme for which a sum of Rs. 3 lakhs 
was budgeted for during the year 1955
56. The scheme is still in execution. We 
cannot find from the budget whether 
the amount proposed in the budget for
1955-56 had lapsed or not, but there is 
no amount allotted for 1956-57 for this 
scheme. I wish to draw the particular 
attention of the Finance Minister to this 
scheme.  Neither the  content of  the 
scheme nor the size of the pump house 
nor the pumps and the flume should be 
reduced, and all of them must be  ac
cording to the original dimension as 
planned by the  engineers before this 
question of integration, came up. These 
are the two schemes which ou£̂t to be 
looked into by the Central Government 
when the amounts  in  the budget are 
spent.

In the matter of tar-creting and shell- 
creting of roads, in respect of which 
lump sum provisions  have been made, 
the four southern taluks must have their 
due share.

In the matter  of development of 
fisheries, the Indo-Norwegian agreement 
contemplated starting of a scheme at 
Neendakara. The scheme is now to be 
extended but the extension steps beyond 
the four southern taluks. In Cape Como
rin we have a fish drying yard, a fish 
storing yam and a fish curing yard- The 
best place to develop it further would 
be the southernmost tip of the country 
—Kanya Kumari— ŵhere facilities are 
available and where different modes of 
deep-sea fishing are possible and where 
the fishing launches of  Ceylon freely 
travel to fish in our waters.

Finally, I would submit that in the 
allotment that is being made in the bud
get for the execution of public works, 
for the health schemes, for the expansion 
of education by introducing basis schools 
or basic training schools, etc.., these four



[Shri Nesamony]

southern taluks should not be neglect
ed. A proportionate amount ought to 
be set aside for being expended in these 
four taluks lest before we merge with 
Madras we should go without any bene
fit of the budget thoû we pay the 
taxes regularly.

Mr. Chainnan:  The hon. Finance
Minister.

The Mifiister of Finance (Shri C. D. 
Deshmukh): Have I any time left now?

Mr. Chairman: The discussion should 
have ended by now, but it has exceeded 
the time-limit.

Shri C. D. Deshmukh: Do I reply or 
not?

Mr. Oudmian: Certainly. But I would 
request the bon. Minister to be as brief 
as possible. After his speech, we take 
up the demands.

Shri C. D. Dê mukh : The speech of 
the last speaker illustrates the difficulties 
that one has in piloting the budget of a 
State under cemin circumstances. He 
has referred to various local problems 
and various projects affecting his part 
of the State which will now probably be 
transferred to another State. I can only 
undertake to draw the attention of the 
Adviser to his observations. I say this 
because I am not sure in my own mind 
if the projects to which he has referred 
are part of the plan of the State or are 
not part of the plan of the State.

Shri A. M. Ttiomas: They are part 
of the plan of the State.

Shri C. D. Deshmukh: If they  are 
part of the plan of the State, then I 
should say there should be every justifi
cation for ensuring that those projects 
are added on or begun as the case may 
be. I am soiry that I have no answer 
to give him in regard to the non-inclu
sion of one particular scheme which he 
mentioned and which he said was pro
vided for in  1955-56 but apparently 
does not find a place in the budget for
1956-57.

I shall now go on to make a few gene
ral observations in regard to the position 
of this State. I have had the good fortune 
of seeing the State for myself and I have 
seen something of tiiis beautiful land and 
its fairy landscape although I kept back
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from the charming backwaters. Never
theless, my predominant feeling was one 
of ̂ dness and depression. I had oppor
tunities of meeting the first speaker Shri 
Punnoose and discussing some of the 
problems in regard to this State with 
him. I came back with the impression 
that this State, endowed as it is both 
with men and materials has, certainly, 
a peculiarly difficult problem. How pecu
liar it is, it would be presumptuous for 
me to say. I would say this that it is not 
entirely a unique problem. I am inclin< 
ed to think that the State furnishes per
haps an extreme example of the relative 
poverty that one would probably find 
in the southern and eastern parts of this 
country as compared with the northern 
and western; but such comparisons are 
very misleading. I can think of taking 
one example, the  U.P. They have a 
population of about six times as much 
as  the Travancore-Cochin State.  The 
eastern part of it has a density of popu
lation which certainly is very formidable 
although it may not be as ĝeat as the 
density of the inhabited portion of Tra
vancore-Cochin. One might take various 
indicators of how populations affected 
by this are faring under our Plans or 
annual budgets which only reflect the 
plan. It is my impression that in the U.P. 
for instance the revenue and expendi
ture per person is about Rs. 10 to 12 
wherê  in  the  Travancore-Cochin 
State, it is Rs. 15 to 17. There may be 
some States which come in between and 
there may be some States where the 
revenue and  expenditure  lie between 
Rs. 20 and 25.

Secondly, it is very difficult, at least 
at the moment when we do not have 
statistics, to know what exactly the na
tional income of a State is, i( one might 
use that word, the  quota of national 
income furnished by a particular State. 
May be after our statistical apparatus 
has been strengthened a little, we shall 
have some evidence  this regard.  Till 
then, I find it very  difficult to  deal 
with the general propositions like this 
that any panicuiar State is making a far 
more massive  contribution to the na
tional production than any other. Taken 
at its simplest, a proposition like that 
means that that particular State taken 
as a whole is richer than any other State 
which does not- make such a oontribu- 
tion. It may be, of course, that that pro
duction is divided up between two peaks. 
It may also mean that because of dis
parities in income, certain fortunately 
placed individuals  have a far  larger
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share of that particular product  than 
others. But these must be matters of 
estimates at the moment. 1 would submit 
that we should not place too much reli
ance on random figures like this.

Then, there was some reference  to 
the dollar earning capacity of the Tra- 
vancore-Cochin State. There again, we 
lack exact statistics. What we do have is 
statistics of goods exported from the 
ports. That does not necessarily mean 
that all the goods came from that parti
cular area.

Shri A. M. Thomas; Goods exported 
from the Cochin Port cannot be from 
any other State.

Shri C. p. Deshmukh: I wjis under 
the impression that coffee from Mysore 
found its way to Cochin.

Shri A. M. Thomas: Madras.

Shri C. D. ; Coorg?

Shri A. M. Thomas: Coorg does not. 
We mentioned with regard to pepper, 
ginger, lemon grass oil, rubber and such 
other articles.

Shri V. P. Nayar: Which are  not. 
found in any other State.

An Hon. Member: Which is  the
monopoly of Kerala.

Shri C. D. Deshmnkh: These are
figures to be examined. At any rate, I 
cannot make the same statement in re
regard to the other States. I cannot say 
that what leaves from Bombay comes 
only from the Bombay State.'Therefore, 
how the contribution of the Travancore- 
Cochin State stands in comparison with 
the contribution made by Bombay or 
Calcutta, I cannot say.

Shri V. P. Nayar : For the information 
of the hon. Finance Minister, if he will 
kindly yield, I have got prepared a state
ment by R. and R. Branch which is 
exclusive for pepper, ginger, coir, lemon 
grass oil, rubber and tea to the extent 
each is exported from Travancore-Co- 
chin. These supply dollars and sterling 
to the tune of not less than Rs. 50 crores 
every year, according to the figure before 
me. That is why we said that probably 
the per capita contribution of foreign ex
change is the  highest in Travancore- 
C6chin. I can understand the point of 
the hon. Minister in regard to Calcutta

and Bombay, that it  way come from 
some other States. In this case, all thase 
products must necessarily come from 
the State of Travancore-Cochin, or the 
Malabar district of Madras which toge
ther will from the new Kerala Stote.

[ r.  peak er in the Chair]

Shri C. D. Deshmukh: I do not deny. 
This is rather a fmitless discussion as I 
am going to say. Manufactured goods, of 
the value of Rs. 126 crores leave from 
Calcutta. We know that they come prin
cipally from West Bengal and to a cer
tain extent from Assam and to a smaller 
extent from Bihar and Orissa.

Shri A. M. Thomas: According  to 
article 273 of the Constitution you give 
a portion of the export duty to West 
Bengal, Assam and Orissa.

Shri C. D. Deshmukh:  We are not
discussing the distribution of the reve
nue. That is a matter for the Finance 
Commission. I am not the Finance Com
mission. It is open to the hon. Members 
to make representations to the Finance 
Commission. We are not discussing tlw 
sources of revenue of Travancore-Cochin 
State. What we are discussing is, if in 
the first place, it is a fact that their 
contribution per capita to the  dollar 
earning or, as, the hon. Member says, 
foreign exchange earnings is the largest 
and if so, what should be done to such 
a State. It must  be remembered that 
these are not sold free. In other words, 
the rupee equivalent of these cash crops 
must come back to the State. Therefore, 
if its foreign exchange contribution is 
the highest, probably its income is the 
highest. Therefore, it appears to be a 
very rich State. That would probably 
be a wrong conclusion. Therefore,  all I 
was trying to do was to enter a caveat 
against random figures taken like this. 
Tliere is no complaint, for instance, that 
in a particular dollar allotment what 
Travancore-Cochin wanted was denied 
to her. It may have been an occasion 
for saying that since Travancore-Cochin 
yields so many dollars, there should be 
no question of  sparing the necessary 
dollars for her in order to make her 
purchases. That is not the case put for
ward. Therefore, I go on to make the 
statement that when one considers the 
Plan for a State, one should take the 
general economic circumstances into ac* 
count and in doing that one would cer
tainly be obliged to take into account 
the fact that, whatever be the reason,
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the pressure of population in Travan- 
core-Cochin is probably the highest in 
India, and in making the plan, allow
ance must be made for that.

As hon. Members said, education has 
advanced far more in this State than in 
any other State and therefore, for practi
cal reasons and for human reasons, the 
problem  of  educated  unemployment 
must receive special  attention in this 
State.

5 P.M.

Those are very valid points and ought 
to be taken into  account  in framing 
plans. Now, I shall give a few figures in 
regard to the size of the first Plan and 
the size of the second Plan. The magni
tude of the First Five Year Plan for the 
State amounted to a little over Rs. 30 
crores, that is out of a total of perhaps 
Rs. 1400 crores for the States if one 
includes the expenditure which was in
cluded in certain Centrally-administered 
schemes.  That  has  now  been  cor
rected  and  portions  of  these  Cen
trally  administered  schemes  are now 
added  to  State  plans  and  there
fore  there  is  easy  way  of  com
paring  the first Plan with the  second 
Plan. Nevertheless, if you take roughly 
Rs. 1400 crores as the Plan in the public 
sector for the States, then about 1/36 
or 1/40 of that ought to have been the 
plan  for  Travancore-Cochin  State. 
Therefore, Rs. 30 crores is perhaps just 
a share under the proportion that should 
have gone to the State. But as against 
this, the actual expenditure during the 
Plan period amounts to Rs. 25 crpres. 
Therefore, the State has not been able 
to utilise to its fullest extent the Plan 
allotment made for the first Plan, and I 
cannot imagine  what grievance  there 
could be.  There might be a grievance 
against the various Governments  that 
handled the affairs of the State but cer
tainly there  cannot  be  a grievance 
against the Central Government.

Secondly, one must remember there 
is a little fallacy in this business of tak
ing the Plan to be in proportion to the 
population. There is an area of 10,000 
square miles blessed with a population 
which is perhaps twice as large as it 
should have been, let us say.

Shri V. P. Nayar: More than that.

Shri C. D. Deshmakh: I should say
you should get less because for the area
you are really having per person. You

have too many heads to count and for 
every person you are getting your share. 
You did get under the First Five Year 
Plan. Therefore, you are more fortunate 
than you imagine.

Shri V. P. Nayar: The Plan is for the
people, not the area.

Shri C. D. Deshmukh : The Plan may 
be for the area or the people. The people 
who get the Plan although twice as many 
in pro rata ought to consider themselves 
fortunate rather than as aggrieved.

Shri V. P. Nayar: Strange logic.

Shri C. D. Deshmukh: If you have
any other comparable area of 10,000 
square miles ...

Shri C. R. lyymmi: What about the 
revenue that you get from the area ?

Shri C. D. Deshmukh: The revenue 
does not contribute. I do not know what 
the hon. Member means by revenue. By 
Plan we mean primarily the investment 
portion of the Plan for which capital is 
borrowed and loans are made and so 
on and so forth. So far as revenue is 
concerned, I have already shown that 
Travancore-Cochin is not  beWnd the 
average State in India. That again is per 
person. In other words, although you 
have a population twice as large as you 
need have, shall we say, for the area, 
for each person you are getting as much 
on education, as much on health,  as 
much on police and other things as any 
other area. Therefore, although you are 
twice as many, all your needs are met 
and indeed, you have admitted that so 
far as education is concerned you arc 
about three generations in advance of 
the rest of India.

Pandit Thakur Das Bhargava (Gur- 
gaon): Should you stop further educa
tion so that the other parts of India 
may come up to their standard ?

Shri C. D. Deshmukh; That leads me 
to my next point {interruption).

Pandit K. C. Shanna (Meerut Distt. 
—South) More education, more needs.

Shri C. D. Deshmukh! I say it is
very fortunate again that Travancore- 
Cochin is having a field day to day and 
in a sense what we are discussing is the 
Plan for Travancore-Cochin. We know
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that five days are being allotted for diŝ 
cussion on the Plan, and Travancore- 
Cochin, on account of concatanation of 
circumstances, is having five or six hours 
for  an  intensive  and  critical  exami
nation  of their own  Plan  for  their 
own  population  which  is  1136th 
of  the  rest  of  India.  What  is 
more,  the  rest of  these  gentlemen 
here belonging to the other States have 
been  very  polite,  very  courteous 
very understanding and sympathetic and 
not one of them has interfered to say: 
“But, my dear Sir, our problems are still 
more serious than your problems”. I do 
not want to set one State against another, 
but justice compels me to say that if 
really the U.P. people or Bihar people 
were to be as  introspective as hon. 
Members opposite, then I am quite sure 
that they will have as valid points to 
bring forward in regard to the inade
quacy of their Plan. I say that because 
1 come from the West of India which is 
not doing so badly. But I go further. 
I say, nevertheless we find the Planning 
Commission has not treated Travancore- 
Cochin badly in regard to the Second 
Plan.

The  Government  of  Travancore- 
Cochin submitted proposals like all Gov
ernments very much in advance of what 
could be fitted into the Plan frame as 
we knew it. They submitted proposals 
totalling to Rs. 132 crores for the Se
cond Five Year Plan of the State. These 
proposals were discussed between the re
presentatives of the State Government 
and the Planning Commission and Cen
tral Ministries in September, 1955 and 
a tentative ceiling of Rs. 75 6 crores 
was communicated to the State Govern
ment for redrafting the Plan. In the dis
cussions in the Planning Commission for 
fixing ceilings on State Plans, the follow
ing three criteria were generally follow
ed: (1) the magnitude of the First Five 
Year Plan plus 40 per cent—t̂hat is what 
we thought we should be able to afford, 
(2) the distribution of the amount  of 
Rs. 2250 crores which was taken as the 
tentative magnitude of State Plans on 
the basis of  population, and (3)  the 
financial resources that the State Gov
ernment could contribute on its own. 
On the basis of these three criteria the 
ceiling for the Second Five Year Plan 
for Travancore-Cochin was found to be 
Rs. 55-5 crores, but taking into consi
deration the special problem of Travan- 
core-Cochin, namely the unemployment 
situation, the ceiling for the State's Se
cond Five Year  Plan  was fixed  at

Rs. 75-63 crores. I anr sure this is going 
to create a lot of trouble when the Plan 
comes for discussion later.  Of  this 
amount, Rs. 6 crores was specified for 
village and small-scale industries, Rs. 3 
crores for technical and vocational edu
cation including  measures which will 
promote diversion of  students at the 
secondary levels towards technical and 
vocational courses. After a five per cent, 
efficiency cut on this tentative ceiling 
applied to State and Central Plans, the 
magnitude of the Second Five Year Plan 
for the State has finally been fixed as 
Rs. 71-95 crores, which again is on a 
population basis at Rs. 72 per person. 
When the Plan comes here for discus
sion, you can work out the proportion 
for any State. You will probably find 
that the Bombay Plan is the largwt, so 
to speak, both absolutely and on a pro 
rata basis. I think the Plan for  Aat 
State is Rs. 288 crores for a populaticm 
nearing about 39 or 40  crores,  which 
comes about Rs. 70 per person. I say 
that  Travancore-Cochin  has  been 
brought on a par with shall we say, the 
most advanced and  prosperous State 
in this respect so far as the Plan is con
cerned. Therefore, I think there is really ’ 
no cause for grievance. That is not to 
say that we should not take any oppor
tunity of reviewing the position to find 
out what is happening in regard to the 
various targets, particularly the taiiget in 
regard to employment, that is to say, 
the additional jobs created.

Here  again, hon. Members  have 
given certain figures. They ask how it is 
that out of 80 lakhs of jobs in all, 1*45 
lakhs of jobs are to be created in Tra- 
vancore-Cochin, because if one takes it 
again as l/36th, then one ought to have
21 lakhs of jobs. Now, that illustrates 
the danger of taking figures at random. 
The eîty lakhs of jobs represent the 
total job potential of plans toh in the 
public and in the private sector. It has 
been arrived at by first taking what we 
know  of  the  direct  employment 
provided,  plus a fraction  representing 
the estimated indirect employment. And 
that does not take into account another 
two million jobs which we feel would 
be found in the countryside by way of 
better employment and so on as a re
sult of increased agricultural production 
in the countryside.

Unless, therefore, one knows what the 
job potential of Central expenditure and 
Central plan expenditure in the State is, 
and unless one is able to work out— 
and those statistics are not available—
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the job potential of any private expan
sion in the private sector in the State, 
one would have no basis for comparison. 
My own feeling  is that Travancore- 
Cochin *will not have done worse in this 
respect than other parts of India. But I 
would go on to say that if possible one 
ought to do better. After all, if one 
recognises that there are certain parts 
of the country which  have a spwial 
problem of their own,—and in this, I 
include  Travancore-Cochin,  I  include 
West Bengal, I include the eastern part 
of UP, and I include some parts of 
Bihar; they have certain problems be
cause the density of population is very 
high there—then in these areas, certainly 
one ought to do a little better than the 
average for the rest of India. And seeing 
that the plan is a flexible one, I should 
imagine that it «̂ould be the effort of 
all authorities, whoever they may be, to 
see that better results are obtained than 
are taken credit for in this Second Five 
Year Plan for the State.

That leads me to the ways by which 
employment can be increased. Here, it 
seems to me that the attitude of some 
hon. Members is somewhat contradic
tory. They complain that heavy indus
tries do not come their way. It is patent 
that  the  heavier  the  industry  is, 
probably the greater is the investment 
per person employed, and therefore for 
any given expenditure the less the num
ber of jobs created. Apart from any
thing else, therefore, I doubt whether it 
is in the interests of the State itself that 
it should have many heavy industries at 
this stage, if one is to concentrate atten
tion on a solution of this problem of un
employment. This is apart from the fact 
that the choice of heavy industries, or 
for the matter of that, the choice of 
location by private enterprise, does not 
follow any mathematical laws. Much de
pends on the location of resources, and 
much depends also on the other facili
ties that are available, as for instance, 
distance from the  markets, cost of 
transport, ancillary, raw materials like 
coal and so on and so forth. It is after 
considering all these that decisions are 
taken.

A general statement I would like to 
make in this regard is this that when 
the plan as a whole comes before the 
House, I think it would be possible for 
us to demonstrate that we have taken 
into account the claim of every State, 
tibe claims  of every locality, and  the 
claims of every category of expenditure.

Although no plan is perfect, and no plan 
would therefore be free from criticism 
in minor matters, I hope, the House will 
be satisfied that we really have done 
the best, whether it is the question of 
distribution  of the plan  expenditore 
among the various States, whether it is 
the question of distribution as among the 
various priorities or allocation as bet
ween the States as a whole and the 
Centre as a whole.

Take, for instance, the question of 
Railways. Only this morning, 1 think, the 
papers gave details of the various rail
way lines that we are planning to under
take. I think it was a total of 870 miles 
or something like that. They gave details 
for the Central Railway, for the Nor
thern Railway and so on and so forth. 
It would have been clear to hon. Mem
bers that the very minimum that was 
necessary was going to be achieved as 
a result of this expenditure. And why ? 
It was not because my colleague, the 
Railway Minister was somewhat con
trary in this matter—in fact, if he had 
had his way, he would have planned at 
least 50 per cent higher than this— b̂ut 
we know the reason why larger sums 
could not be made available to him.

Therefore,  without  going  into  the 
question  whether particular lines  are 
badly needed here, there and everywhere, 
or whether particular areas have per 
person or per square mile less length of 
railway mileage than anywhere ehe, I 
' would say that so far as this five year 
plan is concerned, we seem to be fet
tered in all directions, and there does 
not seem to be very much of a choice 
left to us, and therefore, if any adjust
ments are called for, they could  be 
minor adjustments. That is one obser
vation which I would like to make.

The second observation I would like 
to make is more relevant to the situation 
in Travancore-Cochin.  After I came 
back, I formed a definite impression 
that the future for Travancore-Cochin 
lay not so much in cottage industries, to 
which one hon. Member made a refer
ence— do not  believe very much in 
them as gainful methods of employment 
—but I think it lies in small-scale indus
tries, that is to say, industries which 
could be carried on with a little power.

As far as I can see, the State is ex
tremely well situated for the creation of 
an electric grid. I believe that the work 
has gone forward  fairly considerably.
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Much more could fK>ssibIy have been 
done. But I think all their electrical 
schemes  have been completed.  The 
shortfall of Rs. 5 crores, I believe, is 
largely in minor irrigation works. But 
so far as electricity is concerned, I think 
they are well on the way to having 
electric grid or a network of electric 
stations. And once that comes from the 
hills which run as a backbone to the 
State, then 1 have no doubt the very 
big spurt can be given to the promotion 
of small-scale industries in the State, and 
I believe, taking a view for the next five 
or ten years,  that will  be the salva
tion for the State, and not so much this 
question of settling people in other lands. 
After all, if you look at these figures 
for Bhopal,—we may quarrel a lot about 
the character of the huts and the condi
tions of the labour and so on, or whether 
the wages fixed should be Rs. 40 or 
Rs. 50 per day—the total number of 
labourers, I believe, is only about 200, 
or about 500 families. What is 500 fami
lies in a population of one crore ?

Shri Matthen: It is about 200.

Shri C. D. Deshmuich: So, my first 
impression was right.

It is only about 200. And huts have 
been  built for  two hundred  families 
there-----

Shri B. Vi. Bhagat: It is 248.

Shri C. D. Deshmnkh : 248 huts is the 
latest figure. But what is 248 huts in a 
State for which  figures in lakhs have 
been given for the  unemployed  per
sons ?

Therefore, although I say that it would 
be to the advantage of India to have 
these people—they are endowed, they 
are gifted and in spitê of all appear
ances to the contrary, they are very law- 
abidiîg; 1 have formed that definite im
pression; and I would rather work for 
a person from that State than for any 
other—

Shri  Punnoose: Please come  and 
settle down there.

Shri C. D. Deshmnkh: They appew 
very fierce, but I do not doubt their 
patriotism—and although  I sincerely 
mean that it would be of advantage for 
the rest of India to have a leavening 
of the people from that State, I repeat 
that that is not going to solve the prob
lem for that State. The problem for the 
State must be solved in the Stale itself.

It must become some kind of a Swit- 
zeriand or something, where you can by 
small-scale industries teach pepple vari
ous new skills, for the utilisation of 
power and so on. Much can be done in. 
that respect. Today, we find that el- 
though they made a beginning, they did 
not have large scope, because the mar
kets failed them. There is this case of 
the Neyantikara technical school where 
I found that some allotment for educa
tion was diverted to technical education 
and teaching people how to manufacture 
pumps and so on. The thing went on 
swimmingly for one or two years, and 
now they find that the pumps cannot be 
sold any more. The State is overflooded 
with pumps, not with the water, but with 
the. pumps themselves.  So, here  is  a 
question of detailed and precise organi
sation. After having said that ̂ e futm 
of anything lies in small-scale industries, 
one has said nothing at all, becaî the 
orĝsation of small-scale industries is a 
difficult one, and it must be remembered 
that a small-scale indusffy means a capi
tal of about Rs. 5 lakhs, and it takes an 
immense amounts of organisatiiin both 
on the production side as well as on the 
marketing side. I think if there is on« 
goal that public workers, authorities and 
everyone including the Central Govern
ment Ministries would set before them
selves in respect of this State, it would 
be to ensure that small-scale industries, 
are promoted and  developed in the 
State. To the extent to which they suc
ceed in doing so, I am quite sure that 
they would have  made the maximum 
contribution towards a scdution of the- 
difficult  problems  that confront  that 
State.

There was reference to the choice 
for  the  location  of  a  heavy  elec
trical  plant.  I  do  not  know  whe
ther my hon. colleague,  the  Minis
ter  of  Production,  gave  an  answer. 
But a particular sife had to be chosen 
principally because of the climatic fea
tures. Technically it was explained to 
us  that temperatures—the average  or 
mean temperatures— ĥave to be main
tained at a certain level. The competitors 
for that were Travancore-Cochin, Naini 
near Allahabad, one place in Hyderabad 
and one or two other places including 
Sindri. They are  good from certain 
points of view. For example, water Was 
available  in  one  place.  In  another 
place,  accommodation  was  avail
able  and so on  and so  forth. But 
the governing factory was the  average 
temperature over the year. In that res
pect, we  found that  Bhopal  scored
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heavily over the others. For this, you 
want a dry climate with fairly low tem
peratures.  Those conditions, we  were 
advised, were not fulfilled in the case of 
the other places.  Hon. Members are 
shaking their heads; they may or may 
not join issue there. 1 can only explain 
why this decision was taken. I am only 
trying to show  that full consideration 
was given to the merits of these various 
sites.

Actually, I think hon. Members will 
admit that Travancore-Cochin is one of 
the free, old princely States which did 
foster a fairly satisfactory level of indus
trial development through a policy of 
State participation. It induced the estab
lishment of some major industries like 
the  aluminium smelter at  Alwaye, 
through development of the hydro-elec
tric power resources of the State. Now, 
it is true that because of the lack of re
sources of the right kind—coal, iron and 
so on—it may not compare with highly 
industrialised States like West Bengal, 
Bombay and Bihar, but it certainly is 
ahead of many of the other States of the 
Indian Union in the matter of industrial 
development Nevertheless, owing to the 
high density of the population, as 1 said, 
the rate of industrial development is not 
and cannot be regarded as commensu
rate with the requirements.

Hon. Members are aware cl what is 
provided in the Second Plan. I he fol
lowing schemes are expected to be im- 
l̂emented either as public sector pro
jects or with the help of loans from the 
Central Government: the establishment 
of a DDT factory at Alwaye and the ex
pansion  of Fertilizers and  Chemicals 
Limited. I referred to coal which does 
not  exist. The  hon.  Member, Shri 
V. P. Nayar, countered by saying—or 
he anticipated this objection by  say
ing—that in his constituency there is 
plenty of lignite. I do not know whether 
he means the Varkala deposits or the 
Vaikom deposits.

Shri V. P. Nayar: Varkala.

Shri C. D. Deshmukh :  The lignite
deposits in Travancore-Cochin were in
vestigated by the Geological department 
of the State several years ago. The figure 
of  275 million tons was arrived  at 
then. At the same time, they found that 
the outcrops were poor. No drilling has 
been done. The estimate has yet to be 
proved not only with regard to the quan
tity but also with  regard to quality.

Samples from the ‘ exposures are very 
variable in character and contain upto 
40 per cent of ash. The Geological Sur
vey of India has during the last few 
years conducted a supplementary exami
nation of the clay deposits near Kun- 
dara and south of Quilion. More detail
ed work will have to be conducted and 
it may be necessary to put down a few 
shallow drill holes for proving the extent 
and thickness of the deposits.

There was a report some years ago on 
the occurrence of some precious stones 
in South Travancore. Geological exami
nation proved that occasionally semi
precious stones were found there, but 
nothing of commercial importance.

Shri V. P. Nayar; Many people have 
become millionaires right in  front of 
our eyes.

Shri C. D. Deshmukh: Dimensionally 
I do not think it may amount to very 
much. Wealth of a few people always 
appears enormous.

Shri Mattlien: Was an investigation 
conducted recently by the Geological 
Department in respect of lignite ?

Shri C. D. Deshmukh: This is  the 
result of a recent examination.

Some preliminary  work  has been 
done on the ground water resources of 
the State. Systematic work on this can 
be taken up only when there is suflficient 
staff for undertaking it by the Geological 
Survey of India. In general, systematic 
geolopcal mapping is expected, not only 
of this State but of many others—parts 
of which have yet to be mapped—t̂o be 
commenced during the  ônd Five 
Year Plan.

So that is the general situation in re
gard to resources and in regard to the 
Plan. I would  advise hon. Members, 
therefore, to concentrate on the comple
tion of the Plan in hand which, I think, 
will go a very long way towards at 
least laying a  foundation for solving 
some of the more pressing problems of 
the State.

So far as this Budget is concerned..

Shri C. R. lyyuoni: What about the 
second shipyard?

Shri €. D. Deshmuldi: That is one
of the sites, the merits of which will have
to be considered. We have not started
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the second shipyard yet. Usuîy these 
matters are referred to a technical com
mittee. I am not permitted, and indeed 
I am not in a position, to say in advance 
—it would be a very arbitrary thing, and 
I am not the Minister in charge either— 
that a particular place will  selected. 
But certainly if there is substance, as 
there appears to be, in the claim made 
by the hon. Member that there could 
not be a better place than Cochin  for 
this purpose, I have no doubt that the 
merits of that particular port will force 
themselves on the attention of the tech
nical people who will be asked to exa
mine this matter. But I am not aware 
of all the elements that go into this deci
sion. Therefore, all I can say is that the 
claims of this port, and therefore, of the 
State, will be considered in regard to 
the second shipyard.

As I was saying, so far as this parti
cular Budget is concerned, very revolu
tionary suggestions have been made, that 
we should scrap the whole of this and 
send some trusted officials in order lo 
frame a new budget and make a new 
beginning. 1 cannot refrain from saying 
that these are wild suggestions, wild for 
two reasons. One, as I have explained, 
is that Travancore-Cochin has not been 
treated badly in regard to the Second 
Five Year Plan. The second is that really 
President’s rule is a kind of caretaker 
rale. It is not possible to make a clean 
sweep of everything that fails to appeal 
to hon. Members of certain parties or 
groups. We have to carry on; we at least 
have the satisfaction that we are now 
presenting a budget which seeks to re
present the first stage of a Plan which 
they themselves will have the opportunity 
of approving within the next ten days.

Then there were some figures again 
flung by Shri V. P. Nayar about our 
reluctance  to  advance  loans  to  the 
State. Surely, that is a question connect
ed with the total size of the Plan. So 
far as the First Five Year Plan is con
cerned, I do not believe that there is any 
State which can legitimately complain 
that the implementation of its plan was 
held up because of  lack of finance. 
Anyway that matter is self-evident from 
the fact that ,for administrative reasons, 
out of a plan of Rs. 30 crores only 
Rs. 25 crores will be completed so far 
as this year’s budget is concerned. I did 
say that we might not be able to under
write all the expenditure that has been 
provided. The reason is tiiis—it also 
ought to be clear to the hon. Members

who have taken part in the passing of 
the main budget. It was made clear to 
them that for certain reasons which are 
in the interests of the people themselves, 
we had to limit the total deficit financing 
which,  they  know,  is  roundabout 
Rs. 3̂  crores. Now, that limit weighed 
heavily on everybody, both the Central 
Ministries as well as the State Govern
ments. It was known that in the first 
year of the Plan, we shall not be able 
to do more than one-sixth. That does not 
mean that the Plan would not be com
pleted. Maybe that we shall be able to 
spend something more than one-sixth in 
the third year or the fourth year or 
the fifth year. The same process was fol
lowed, if you will recall, with regard to 
the first Plan. I believe, the first year’s 
total expenditure was about Rs. 250 
crores—1 give the  figure roughly—and 
in the last year it was Rs. 650 crores. 
Therefore, in the first phase, the Plan
ning Commission circularised the State 
Governments that they should not pro
vide for more than one-sixth. Therefore, 
if any State Government provides for 
one-fifth, it takes the risk of finding that 
some of its schemes cannot be proceed
ed with only to a  smaller extent. It 
comes strangely from hon. Members of 
the Central Legislature that the Centre 
is committed to financing the Plan. It is 
certainly over-simplyfying things when 
he says...........

Shri A. M. Thomas;  We have not 
made any modification in the figures and 
we are passing it as such. It should not 
turn out to be a farce.

Shri C D. Deshmukh: The present 
figures merely permit them, if funds are 
available to undertake expenditure up 
to that extent. I am free to say this that 
today we are in April or May. I have 
only estimates to go upon and I proceed 
on certain figures for grants and loans 
to State Governments. Every year, it is 
my experience that somewhere or other 
there is a shortfall  in expenditure..  In 
that case, it becomes possible for the 
Central Government to  transfer some 
amount from  one  State to  another. 
Now fortunately the Travancore-Cochin 
State has about l/36th of the total popu
lation and its plan is proportionately 
small. I may say, it is about l/30th of 
the total plan. Tlierefore, it is a matter 
of a few crores. If towards the end of 
the year, one finds that there are sav
ings, it might be possible for us to trans
fer some of the savings to the State,
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having regard to the special difficulties 
and to say, ‘Yes, you go ahead’. I can
not make a more specific promise than 
this. 1 certainly mean it when I say that 
if I have a saving, the needs of a State 
like Tfavancore-Cochin will have a high 
priority, because I have visited it and I 
flatter myself that 1 understand its prob
lems, and the sums involved are small. 
If it is a matter of Rs. 30 or Rs. 40 
crores, I would not feel so foolhardy as 
to make even this. I believe that with 
the best of intentions of the spending 
Ministries or the spending State Govern
ments, some savings become available 
and Rs. 4 or Rs. 5 crores in the present 
context is not very formidable for the 
Central  Finance  Minister.  Therefore, 
with this assurance, I would ask the hon. 
Members from all parties of the State to 
have a little patience and to have trust in 
our gô intentions.  '

D e m an s  or  rants

Mr. Speaker: The Demands will be 
discussed.  Demands Nos. XII,  XV, 
XXIV, XXVI, XVII and XX. All the 
cut motions Nos. 1 to 305 will be treat
ed as moved.

Siiii A. M. Thomas: Which Minis
tries are we dealing with. Sir?

Shri V. P. Nayar: If we know the 
Ministries instead of the Grants, it will 
be easy for us to fĉow.

Mr. Speaker: I have got a note here 
from Shri Punnoose that the following 
Demands may be allowed to be discuss
ed. They are XII—General Administra
tion,  XV—Police,  XXIV-—Industries 
XXVI—Civil Works-----

Shri A. M. Thomas: XLIII will also 
come along with this. Sir.

Mr.  Speaker;... XVII—Education 
and XX—Agriculture. The rest will all 
be guillotined. Hon. Members will note 
that we have to conclude at 6-30.

• Shri N. Sreekantan Nair:  XXV—
Labour also, Sir.

Shri Matthen: What  about XXIII,
Sir?

Speaker: It will be a general de
bate; it will be one hour.

Shri Ponnoose: May I know how we 
discuss this; can we speak on all these 
things ?

Mr. Speaker: Yes 1 have been given 
the names of Shri Gopalan, Shri V. P. 
Nayar, Shri Punnoose, Shri Sreekantan 
Nair and Shri Velayudhan. I will call 
these hon. Members.

Shri A. M. Thomas: I also want lo 
speak,

Shri Yelayadhan: Intending is dif
ferent from giving a cut motion.

Mr. Speaker: At 6-30 we will close. 
We will have 10 minues for each. I will 
place the Demands before the House.

D e m an  o. — g r i u ltu ral n o » ^  

ax an   ales  ax

Mr. Speaker: Motion moved :

“That  a  sum  not  exceeding 
Rs.  7,06,600 be  granted to  the 
President, out of the Consolidated 
Fund of the *State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Agricultural Income Tax and Sales. 
Tax’.”

D e m a n  o. II— an  ev e n u e

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding 
Rs. 32,61,200 be  granted to the- 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces- 
sâ to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Land Revenue’.”

D e m an   o. III.— x ise

Mr. Speaker: Motion moved:

‘That  a  sum  not  exceedinĝ 
Rs. 13,08,100  be granted  to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31̂ 
day of-March, 1957, in respect of 
‘Excise’.”
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D em an   o.  — ta m ps 

Mr. Speaker : Motion moved :

“That  a  sum  not  exceeding 
Rs.  2,08,200  be  granted  to the 
President, out of the Consolidated 
Fund of the'State of Travancorc- 
Cochin to complete the sum neces- 
sâ to defray the charges which 
will  come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Stamps’.”

De m a n   o.  — ^ orest 

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding 
Rs. 70,55,400 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will  come in  course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Forest’.”

.  De m an   o. VI— egistratio n 

Mr. Speaker; Motion moved:

“That  a  sum  not  exceeding 
Rs.  11.03,900 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancone- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Registration’.”

D e m an   o.  — otor  eh i lbs 

ts

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding 
Rs. 5,31,300 be  granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
*Motor Vehicles Act*.”

D e m an   o.  — rrigation 

Mr. Speaken Motion moved:

“That  a  sum  not  exceeding 
Rs.  13,82,200 be granted to the 
President, out of the Consolidated

5-123 L. s.

Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Irrigation’.”

D e m an   o. IX— ea s  f  ta tes

in ister  e r e t a r u t an   tta h e  

ffi es

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding 
Rs. 24,76,600 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Heads of States, Ministers Secre- 
trait and Attached Offices*.”

D e m a n  o.  — ta te  egislatu res 

Mr. Speaken Motion moved:

“That - a  sum  not  exceeding 
Rs.  4,28,500 be  granted* to  the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘State Legislature’.”

D e m an   o.  — le tio n s 

Mr. Speaken Motion moved:

“That  a  sum  not  exceeding 
Rs, 21,61,400 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces- 
sâ to defray the charges which 
will come in course of payment 
during the year ending on the 31ŝ 
day of March, 1957, in respect of 
‘Elections’.”

D e m an   o.  — D istri t  m in is >

TRATION  AND  MISCELLANEOUS 

Mr. Speaker: Motion moved:

‘That  a  sum  not  exceeding 
Rs. 22,33,800 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which
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will come in cpurse of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
•District Administration  and Mis- 
ceUaneous’.”

D e m a n   o. XIII—^ m in istr atio n  

  Ju sti e

Mr. Speaker: Motion moved;

“That  a  sum  not  exceeding 
Rs. 36,97,200 he granted to  the 
President, out of the Consolidated

■  Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Administration of Justice’.”

D e m an  No. XTV—Jails 

Mr. Speaker : Motion moved :
“That  a  sum  not  exceeding 

Rs. 7,02,400  be  granted to  the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March,̂1957, in respect of 
‘Jails’.”

D e m an  o. XV—^o li e

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding 
Rs. 84,51,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces- 
sâ to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Police’.”

D e m an  No. XVI— ie n tifi  Depa r t

m e n ts

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding 
Rs. 2,79,000  be  granted  to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces- 
sâ to defray the charges which 
Will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
Scientific Departments’.”

D e m a n   o. XVII— ^ u ation 

Mr. Speaker: Motion moved:

"That  a  sum  not  exceeding 
Rs. 5,31,95,800 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Education’.”

D e m an  No. XVIII— e i al 

Mr. Speaker: Motion moved :

“That  a  sum  not  exceeding 
Rs. 1,30,61,700 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Medical’.”

D e m an  No.  XIX— u bli   eai.th 

Mr. Speaker: Motion moved;

“That  a  sum  not  exceeding 
Rs. 39,59,500 be granted  to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Public Health’.”

D e m an  No. XX— gri u ltu rf. 

Mr. Speaker: Motion moved:

“That  a sum  not  exceeding 
Rs. 42,85,900, be granted  to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Agriculture’.”

D e m an   o. XXl— ural  De v e lo p

m e n t

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding
Rs. 43,92,000 be granted to the
President, out of the Consolidated
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Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Rural Development’.”

D e m a n  No.  XXII—^ eter in ary 

Mr. Speaker: Motion moved :

‘That  a  sum  not  exceeding 
Rs. 9,26,100  be  granted  to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Veterinary’.”

D e m an   o. XXIII—Co-o per atio n 

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding 
Rs.. 8,54,900  be  granted  to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come ip course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Co-operation’,”

D e m an  No.  XXIV— n ustries 

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding 
Rs. 1,40,24,700 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces- 
sâ to defray the charges which 
will come' in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Industries’.”

Deman  No. —^ abour an  is

cellaneous 

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding 
Rs. 56,20,700 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of • 
‘Labour and Miscellaneous’.”

D e m a n  No. XXVI—Civil  orks 

Mr. Speaks Moticni moved:

“That  a  sum  not  exceeding 
Rs. 2,09,72,700 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the simi neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Civil Works’.”

D e m an  No. XXVII— le tr i ity 

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding 
Rs- 60,74,100  be granted to  the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces- 
sâ to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Electricity’.”

D e m an  No.  XXVIII— ensions 

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding 
Rs. 65,28,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
Tensions’.”

D e m an  No. XXIX— tatio n ery  ̂an  

rintin g "

Mr. Speaken Motion moved:

“That  a  sum  not  exceeding 
Rs, 22,11,400 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Stationery and Printing’.”

D e m an  No. XXX— is ellan eo u s 

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding
Rs. 20,67,300 be granted to the
President, out of the Consolidated
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Fund of the State of Travancore 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course  of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Miscellaneous’.”

D e m an  No. XXXI—Co m m u n ity 

D e v e lo p m e n t  r o e ts

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding 
Rs. 88,60,500 be granted to the 
. President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces- 
sâ to defray the charges which 
will come in course  of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Community  Development  Pro
jects’.”

D e m an  No. XXXII— ^ ranspo rt 

h e m es

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding 
Rs. 1,27,77,400 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course  of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Transport Schemes’.”

D e m an  No. XXXIII— C apita l  u t

la y   rrigation  ( o n-Co m m e r ia l)

Mr. Speaker: Motion moved:

.  “That  a  sum  not  exceeding 
Rs. 38,85,600 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course  of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Capital Outlay on Irrigation (Com
mercial)’.”

 ̂ De m an  No. XXXTV— C apital  u t

la y  rrigation  ( o n-Co m m m o a l)

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding
Rs. 77,97,200 be granted to the
President, out of the Consolidated

Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course  of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Capital Outlay on Irrigation (Non
Commercial) ’.”

D e m an  No. XXXV—Ca pita l u tl a y 

on  g r i u ltu r e  m pr v f.m e n ts

Mr, Speaken Motion moved:

“That  a  sum  not  exceeding 
Rs.  64,200  be  granted  to  the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
wUl come in course  of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Capital  Outlay  on  Agricultural 
Improvements’.”

D e m an   o. XXXVI—Capita l  u t

la y    n u str ial  De v e lo p m e n t

Mr. Speaker: Motion moved:

“That  a  sum not  exceeding
Rs. 74,98,800 be  granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course  of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Capital  Outlay  on  Industrial
Development’.”

D e m a n  No. XXXVin—Capita l  u t

la y    Civil  o r«s

Mr. Speal#r: Motion moved:

“That  a  sum not  'exceeding
Rs. 2,19,89,700 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course  of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Capital Outlay on Civil Works’.”

D e m an   o. XXXVIII—Capital  u t

la y    le tr i ity  h e m es

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding
Rs. 2,49,72,100 be granted to the
President, out of the Consolidated
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Fund of the State of Travancore- 
Coehm to complete the sum neces
sary to defray the charges which 
will come in course  of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Capital  Outlay  on  Electricity 
Schemes’.”

Demand  No. XXXIX— Capital  A c
count  OF  O ther  W orks  Outside the 

Revenue  A ccount

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding 
Rs. 39,60,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces- 
sâ to defray the charges which 
will come in course  of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Capital Account of other Works 
outside the Revenue Account’.**

D e m a n  o. XL— C apita l u tla y o n

ranspo rt  h e m es

Mr. Speaker: Motion moved:

“That  a  sum  not  exceeding 
Rs.  17,48,600 be granted to the

# President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course  of payment 
during the year ending on the 31st 
day qf March, 1957, in respect of 
‘Capital  Outlay  on  Transport 
Schemes’.”

D e m a n   o. XLI— C apital  u tla y 

  tage  h e m es o f  o v e r n m e n t 

ra ing

Mr. Speidcer: Motion moved:

“That  a  sum  not  exceeding 
Rs. 42,43,300 be granted to the 
President, out of the Consolidated 
Fund̂ of the State of Travancore- 
Cochm to complete the sum neces
sary to defray the charges which 
will come in course  of payment 
during the year ending on the 31st 
day of March, 1957, m respect of .
. ‘Capital Outlay on State Schemes 
of Government Trading’.*’

D e m a n  No. XLII— oans  n  

van es

Mr. Speaker: Motion moved:

‘That  a  sum  not  exceeding 
Rs. 1,31,46,100 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochm to complete the sum neces- 
say to defray the charges  which 
will come in course  of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Loans and Advances’.”

Policy of the Magistracy in regard to 
security proceedings 

Shri A. K. Gopalan: I beg to move;

“That the  demand  under the 
head ‘Administration of Juŝ:cê be 
reduced by Rs.. 100.”

Failure  to  declare  temporary  em
ployees as permanent

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under the 
head ‘Administration of Justice’ be 
reduced by Rs. 100.”

Failure of the Department in  properly
investigating the crimes committed by 

Police: Officers

Shri A. K. Gopalan: I beg to move:

‘That  the  demand under the 
head  ‘Police’  be  reduced  by 
Rs. 100.”

Inefficiency of the Department in de
tecting serious crimes

Shri A. K. Gopalan: I beg to move:

*That  the  demand  under the 
head  ‘Police’  be  reduced  by 
Rs. 100.”

Training given in police training schools

Shri A. K. Gopalan: 1 beg to move:

“That  the  demand  under the 
head  ‘Police’  be  reduced  by 
Rs. 100.”

Inadequacy of provision for sports

Shri A. K. Gopalan: I beg to move:

‘That the demand under the
head  ‘Police’  be  reduced  by
Rs. 100.”
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Disparity in pay of  I.PJS.  and local 
police officers having equal duties arui 
responsibility and doing equal work

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under  the
head  ‘Police’  be  reduced  by
Rs. 100.”

Inadequacy  of police  constables

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under  the 
head  ‘Police’  be  reduced  by
Rs. 100.”

Misuse of official  telephones by police 
officers

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under the 
head  ‘Police’  be  reduced  by
Rs.  100/’

Inadequacy  of exploration for coal 
lignite and minerals

Shri A. K. Gopalan: 1 beg to move:

“That  the  demand  under the 
head ‘Scientific Departments’ be re
duced by Rs, 100.”

Policy in regard to exploitation of 
mineral resources

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under the 
head ‘Scientific Departments’ be re
duced by Rs. 100.”

Lack of a  co-ordirmted  and integrat
ed plan for developing the mineral 

wealth of the State

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under the 
head ‘Scientific Departments’ be re
duced by Rs. 100.”

Indifference of the Government to uti
lise the resources of refractory clay in 

the Quilon Kundara Region

Shri A. K. Gopalan: I beg to move:

‘That the demand under the
head ‘Scientific Departments’ be re
duced by Rs. 100.”

Indifference of Government in working 
out plan to exploit the Graphite in 
Nedumangad Taluk arui Moovatapuzha 

Taluk

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under the * 
head ‘Scientific Departments* be re
duced by Rs. 100.”

Lack of a plan to exploit lignite in the 
Warkalan and neighbouring places-

Shri A. K. Gopalan: I bog to move:

“That  the  demand  under  the 
head ‘Scientific Departments’ be re
duced by Rs. 100.”

Policy of Government in allowing pri
vate owners to exploit the chryso-berye 

stones in Nedumangad Taluk

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under the 
head ‘Scientific Departments’ be re
duced by Rs. 100.”

Failure to promote a scheme for the ex
traction of lonone from lemon-grass 

oil

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under the 
head ‘Scientific Departments’ be re
duced by Rs. 100.”

Failure to have a development scheme 
for the utilisation of crude drugs to 
make modern chemicals for medicines.

Shri A. K. Gopahm: I beg to move:

“That the  demand under the 
head ‘Scientific Departments’ be re
duced by Rs. 100.”

Appaling condition of the contingency 
staff of the Zoo arui the Museum

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under the 
head ‘Scientific Departments’ be re
duced by Rs. 100.”

Necessity  to absorb  menials  in the 
permanent service with improved condi

tions of work and pay

Shri A. K. Gopalan: 1 beg to move:

“That the demand under the
head ‘Scientific Departments’ be re
duced by Rs. 100.”
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Inadequate provision for research work

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under the 
head  ‘Education’  be reduced by 
Rs. 100.”

Lack of any effective control over the 
mismanagement of private colleges

Shri A. K. Gopalan: I beg to move;

“That  the  demand  under the 
head  ‘Education’  be reduced by 
Rs. 100.”  ‘

Need for better scale  of pay to gra
duate teachers and to make all tempo- 

ray teachers permanent

Shri A. K, Gopalan: I beg to move:

“That  the  demand  under the 
head ‘Education’ be reduced  by 
Rs. 100.”

Necessity to raise the pay scale of pri
mary school teachers and make all tem
porary teachers permanent, with retros-
* pective effect from the date of beginning 

of their continuous service

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under the 
head  ‘Education’  be reduced by 
Rs. 100.”

Necessity for starting more fishery 
schools

Shri A. K. Gopalan: 1 beg to move:

“That  the  demand under the 
head  ‘Education’  be reduced by 
Rs. 100”

Inadequate provision for athletic  and 
other sports organisations and for games 

and athletics  in schools

Shri A. K. Gopalan: I beg to move:

‘That the  demand  under the 
head ‘Education’  be reduced by 
Rs. 100.”

Policy in the matter of prescribing text 
books

Shri A. K. Gopalan: I beg to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100”

Necessity to  declare the contingency 
staff as permanent with retrospective ef
fect from the date of the beginning of 

continuous service

Shri A. K. Gopahin: I beg to move:

“That the  demand  under the 
head  ‘Education’ be  reduced by 
Rs. 100.”

Inadequacy of medicines in the Medical 
College

Shri V. P. Nayan I beg to move:

“That  the  demand  under  the 
head  ‘Medical’  be  reduced  by 
Rs. ICO.”

Non-availability of qualified anaestf̂tic 
specialists for help in major operations

Shri V. P. Nayar: I beg to move:

“That  the  demand  under the 
head  ‘Medical’  be  reduced  by 
Rs. 100.”

Administration of the Medical college

Shri V. P. Nayar: I beg to move:

“That  the  demand under  the 
head  ‘Medical’  be  reduced  by 
Rs. 100.”

Diet given to patients in the  Mediad 
College Hospital

Shri V. P. Nayan I beg to move;

“That  the  demand under the 
head  ‘Medical’  be  reduced  by 
Rs. 100.”

Inadequate supply of salt to fishermen 
at subsidised rates

Shri V. P. Nayan I beg to move;

“That  the  demand  under the 
head ‘Agriculture’ be reduced by 
Rs. 100.”

Lack of provision for recreational faci
lities for the youth in fishing villages arui 

especially lack of playgroup

Shri V. P. Nayan I beg to move-

“That the demand under the
head ‘Agriculture’  be reduced by
Rs. 100.”
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Failure to provide technical help to fish
ermen  in solving their  problem

Shri V. P. Nayan I beg to move:

“That  the  demand  under  the 
head ‘Agriculture’ be reduced by 
Rs. 100.”

Failure  to open fish  clinics to  give 
advice in regard to rearing fish at suit

able places

Shri V. P. Nayan I beg to move:

“That  the  demand  under the 
head ‘Agriculture’ be reduced by 
Rs. 100.”

Necessity to raise the pay of contingent 
staff, menial staff, and other staff of 

class III service

Shri V. P. Nayar: I beg to move:

“That  the  demand  under the 
head ‘Agriculture’ be reduced by 
Rs. 100.” .

Irujdequate provision for developmental 
work in the field of fisheries

Shri V. P. Nayar: I beg to move:

“That the  demand  under the 
head ‘Agriculture’ be rcduced by 
Rs. 100.”

Failure  to organise  an efficient sales 
service of the better varieties of fish 

to inland cities in India

Shri V. P. Nayan I beg to move:

“That  the  demand  under the 
head ‘Agriculture* be reduced by 
Rs. 100.”

Failure to introduce artificial  rearing 
of fish as a means of subsidiary incame 
to peasants, in suitable places in the 

State

Shri V. P. Nayar: I beg to move:

‘That the  demand under the 
head ‘Agriculture’  be reduced bv 
Rs. 100.”

Condition of work of menial staff of the 
fisheries Department

Shri V. P. Nayar: I beg to move:

“That the demand under the
head ‘Agriculture’ be reduced by
Rs. 100.”

Necessity to  declare  all  contingency 
staff and menial staff as permanent em
ployees with retrospective effect

Shri V. P. Nayan I beg to move:

“That  the ̂ demand  under  the 
head ‘Agriculture* be reduced by 
Rs. 100.”

Failure to enlarge the scope and funo- 
tioning of the Marine Survey Station at 

Vizhinjom

Shri V. P. Nayar: I beg to move:

‘That  the  demand  under the 
head ‘Agriculture’ be reduced by, 
Rs. 100.”

Failure to develop the Estuarine,Fishing 
Station at Ernakulam

Shri V. P. Nayar; I beg to move:

“That  the  demand  under the 
head ‘Agriculture’ be rcduced by 
Rs. 100.”

Failure to enlarge the scope  of Shark * 
fisheries

Shri V. P. Nayar: I beg to move:

' “That  the  demand  under the 
head ‘Agriculture’ be reduced by 
Rs. 100.”

Failure to have a permanent Exhibition 
of marine products  of the  State

Shri V. P. Nayar: I beg to move:

“That  the  demand  imder the 
' head ‘Agriculture’ be reduced by 
Rs. 100.”

Inadequate steps to develop marine 
fisheries

Shri V. P. Nayar: I beg to move:

“That  the  demand  under the 
head ‘Agriculture’ be reduced by 
Rs. 100.”

Failure to develop an internal market 
in India for dried prawns

Shri V. P. Nayar; I beg to move:

“That the demand under the
head ‘Agriculture’ be reduced by
Rs. 100.”
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Failure to develop fresh water piscicul
ture

Shri V. P. Nayar: I beg to move:

“That  the  demand under  the
head ‘Agriculture’ be reduced by 
Rs. 100.”

Failure to open more fry stations

Shri V. P. Nayan I beg to move:

“That  the  demand under  the *
head ‘Agriculture’ be jcduced by 
Rs. 100.”

Failure to start more subsidiary indus
tries in relation to fisheries

Shri Pimnoose:  I beg to move:

“That  the  demand under  the
head ‘Agriculture’ be reduced by 
Rs. 100.”

Failure to take effective steps for bring
ing the fishermen under a system of in
surance to help them in times of distress

Shri Pymuoose:  I beg to move:

“That  the  demand  under the 
head ‘Agriculture’ be reduced by 
Rs. 100.”

Failure to provide loans on easy pay
ment to the fishermen, to purchase fish
ing tackle, gear and other  equipments

Shri Puimoose:  I beg to move:

“That the  demand  under the 
head ‘Agriculture* be leduced by 
Rs. 100.”

Failure to provide the required medical 
facilities to the fishing villages

Shri Puimoose:  I beg to move:

“That  the  demand  under the 
head ‘Agriculture’ be redyced by 
Rs. 100.̂ .

Inadequate steps taken to help fisher̂ 
men get minimum food for subsistence 
during lean months  of fishing

Shri Punnoose:  I beg to move:

“That the demand under the
head ‘Agriculture’ be reduccd "by
Rs. 100.”

Failure to supply yarn to fishermen ai
subsidised prices

Shri Puimoose:  I beg to move:

“That  the demand under  the
head ‘Agriculture’ be reduced by 
Rs. 100.”

Failure to give adequate  warning in 
advance regarding bad weather to sea

going fishermen

Shri Pimnoose:  I beg to move:

“That  the demand under  the
head ‘Agriculture’ be reduced bv 
Rs. 100.’̂ ■

Failure to provide good drinking water 
in the coastal  villages of  fishermen

Shri ihmnoose:  I beg to move:

“That  the demand under  the
head ‘Agriculture’ be reduced by 
Rs. 100.”

Failure to provide adequate  sanitary 
and other public health requirements to 

the fishing community

Shri Pmmoose:  1 beg to move:

“That  the demand under  the
head ‘Agriculture’ be reduced by 
Rs. 100.”

Failure  to  stop  the exploitation  of 
fishermen by religious institutions such 
as churches through compulsory levy of 
shares in the daily catch of fish from 

the sea

Shri Puimoose:  I beg to move:

“That  the demand under  the
head ‘Agriculture’ be reduced by 
Rs. 100.”

Failure to ensure fcur and steady prices 
for fish

Shri Puimoose:  I beg to move:

“That  the  demand  under the 
head ‘Agriculture’ be reduced by 
Rs. 100.”

Failure to provide work for fishermen 
during non-fishing Seasons

Shri Puimoose:  I beg to move:

“That the demand under the
head ‘Agriculture’ be reduced bv
Rs. 100.”
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Inadequate measures  to provide com
pensation to fishermen for loss of life 

and property in storms

Shri Pnnno€>se:  I beg to move:

“That  the  demand  under  the 
head  ‘Agriculture’ be reduced bv
Rs. 100.”

Failure  to start more  fisheries  and 
schools for fish-technology and marine 

Biology

Shri Piinnoose:  I beg to move:

“That  the  demand  under  the 
head  ‘Agriculture’ be reduced by
Rs. 100.”

Failure to give the Central aid due to 
the State in the matter of fisheries

Shri Pnnnoose:  I beg to move:

“That  the  demand  under the 
head  ‘Agriculture’ be reduced by
R5. 100.”

Failure of Government to take positive 
and effective steps to organise the fisher

men under co-operatives

Shri Punnoose:  I beg to move:

“That  the  demand  under  the 
head  ‘Agriculture’  be  reduced 
by Rs. 100.”

Failure of Government to have a sys
tem of coastal communications etc., to 
give timely warning to fishermen

Shri Punnoose:  I beg to move:

'*That  the  demand  under  the 
head  ‘Agriculture’  be  reduced 
by Rs. 100.”

Non-utilisation of allotment made in 
the budget for 1955-56 for the Depart

ment of Co-operation  •

Shrî Punnoose:  I beg to move:

“That the demand  under  the 
head ‘Co-operation’ be reduced by 
Rs. 100.”
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Failure to enforce the minimum wages 
fixed for Coir industry

iMiri Ponnoose:  I beg to move:

“Tĥ the demand under the
head ‘Co-operation’ be reduced by
Rs. 100.’’

Failure of  implement of  Plantation 
Labour Act

Shri V. P. Nayar: I beg to move;

“That the demand  under the 
head  ‘Industries’  be  reduced  by 
Rs. 100.”  ‘

Failure to see that adequate  housing 
facilities  are provided for  plantation 

labourers

•  Shri V. P. Nayar: I beg to move:

“That the demand  under the 
head  ‘Industries’  be  reduced  by 
Rs. 100.”

Failure  to increase  the  production
capacity of the Shark Liver Oil Factory 

consistent with the resources

Shri V. P. Nayar; I beg to move;

‘That  the  demand  under the 
head  ‘Industries’  be  reduced  by 
Rs. 100.”

Failure to declare menials as permanent 
servants

Shri V. P. Nayar: I beg to move:

“That the  demand  under the 
head  ‘Industries’  be reduced by 
Rs. 100.”

High cost of Shark Liver Oil prepara
tions

Shri V. P. Nayan I beg to move:

“That the  demand  under the 
head  ‘Industries’  be  reduced by 
Rs. 100.”

Failure to punish the  manufacturers 
of coir for violating the provisions of the 

minimum wage regulation

Shri Pmmoose:  I beg to move:

“That  the  demand  under the 
head  ‘Industries’  be  reduced by 
Rs. 100.”

Representation of the struggle of coir 
workers for getting the minimum wages 

fixed by Government

Shri Punnoose:  t beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”
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Failure to implement the minimum wage 
for coir workers

Shri Punnoose:  I beg to move:

“That  the  demand  under the 
head ‘Industries*  be reduced by 
Rs. 100.” .

Failure to fix minimum wages for agri
cultural labour

Shri Punnoose:  I beg to move:

“That  the  demand  under the 
head  ‘Industries’  be  reduced  by 
Rs. 100.”

InadequaQf of the development schemes 
with particular reference to the problem 

of unemployment

Shri V. P. Nayar: I beg to move:

“That  the  demand under the 
head ‘Labour and Miscellaneous’ be 
reduced by Rs. 100.”

Prohibition policy of the Government

Shri Vehiyudhan: 1 beg to move:

“That the  demand  under  the 
head  ‘Excise’  be  reduced  by 
Rs. 100.”

Inadequate provision  of housing and 
education  for  Scheduled  Castes  and 

Tribes

Shri I beg to move:

“That  the  demand  under the 
head ‘Labour and Miscellaneous* 
be reduced by Rs. 100.”

Failure to collect up-to-date  statistics 
regarding partial and full unemployment

Shri V. P. Nayar; I beg to move:

“That  the  demand  under  the 
head ‘Labour and Miscellaneous’ be 
reduced by Rs. 100.”

Failure to collect up-to-date vital sta
tistics

Shri V. P. Nayar: I beg to move:

“That  the  demand under the 
head ‘Labour and Miscellaneous* be 
reduced by Rs. 100.”

Failure to  implement the  PlantaHon 
Labour Act

Shri V. P. Nayar: I beg to move:

“That the  demand  under the 
head ‘Labour and Miscellaneous’ be 
reduced by Rs. 100.”

Falure to get the  manufacturers im
plement the minimum wages proclaimed 
by Government for coir workers

Shri V. P. Nayar: I beg to move: 

“That  the  demand  under the 
head ‘Labour and Miscellaneous’ be 
reduced by Rs. 100.”

Policy of deforestation 

Shri Velayndhan: 1 beg to move:

“That  the  demand  under the 
head  ‘Forest’  be  reduced  by 
Rs. 100”

Policy in regard to contrats uruier the 
Forests Department

Shri A. K. Gopalan: T beg to move:

“That  the  demand  under the 
head  ‘Forest’  be  reduced  by 
Rs. 100.”

Policy of keeping staff  required  for 
P. W, Gangs, Loco Staff, traffic staff, 
telephone fitters, watchmen etc. on tem

porary basis

Shri A. K. Gopalan: I beg to move:

“That  the  demand under the 
head  ‘Forest’  be  reduced  by 
Rs. 100 ”

Policy of afforestdtion and indiscrimi
nate {deforestation)

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under the 
head  ‘Forest’  be  reduced  by 
Rs. 100.”

Policy regarding the removal of canes 
for use by bona fide cane workers

Shri A. K. Gopalan: I beg to move:

“That the  demand  under  the
head  ‘Forest’  be  reduced  by
Rs. 100.”
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Lack of a praper Scheme  to collect 
plants of known medicinal  value

Shri A. K. Gopaian: I beg to move:

“That  the  demand  under the 
head  ‘Forest’  be  reduced  by 
Rs. 100.”

Failure to start an industry to  extraqt 
alkaloids and the essence of medicinal 
plants of wild growth in Travancore- 

 ̂ Cochin forests

Shri A. K. Gopaian: I beg to move:

“That  the  demand  under the 
head  ‘Forest’  be  reduced  by 
Rs. 100.”

Failure to make the contingent staff in 
Government bungalows, permanent

Shri A. K. Gopaian: I beg to move:

“That the  demand  under the 
head ‘Heads of States, Ministers, 
Secretariat  and Attached Offices’ 
be reduced by Rs. 100.”

Failure to make the contingent staff of 
the Cape Hotel, permanent.

Shri A. K. Gopaian: I beg to move:

“That  the demand  under the
head ‘Heads of States, Ministers, 
Secretariat  and Attached Offices’ 
be reduced by Rs. 100.”

Policy of recruitment to Law Depart
ment

Shri A. K. Gopaian: 1 beg to move:

“That  the  demand  under the
head ‘Heads of States, Ministers, 
Secretariat and Attached Offices’ 
be reduced by Rs. 100.”

Inadequate pay of menials

Shri A. K. Gopaian: I beg to move:

“That  the  demand  under the
head ‘Heads of States, Ministers, 
Secretariat  and Attached  Offices’ 
be reduced by Rs. 100.”

Low emoluments of menial staff under 
the sub-head contingencies

Shri A. ;̂Gopalan: I beg to move:

“That  the  demand  under the
head ‘Heads of States, Ministers, 
Secretariat and Attached  Offices’ 
be reduced by Rs. lOU.”

Failure to declare the temporary staff 
of the Board of Revenue  permanent

Shri A. K. Gopaian: I beg to move:

“That the  demand  under the 
head ‘Heads of States, Ministers, 
Secretariat  and Attached  Offices’ 
be reduced by Rs. 100.”

Inadequate payment to  employees of 
sub-treasuries for doing overtime work

Shri A. K. Gopaian: T beg to move:

“That  the  demand  under  the 
head ‘District Administration and 
Miscellaneous’  be  reduced  by 
Rs. 100.”

Difficulties in getting copies of docu
ments

Shri A. K. Gopaian: I beg to move:

“That  the  demand  under  the 
head ‘District Administration and 
Miscellaneous’  be  reduced  by 
Rs. 100.”

Policy regarding recruitment  and pro~ 
motion of Magistrates

Shri A. K. Gopaian: I beg to move:

“That the demand  under the 
head ‘District Administration and 
MisceUaneous*  be  reduced  by 
Rs. 100.”

Failure of the  Magistracy to protect 
the accused held in police custody from 
being subjected to brutal torture

Shri A. K. Gopaian: I beg to move:

“That  the  demand  under  the 
head ‘District Administration and 
Miscellaneous’  be  reduced  by 
Rs. 100.”

Failure of the Magistracy to put an end 
to police excesses

Shri A. K. Gopaian: I beg to move:

“That  the  demand  under the 
head ‘District Administration and 
Miscellaneous’  be  reduced  by 
Rs. 100.”

Failure of the Government to look after 
under trial prisoners  propertly

Shri A. K. Gopaian: I beg to move: 
“That  the  demand under the 

head ‘District Administration and 
Miscellaneous’  be  reduced  by 
Rs. 100.”
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Administration of the Police Department

Shri Velayndhan: I beg to move:

“That  the  demand  under  tee 
head  ‘Police’  be  reduced  by 
Rs. 100.”

Policy of Government in regard to the 
students and their demands

Shri V. P. Nayar: I beg to move:

“That  the  demand  ander  the 
head  ‘Medical’  be  reduced  by 
Rs. 100.”

Educational policy of the Government 
of the State  ■

Shri Yelayudhan: 1 beg to move:

“That  the  demand  under the 
head  ‘Education’ be reduced by 
Rs. 100.”

Urgency of declaring all  temporary 
staff as permanent with retrospective 

effect

Shri V. P. Nayar: I beg to move:

“That  the  demand under the 
head  ‘Medical’  be  reduced  by 
Rs. 100.”

Necessity to raise the pay of  nurses, 
compounders,  attenders and  warders

Shri y. P. Nayan I beg to move:

‘That  the  demand  under the 
head  ‘Medical’  jbe  reduced  by 
Rs. 100.”

Necessity to improve the diet of patients

Shri V. P. Nayar: I beg to move:

“That  the  demand  uhder tl::e 
head  ‘Medical’  be  reduced  by 
Rs. 100.”

Necessity to improve  condition of the 
Mofussil Hospitals, Ayurveda Hospital 

and Ayurveda pharmacy

Shri V. P. Nayan I beg to move:

“That  the  demand  under the 
head  ‘Medical’  be  reduced  by 
Rs. 100.”

Lack of a co-ordinated  scheme for a 
complete study of  diseases caused by 

malnutrition

Shri V. P. Nayan I beg to move:

“That the demand . under the 
head ‘Public Health’ be reduced by 
Rs. 100.”

Unsatisfactory service  conditions  of 
conservancy staff

Shri V. P. Nayan I beg to move:

“That  the  demand  under the 
head ‘Public Health’ be reduced by 
Rs. 100.”

Urgent necessity to make  (dl contin
gency employees and conser ancy em
ployees permanent  with retrospective 

effect

Shri V. P. Nayar: I beg to move:

“That  the  demand under the 
head ‘Public Health’ be reduced by 
Rs. 100.”

Necessity of raising the pay of Public 
Health nurses, conservancy staff, health 
visitors, midwives and sanitation person

nel

Shri V. P. Nayar: I beg to move;

“That  the  demand  imder the 
head ‘Public Health’ be reduced by 
Rs. 100.”

Policy in regard to menial staff and 
the necessity to absorb them in perma

nent staff forthwith 

Shri V. P. Nayar: I beg to move;

“That  the  demand  under the 
head ‘Public Health’ be reduced by 
Rs. 100.”

Necessity to enhstnce the grant in res
pect of Ayurveda

Shri V. P. Nayar: I beg to move;

“That the demand under tbe
head  ‘Medical’  be  reduced  by
Rs. 100.”

Disapproval  of Policy regarding  the 
development of marine fisheries

Shri V. P. Nayar: I beg to move:

“That  the  demand  undfcr the 
jad ‘Ag]
Rs. 100.”
head ‘Agricidture’ be reduced by
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Disapproval  of Policy  regarding the 
problems of the fishermen

Shri V. P. Nayar; I beg to move:

**That the demand  mider the 
head ‘Agriculture’ be reduced by 
Rs. 100.”

Failure of Government to exploit the 
vast resources of the wadge bank

Shri Pnnnoose:  I beg to move:

“That  the  demand under  the
head ‘Agriculture’ be reduced by 
Rs. 100.”

Progress of rural development

Shri Yelayudhan: I beg to move:

“That  the  demand under  the
head ‘Rural Development’ be re
duced by Rs. 100.”

Disapproval of Policy regarding grants 
to  co-operative  societies

Shri V. P. Nayar: I beg to move:

“That  the  demand under  the
head ‘Co-operation’ be reduced to
Re. 1.”

Disapproval of Policy regarding direc
tion flm/ superintendence

Shri V. P. Nayar: I beg to move:

“That  the  demand under  the
head ‘Co-operation’ be reduced to
Re. 1.”

Failure to see that  co-operatives  of 
handloom  weavers function  properly

Shri Pnnnoose: I beg to move:

“That  the  demand under  the
head ‘Co-operation’ be reduced by 
Rs. 100.”

Failure to spend even half of the al
lotment of rupees eight lakhs provided 
for the quinquennium of the plan

Shri Pnnnoose: I beg to move:

“That  the demand under  the
head ‘Co-operation’ be reduced by
Rs. 100”

Inefficient direction of the Department 
providing detrimental to the members 

of the societies

Shri Pnnnoose:  I beg to move:

“That the  demand imder the 
head ‘Co-operation’ be reduced by 
Rs. 100.”

To discuss  Co-operation

Shri Yelayudhan: I beg to move:

“That  the  demand  under the 
head ‘Co-operation’ be reduced by 
Rs. 100.”

Inefficient  control over  co-operative 
societies leading to defalcations and mis
appropriations going undetected in many 

societies

Shri Pnnnoose: I beg to move:

“That  the  demand  under the 
head ‘Co-operation’ be reduced by 
Rs. 100.”

Pay scales of the lower  paid staff of 
the State Co-operative Bank

Shri Pnnnoose: I beg to move:

“That  the  demand  under the 
head ‘Co-operation’ be reduced by 
Rs. 100.”

Defective functioning of  co-operative 
institutes and supervising unions

Shri Pnnnoose: I beg to move:

“That  the  demand  under the 
head ‘Co-operation’ be reduced by 
Rs. 100.”

Anti-labour measures  adopted in the 
Ceramic factory

Shri Pnnnoose: I beg to move:

“That  the  demand  under the 
head  ‘Industries’  be  reduced  by 
Rs. 100.”

Failure to use the several  advantages 
in the Kundara area ô develop the 
Ceramic industries and enlarge the Cera

mic factory

Shri Pnnnoose: I beg to move:

“That the demand imder the
head ‘Industries’ be reduced by
Rs. 100.”
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Question of bonus to the employees of 
the Ceramic factory

Shii Pimnoose: I beg to move;

“That  the  demand  under the 
head  ‘Industries*  be  reduced  by 
Rs. 100 ”

Waste of money in the Ceramic factory, 
especially in the matter of new furnaces 

etc.

Shri Punnoose: I beg to move:

“That  the demand  under  the
head  ‘Industries’ be reduced  by
Rs. 100.”

Failure to get the due Central aid for 
industrial development

Shri Punnoose: I beg to move:

“That  the demand  under  the
head  ‘Industries’ be reduced  by
Rs. 100.”

Policy of the working of the Industries 
Department

Shri Yelayudhan: I beg to move:

“That  the demand  under  the
head  ‘Industries’ be reduced  bv
Rs. 100.” ■

Inadequacy of subsidy  to tappers 

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under the 
head  ‘Industries’  be  reduced  by 
Rs. m ”

Lack of proper organisation and super
intendence which with  defective tech
nique makes locally refined clay more 
costly than imported refined China clay

Shri Pimnoose; I beg to move:

“That  the  demand  under the 
head  ‘Industries’  be  reduced  by 
Rs. 100.”

Labour policy of the Government  of 
the State

Shri Yelayudhan: I beg to move:

“That the demand under the
head ‘Labour and Miscellaneous’ be
reduced by Rs. 100.”

Failure of the Government to fix mini
mum wages in several vital industries

Shri A. K. Gopalan: I beg to move:

“TTiat  the  demand  under  the
head ‘Labour and Miscellaneous’ be 
reduced by Rs. 100.”

Working  of  the  Industrial  Tribunals

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under  the
head ‘Labour and Miscellaneous’ be 
reduced by Rs. 100.”

Necessity to further improve the water 
works, Trivandrum  and the conditions 

of workers

Sliri A. K. Gopalan: I beg to move:

“That  the  demand  under  the
head ‘Civil Works’ be reduced by 
Rs. 100.”

Unnecessarily large number of Execu
tive Engineers in service

Shri A. K. Gopaian: I beg to move:

“That  the  demand  under the 
head ‘Civil Works’ be reduced by 
Rs. 100.”

Inefficiency of Executive  Engineers as 
a result of which budgetary grants lapse.

Shri A. K. Gopalan: I beg to move:

“That the  demand  under the 
head ‘Civil Works’ be reduced by 
Rs. 100.”

Functioning of the Community Projects 

Shri Velayodhan: I beg to move:

“That  the  demand  under the 
head  ‘Community  Development 
Projects’ be reduced by Rs. 100.”

To discuss Transport schemes 

Shri Yelayudhan: I beg to move:

“That the demand under the
head Transport Schemes’ be re
duced by Rs. 100.”
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Necessity for intensifying the  affores
tation schemes in respect of cashew plan

tations

Shri V. P. Nayar: I beg to move:

‘That  the  demand  under the 
head  ‘Forest’  be  reduced  by 
Rs. 100.”

Policy in regard to the concessions given 
to F.1.T, Ltd.

Shri V. P. Nikyar: I beg to move: ,

“That  the  demand  imder  the 
head  ‘Forest’  be  reduced  by 
Rs. 100.”

Policy in regard to the maintenance of 
vehicles  ‘

Shri V. P. Nayar: I beg to move:

“That  the  demand under the 
head  ‘Forest’  be  reduced  by 
Rs. 100.”

Emoluments of low paid  staff in the 
Forest  Department

Shri V. P. Nayar: I beg to move:

“That  the  demand  under the 
head  ‘Forest’  be  reduced  by 
Rs. 100.”

Inadequacy of  development  schemes

Shri V. P. Nayar: I beg to move:

“That  the  demand  under the 
head  ‘Forest’  be  reduced  by 
Rs. 100.”

Delay in getting documents  registered 
in the offices of Sub-Registrars

Shri V. P. Nayar: I beg to move: 

“That  the demand  under  the
head ‘Registration’ be reduced by 
Rs. 100.”

Inadequate pay of menials

Shri V. P. Nayar. I beg to move: 

“That  the demand  under  the
head ‘Registration’ be reduced by 
Rs. 100.”

Corruption in the  inspection of motor 
vehicles

. r̂i V. P. Nayar: I beg to move: 

“That  the demand  under the
head ‘Motor Vehicles Acts’ be re
duced by Rs. 100”

Corrupt practices at checking posts

Shri V. P. Nayan I beg to move:

“That  the  demand  under  the 
head ‘Motor Vehicles Acts’ be re
duced by Rs. 100.”

Corruption in Traffic Department

Shri V. P. Nayar: I beg to move:

“That  the  demand  under the 
head ‘Motor Vehicles Acts’ be re
duced by Rs. 100.”

Low pay of menials

Shri V. P. Nayar: I beg to move:

“That  the  demand  under the 
head ‘District,Administration  and 
Miscellaneous’  be  reduced  by 
Rs. 100.”

Uses to which the Travancore-Cochin 
House in New Delhi is put

Shri V. P. Nayan I beg to move:

“That  the  demand  under the 
head ‘District Administration and 
Miscellaneous’  be  reduced  by 
Rs. 100.”

Failure to absorb the contingent stuff̂ 
in permanent strength

Shri V. P. Nayar: I beg to move:

“That the  demand  under the 
head ‘District Administration and 
Miscellaneous’  be  reduced  by 
Rs. 100.”

Disparity of pay among officers doing 
same work in LAS. cadre and State 

Cadre

Shri V. P. Nayar: I beg to move;

“That  the  demand  under the 
head D̂istrict Administration and 
Miscellaneous’  be  reduced  by 
Rs. 100.”

Low pay scales of clerks, typists, peons 
and daftries, mochies, gardeners and̂ 

other low paid employees

Shri V. P. Nayan I beg to move:

“That the  demand under the 
head  ‘District Administration and 
Miscellaneous’  be  reduced  bjr 
Rs. 100.”
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Figure of  Government io increase ir
rigation facilities in Nedumanjab ar̂ 
Chirayinkil  Taluks by harnessing the 

Vamanapurom river

Shri V. P. Nayar: I beg to move;

“That  the  demand  under the 
head  ‘Irrigation’  be  reduced  by 
Rs. 100.”

Failure of Government to enquire into 
allegations of official high handedness 
and misconduct as reported in the press

Shri V. P. Nayar; I beg to move:

“That  the  demand  under the 
head ‘Heads of States, Ministers, 
&cretariat and  Attached  Ofl&ces 
be reduced by Rs. 100.”

Discrimination  against papers  in the 
matter of giving Government advertise-

■  ments

Shri V. P. Nayar: I beg to move:

“That  the  demand under the 
head ‘Heads of States, Ministers, . 
Secretariat  and  Attached  Offices 
Stâ be reduced by Rs. 100.”

Failure of  Government to investigate 
into  charges  of  corruption  against 
high officials and ex~Ministers

atari V. P. Nayan I beg to mote:

“That  the dem̂ d  under the 
head ‘Heads of States, Ministers, 
Secretariat and  Attached Offices* 
be reduced by Rs. 100.”

Failure of  Government to investigate 
into the earning of high officials tmd ex

Ministers.

Shti V. P. Nayan I beg to move:

‘That  the  demand  under the 
head ‘Heads of States, Ministers, 
Secretariat and Attached Offices’ 
be reduced by Rs. 100.”

Neglect of municipalities  in which the 
Congress;  as a political party is  in 

minority

Shri A. K. Gopalan: 1 beg to move:

“That  the  demand  under the 
head ‘Heads of States, Ministers, 
Secretariat and Attached Offices* 
be reduced by Rs. 100.”

Failure of Government to provide ade
quate pension to the low paid employees 

of the Palace Establishment

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under the 
head ‘Heads of States, Ministers, 
Secretariat  and Attached  Offices* 
be reduced by Rs. 100.”

Failure of Government to provide ade
quate  pension to the  soldiers  who 
have retired from the State forces prior 

to and after integration.

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under the 
head ‘Heads of States, Ministers, 
Secretariat and Attached Offices’ 
be reduced by Rs. 100.”

Failure of Government to suitably pro
vide for the ex-service men of the Tra- 

vancore-Cochin State Forces

Shri A. K. Gopalan: I beg to move:

**That  the  demand  under the 
head ‘Heads of States, Ministers, 
Secretariat and Attached Offices* 
be reduced by Rs. 100.”

G-I23 L. S.

Discrimination  between  municipality 
arul municipality on the basis of the 
party or parties in the majority in the 

Elected Councils

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under the 
head ‘Heads of States, Ministers, 
Secretariat and  Attached  Offices* 
be reduced by Rs. 100.”

Discrimination between Panchayat and 
Panchayat based on the majority in the 
Elected Panchayats  Party wise

Shri A. K. Gopalan: I beg to move:

“That  the  demand under the 
head ‘Heads of States, Ministers, 
Secretariat and Attached Offices’ 
be reduced by Rs. 100.”

Interference of Government in the func
tioning of municipality and the corpo
ration in which the Congress is a mino

rity

Shri A. K. Gopalan: I beg to move:

“That the  demand under tiie 
head ‘Heads of States, Ministers, 
Secretariat and  Attached Offices* 
be reduced by Rs. 100.**
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Failure to pass legislation giving com
plete autonomy to municipal Councils m 

the State

Shri A. K. GopaUun I t>eg to move:

“That  the  demand under the 
head *Heads of States, Ministers, 
Secretariat  and Attached Offices’ 
be reduced by Rs. 100.”

Failure of  Government  to give com
plete autonomy to Panchayats

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under  the 
head ‘Heads of States, Ministers, 
Secretariat  and Attached Offices* 
be reduced by Rs. 100.”

Lack of hostel  facilities  in the State 
for colleges students especially those in 

private-owned colleges

Shri V. P. Nayan I beg to move:

“That  the  demand  under the 
head ‘Education’ be  reduced  by 
Rs. 100.”

Necessity to enhance the pay of hospi
tal staff, like yarders, attenders, nurses, 
compounders,  sweepers,  scavengers, 
technicians,  laboratory  assistants  and 

even doctors

Sim V. P. Nayar: I beg to move:

“That  the  demand under  the 
head  ‘Medical’  be  reduced  by 
Rs. 100.”

Policy of  Government  in regard to 
opening of new dispensaries and hospi
tals and conditions imposed in that re

gard .

Shri V. P. NayaK I beg to move:

“That the demand  under the 
head  ‘Medical’  be  reduced  by 
Rs. 100.”

Hardships of patients to get admission 
in hospiteds as in-patients

Shri V. P. Nayan I beg to move:

“That  the  demand ̂ under the 
head  ‘Medical’  be  reduced by 
Rs. 100.”

Inadequacy of equipment and staff of 
Medical College Hospital

Shri V. P. Nayar: I beg to move:

“That  the  demand under  the 
head  ‘Medical’  be  reduced by 
Rs. 100.”

Failure to have adequate stock of anti- 
venene serum in hospitals and dispen

saries

Stei Y. P. Nayan I beg to move:

“That  the  demand  under  the 
head  ‘Medical’  be  reduced  by 
Rs. 100.”

Inadequate number of latrines in pub
lic places

Shri V. P. Nayar: I beg to move:

“That  the  demand  under the 
head ‘Public Health’ be reduced by 
Rs. 100.”

Inadequate sanitary arrangements in 
markets

Shri V. P. Nayan I beg to move:

“That  the  demand  under the 
head ‘Public Health’ be reduced by 
Rs. 100.”

Necessity to provide latrines and uri
nals in important market places

Shri V. P. Nayar: I beg to move:

“That the  demand  under the 
head ‘Public Health’ be reduced by 
Rs. 100.”

Lack of a suitably  qualified anaesthe
tist in each of the major hospitals in 

the State, to assist in surgery

Shri V. P. Nayar: I beg to move:

‘That the demand uqder the
head  ‘Medical*  be  reduced  by
Rs. 100.”

Inadequate provision for beds in isor: 
lation Hospitals for contagious and in

fectious diseases

Shri V. P. Nayan I beg to move:

“That the demand under the
head ̂ blic Health* be reduced by
Rs. 100.”
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Inêcctive propaganda regarding Pulh- 
lie Jlealth and hygiene

Shri V. P. Nayan I beg to move:

“That  the  demand , under  the 
head ‘Public Health’ be reduced % 
Rs. 100.”

Necessity to  provide  better uniforms 
and suitable gloves to public health per

sonnel

Shfi V. P. Nayan I beg to move:

“That  the  demand  under the 
head ‘Public Health’ be reduced by 
Rs. 100.” ........  ..  ,  r

Failure  of  Government  to  provide 
drinking water in coastal areas especially 
in low-lying areas with brackish water

Shri V. P. Nayan I beg to move:

“That  the  demand  under the 
head ‘Public Health’ be reduced by 
Rs. 100.”

Necessity  enchance . the  pay  of 
menials and to declare all such menials 

as permanent

Shri V. P. Nayar: I beg to move:

“That  the  demand  under the 
head ‘Public Health’ be reduced by 
Rs. 100.”

Miserable plight of  conservancy staff

Shri V. P. Nayar; I beg to move:

“That  the  demand  under the 
head ‘Public Health’ be reduced by 
Rs. 100;”

Failure of  Government  to take ade
quate steps to prevent epidemics of small 
pox,  enteric fever  and dther  fatal 

diseases

Shri V. P. Nayan I beg to move:

“That the  demand under the 
head ‘Public Health’ be reduced by 
Rs. 100."*

Condition of staff, in temporary service 
in the Willingdon Island

Shri V. P. iVayift I*bê td nibvê '

“That the  deraind  under tiie 
head ‘Public Health’ be reduced by 
Rs. 100.”

Necessity 40  increase the  pay of vac
cinatorŝ Health visitors and sanitary per

sonnel  ^

Shri V. P. Nayan I beg to move:

‘That  the  demand  under ths 
head ‘Public Health’ be reduced by 
Rs. 100.”

Necessity to  provide at State expense 
rubber gloves and gum boots to sweepers 
and scavengers in Public Ijtealfh Depart

ment and Municipalities

Shri V. P. Nayan I beg tp,mx)ve:

“That  the  demand  imder the 
head ‘Public Health’ be reduced by 
Rs. 100.”

Necessity to  provide  proper housing 
facilities to conseYvahcy'staff

Shri V. P. Nayan I beg to move:

“That  the  demand  under the 
head ‘Public Health’ be reduced by 
Rs. 100.” .

Necessity  to * extend  maternity  and 
child welfare service to remote areas

Shri V. P. Nayan'I beg toimovcî

“That  the  demand  under the 
head ‘Public Health’ be reduced by 
Rs. 100.”

Necessity to  enhance the  stipend̂ to 
pupil-midwives and the pay of midwives 
in the service of Public Health Depart

ment

Shri V. P. Nayar; 1 beg tp move:

“That  the  demand under the 
head ‘Public Health’ be reduced by 
Rs. 100.”

Failure to have  a  permanent Public 
Health Engineering Service

Shri V. P. Nayan I beg to move:

“That  the  demand under the 
head ‘Public Health’ be reduced by 
Rs.̂ 100.”

Necessity to increase  the pay and al~ 
lowances of the water works and dram

. age employees

Shri y. p. Nayan I  to, move,;.

“That the demand under the
head ‘Public Health’ be reduced by
Rs. 100.” •
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FeSlure to use all refuse to make suk* 
able manures like compoit manure

Shri V. P. Nayar: I beg to move:

“That  the  demand  imder the 
head ‘Public Health’ be rtdOced bv 
Rs/lOO.”

Inadequate provision  for anti-plague, 
anti-cholera and  anti-small-pox  mea

sures

Shri y. p. NayaK I beg to move:
“That  the  demand  imder the 

head ‘Public Health* be reduced by 
Rs. 100.”

Failure of Government  to expand the 
Bacteriological Laboratory and to pro
vide adequate research  in bacteriology

Shri V. P. Nayar: I beg to move;

“That  the  demand  under the 
head ‘Public Health’ be reduced by 
Rs. 100.”

Failure  of  Government  to  provide 
drinking water in the coastal villages of 
Trivandrum,  Chirayinkil * and  Quilion 

Taluks

Shri A. K. Gopalanr I beg to move:

“That the  demand  under the 
head ‘Public Health’ be reduced by 
Rs. 100.”

Failure of Government to suitably ad
vise cultivators in preventing diseases of 

arecanut and banana plants

Shri V. P. Nayan I beg to move:

“That  the  demand  under tĥ 
head ‘Agriculture* be reduced by 
Rs. 100."

Failure of  Government  in  evolving 
disease-resistant strains of plants

Shri V. P. Nayar; I beg to move:

“That the  demand  under the 
head ‘Agriculture’ be reduced by 
Rs. 1005

Failure of Government to do adequate 
research to evolve higher-yielding strains 

of sugar cane, paddy, etc.

Shri V. P. Nayan I beg to move:

*That the demand under the
head ‘Agriculture* be reduced by
Rs. 100.̂

l)rgtncy io  equate p>â  icates d/ tfttf 
employees of Fanchayat̂ to those of 
their counterparts in the,§ervice of Qov- 

ernment

Shri V. P. Nayar: I beg tq move;

“That  the  demand  under  the 
head ‘Rural Development’ be re
duced by Rs. 100.”

Interference of Government in the day 
to day administration of Panchayats arid 
curtailment of the autonomy of Pan- 

chayats

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under  the 
head ‘Rural Development’ be re
duced by Rs. 100.**

Failure of  Government to  start ex
ploiting the monazite  found in large 

quantities at Kuzha Kootam

Shri A. K. Gopalan: I beg to move:

“That  the  demand  under the 
head  ‘Industries’  be  reduced  by 
Rs. 100.”

Necessity to  equate pay scales of the 
staff of municip̂ities to those in corres
ponding posts in Government service

Shri V. P. Nayan I beg to move:

“That  the  demand  under the 
head ‘Civil Works* be reduced by 
Rs. 100.”

Failure of Government  to declare the 
temporary staff in the P. W. Workshops 
and P. W, Department as permanent

Shri A. K. Ckipalan: I beg to move:

“That the  demand under the 
head ‘Civil Worics* be reduced by 
Rs. 100.”  ^

Interference of Government in the day 
to day administration  of municipalities 
and disregard of the decisions of muni-- 

cipal Councils

Shri A. K. Gopalan: 1 beg to move;

, That the demand under the
head ‘Civil Works* be reduced by
Rs. 100.”
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CamditioHs of the WQrk of the staff of 
. ,  th€ municiptUities  ,

A. K. Gbpilan: f beg to move:

**niat  the  deiMd î der the*
tead ‘CivU Woda* be reduped by 
JU..100/’ .

The powers of  the  Municipal Corr̂ 
missioners and the use of such powers 
against 4tcision f?f M¥mcipal ,Councils

Shri A. K. Gopabui: I beg to move:

*That  tht'  'tirder ’ ffie
head ‘Civil Works’ be reduced hy 
Rs. 100.”

Failure of Goverrimeht to induce any 
.scheme in National Extension Service 
and C<̂rnunity Projects in Nedumangad 

and Chirayinkil Taluks

Stai V. P.'ĵayai: I tig to move; ,

“That  . the . demaiuj, under the
head  ‘Community  Developpît 
Projects’ be reduced by Rs. I pO,”

Failure of Government  to protect the 
drivers plying diesel operated vehicles by 
providing vitamins and milk at G<>v- 

ernment cost

Shri V. P*. Najrart 1 beg to lnovo:

‘That  the  demand under the
head Transport Schema’  be  re
duced by Rs. 100.”

Increase in the  workload  of drivers 
and conductors caused by the introduc
tion' of Heavy Duty Vehicles of over

5 toHs

Shri V. P. Nayar; I beg to move:

“That  the demand under &e 
head Transport Schemes’ be re
duced by Rs 100.”

Lack of arrangements  for the stay of 
crew irt overnight stops 

Shri V. P. Nayar: I beg to move: 

‘That  the  demand  imder  the 
head ‘Transport Schemes’ be re
duced by Rs- 100.”

Failure to issue passes to the members 
of the family of transport workers, as 

done in the Railways.

Shri V. P. Nayan I beg to move: 

‘That  the demand  under the 
head ‘Transport Schemes’ be re
duced by Rs, 100.”

Bad working conditions of the 
nical staff.

Shri V. P. Nayan 1 beg to move:

“That the demand  ynder the 
head ‘Transport Schemes’  re
duced by Rs- 100.”

Lack of housing facilities for transport 
workers

Shri V, P. Nayar:‘l1)eg io moViS:

“That the  demand under the 
head ‘Trahspdrt Schemes’ be re
duced by Rs.. 100.”  '

Failure tif concede the dematUis of State 
Transport wofkers . ,  .

Shri V. P. Nayan I b̂ to move:

“That the demand îinder the 
head ‘Transport Schemes’ be re
duced by Rsh 100.”

Failure to give adequate compensation 
to those workers who }ver̂ assaulted by 
police during  tĥ ' irdnsport strike  in 

1955

Shri V. P. Nayan I beg to move:

‘That  the  demand  under  the 
head Transport Schemes’̂ be rê 
duced by Rs.. 100.”

Failure to  withdraw  unconditi€mally 
all cases taken up in connection with the 
Transport Workers Strike in 1955

Shri V. f, Nayan I beg to move:

“That the  demand  under the 
head Transport Schemes* be re
duced by Rs.. 100.”

Necessity to  give better conditions of 
work for Conductors, Drivers and Fit
ters in the  Transport Department

Shri V. P. Nayar: I beg to nwve:

‘That the  demand under the 
head ‘Transport Schemes’ be re
duced by Rs. 100.”

Failure of  Government to absorb the 
porters in permanent, service

Shri V. P. Nayar: I beg to move:

“That  the  demand  under  the
head ‘Transport Schemes’  be re
duced by Rs. 100.”  .
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Waste of funds on Superior Officers
Shii V. P. N*yan I beg to move:

“That  the  demand  under the 
head Transport  Schemes’  be re
duced by Rs.’ 100.”

Inadequate bonus paid 
Workers

to Transport

Shri V. P. N*y*r: I l̂g ,to move;

‘That  the  demand  und<sr the 
head Transport Schemes* be re
duced by Rs. 100.”

Inefficiency of the high officials of the 
Transport Deparimen!

Shri V. P. Nayar: I beg to move:

‘That  the  demand  toder the 
head Transport Schemes’ be re
duced by Rs, 100.”

Corruption in implementing the prohi
bition policy

Shri N. SrtekaBteB Na/r: I beg to 
move:

“That  the  demand  undec the 
head  ‘Excise’  be  reduced by 
Rs. 100.-

Failure of the Prohibition policy

Shri N. Sreeksntan Nair: I beg to 
move:

“That  the  deman̂d  under, the 
head  ‘Excise’  be " reduced  "by 
Rs. 100.”

Stores purchase policy

Shri V. P. Nayar: I beg to move:

“That the  demand under the 
head ‘Heads of States’ Ministers. 
Secretariat  and  Attached  Offices’ 
be reduced by Rs. 100.”

Failure of  Government  to  pursue u 
price  support policy for  agricultural 

commodities and cash crops

Shri V. P. Nayw: I beg to move:

“That the  demand  under the 
head ‘Heads of States, Ministers, 
Secretariat and  Attached Offices’ 
be reduced by Rs. 100.”

Discrimination  against  the  Dtufy 
‘Janayugom'  in the  matter of  giving 
advertisements  the,Government

. Shri V. P. Niiyar: I beg to move:

“That  the  demaM under 
head ‘Heads of States, Ministers, 
Secretariat  and Attached Offices’

 ̂ be reduced by Rs. 100.”

Delay in the Civil  and Criminal Ad
ministration of Justice  ̂ ̂̂

Shri N. SreekantaB Nain  I beg  fo
move:

‘That  the  demand under  the
head ‘Administration of Justice* ba 
reduced by Rs. 100.”

Relations between the Criminal Courts 
and the Magistracy and the Police

Shri N. Sreekantan Nain  I beg  lo
move:

‘That  the  demand undfer  the
head ‘Administration of Justice* be 
reduced by Rs, 100.*’

Poor food and amenities given to con
victs and the necessity >of implementing 
the Report of the Reforms Committee 

in full

Shri N. Sreekantan î alr: I beg to
move :

‘That the  demand under  the
head ‘Jails’ be reduced by Rs. 100.**

Manhandling of persons in police lock
ups.

Shri N. Sreekantan Nain  I beg U>
move:

“That  the  deniand under the 
head  ‘Police’  be  reduced  by
Rs. 100.”

Petition enquiry by the Police

Shri N. Sreekantan Naif.  I beg  to
move: v  :  r.

“That  the  demand  under the 
head  ‘Police*  be  reduced  by
Rs. 100.”

Police intervention in trade disputes

Shri N. Sreekantan Nair:  I beg ̂ to 
move:

“That the  demand  under the
head  ‘Police*  be  reduced  by
Rs. 100.”
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Low salary, lack of  housing facilities 
tmd  conveyance for Police  constables 
and officers lêing to corruption

Skri N. Sreekantan Nafr.  1 beg  to
move:

T̂hat the  demand  under the 
head  ‘Police’  be  reduced  by 
R». 100.”

Demand for wages  and amenities by 
the contingency staff of the zoo and the 

museum

Nak:  1 beg  toShri N. Sreeki
move:

“That  the  demand  under the 
head ‘Scientific Departments* be re
duced by Rs. 100.”

Necessity to  raise the  pay scales of 
primary school teachers and graduate 

teachers

Shri N. Sreekantan Nain  1 beg. to 
move:

“That the  demand  under the 
head  ‘Education’  be reduced by 
Rs. 100.”

inadequacy  of medicines  in all hos
pitals and dispensaries

Shri N. Sreekantan NaIn  I beg  to
move:

“That the demand under the 
head  ‘Medical’ be  reduced  by 
Rs. 100.”

Unsatisfactory arrangements  in Medi
cal College hospital

Siiri N. Sreekantan Nair;  I beg* to 
move:

“That  the  demand  under the 
head  ‘Medical’  be  reduced  by 
Rs. 100.”

Poor pay and allowances  of Hospital 
Contingency Staff

Shri N. Sreekantan Nain  I beg  to
move:

“That the  demand  under the
head  ‘Medical’  be  reduced  by
Rs. 100.”

Inefficiency and  general slackness in 
the Puncha Special Office

Shri N. Sreekantan Nair:  1 beg  to
move:

“That  the  demand imder  the 
head ‘Agriculture’ be reduced by 
Rs. 100.”

Lack of facilities to  preserve fish and 
its transport to irtterior areas

Shri N. Sreekantan Nair:  I beg  to
move:

“That the  demand under the 
head ‘Agriculture’ be reduced by 
R«. 100.”

Necessity to  enhance  the pay of the 
staff in the Veterinary Departments

Shri V. P. NayaK 1 beg to move:

“That the  demand \mder the 
head ‘Agriculture* be reduced by 
Rs. 100.”

Failure of Government to start a veteri
nary college

Shri V. P. Nayan I beg to move:

“That  the demand imder the 
head ‘Agriculture’ be reduced by 
Rs. 100.”

Failure to  provide  adequate veteri
nary service

Shri V. P. Nayar; I beg to move:

“That  the  demand  under the 
head ‘Agriculture’ be reduced by 
Rs. 100.”

Lack of  required  assistance Jo lemon 
grass cultivators

Shri V. P. Nayan I beg to move:

“That  the  demand under the 
head ‘Agriculture’ be reduced by 
Rs. 100.”

Neglect of systematic study of agro
biology

Shri V. P, Nayan I beg to move:

“That  the  demand  under  the
head ‘Agriculture’ be reduced by
Rs. 100.”
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Inadeqtutcy  of provision for impr<̂
ing the cashew . croppy ield

Shri y. P. Naym l»beg td move:

‘That  the  demand under  the
head ‘Agriculturê be reduced by 
Rs. 100.’̂

Failure of  the Department  to  do re
search to fix alcoholic, content of toddy 
at a low percentage as in beer

Shri V. P. Nayarf I ’ bftg t6 niove‘

“That  the  demand under  the
head ‘Agriciilture* be reduced by 
R8. 100 ”

Inadequate  efforts of Government  in 
the matter of providing agricultural edu- 

' <̂ion

Sbsi V, P. Nayar; 1 beg to move: '

“That the  demand Under the 
head Âgriculturê be redueed by 
Rs. 100.”

' Neglect of sdH conservation

Shri V. P. Nayar! I bê tp move:

“That  the  demand  under  the 
head ‘Agriculture’ be reduced* by 
Rs. 100.”

Neglect of research in  mycology and 
plant pathology with special reference to 
conditions in Travahcore-Cochin

Shri V. P. Nayan I beg to move:

‘That  the  demand  under the 
head ‘Agriculture* be reduced by 
Rs. 100.”

Inadequate  provision for purchase  of 
livestock

Shri V. P. Nayar: I beg to move:

“That  the  demand  un̂ êr the 
head ‘Agriculture’ be reduced by 
Rs. 100.”

Necessity to  improve the activities in 
the nursery and grafting work

Shri y. P. Nayar: 1 beg to move:

“l̂ at  the  demand  imder  the
head ‘Agriculture* be reduced by
Rs. 100.’*

btadequacy of the  provision for ite 
goal~f<am, poultry-farm, dairy-farm and 

. duckrfarm

SM V. P. Nĵaw.I beg ta move:

.  ‘That  the demand  under  the
head ‘Agriculture’ be reduced by 
Rs. 100.”

Miserable condition  of  the  low paid 
staff of Panchayats  ,

Shri A. K. Gopalan: I beg lo move'

“That  the demand  under  the
; head: ‘Rural., Development’ , be re
duced by Rs. 100.”

Urgency of  enhancing  the  pay  of 
menials and bull keepers

Shri y. P. Nayan I beg to move:

'That  the demand  under  the '
head  ‘Veterinary’  be reduced by 
Rs. 100.”

Inadequate  provision  for  breeding
operations

Sliri V. P. Nayan I beg to moVe:

“That  the  demand  under  the 
head ‘Veterinary’ be reduced by 
Rs. 100.”

Lack of adequate number of breeding 
stations for livestocks and poultry

Shri y. P. Nayan I beg to move;

‘That the  demand under the 
head ‘Vrterinary* be rcduced by 
Rs. 100.”

Inadequate  veterinary  service in $be 
State

S  ̂y. P. Nayan I beg tq move:
,  “That  the  demand  under the 
head ‘Veterinary’ be reduced by 
Rs. 100.”

Necessity to  enhance the  pay of ej- 
tablishment and the urgency to declare 
all temporary employees as permanent 
with retrospective effect from the date 
of the  commencement  of continuowt 

service

Shri y. P. Nayan 1 beg to move:

T̂hat  the  demand  under  the
head  *Veterinary*  be  reduced  by
Rs. 100.”
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FaUttrf of Government to grant subsi
dies to deserving Co-operative Socte-̂ 

ties

Shri V. P. Nayar: I beg to move :

“That the  demand  under the 
head ‘Co-operatioq’ be reduced by 
Rs. 100/’

FaUure -of Government to conduct pro> 
per research into the possible uses of 
the waste in coir manufacture

. . ■%/  V, i.r. :-r’t ^
Shri A. K. Gopatan: I beg to move:

*TluU  the  demand  under the 
head  ‘Industries*  be îeduced  bj 
Rs. l’()0.*’

Corrupt practices in some  Co-opera
tive Societies and the failure of Govern
ment to bring the offenders to condign 

punishment

Shri V. P. Nayar: I’beg to move:

*‘That the  demand  under  tup 
head ‘Co-operation’ be reduced by 
Rs. 100.”

Step-motherly attitude  of the Govern
ment to the  Co-operative Department

Shri N. Sreekantiin  ' I '  ' to
move: ,

“That  the  demand  under the 
head ‘Co-operation’ be reduced by 
Rs. 100.”

Failure of Government  to properly re
organise the coir industry of the State

Shri A. K. Gopaliv: I beg to move:

“That  the  demand  under  the 
head  ‘Industry’ be  reduced  by
Rs. 100.”

Failure of  Government to ameliorate 
the condition of workers thrown out of 
employment by the crisis in the coir in

dustry

Shri A. K. Gopafam: I beg to move:

“That the  demand  under the 
head  ‘Industries* be  reduced  by
Rs, 100.*’

Failure of  Government  to give ade
quate assistance to small producers in the 

coir industry ̂

Shri A. K. Gopalan: 1 beg to move:

“That  the  demand  under the 
head  ‘Industries’ be  reduced  by
Rs. 100.”

Failure of Government in regard  to 
the prevention of exploitation of coir 
workers and small scale manufacturers 

Shri A. K. Gopalan: 1 beg to move: 

“That the  demand  under the 
head  ‘Industries* be  reduced  by
Rs. 100.”

Failure of  Government to have a syŝ 
tematic and complete survey of the con
dition of workers in coir industry ahd 
those working in dependent and ancillary 

'̂ihdUiiHt̂" *  "  V

Shri A. K. Gopalan: I beg to move:

“That the  demand under the 
head  ‘Industries’  be  reduced  by 
Rs. 100.”

l>fecessity. for, adopting  scientific 
thods in mining mineral sands in Cha- 

vara

Shri N. Sreekantan Nain  I beg  to 
move:

“That the demand  under the 
head  ‘Industries*  be  reduced by 
Rs. 100.”

Necessity for adopting  scientific steps 
for the coastal protection in Cha- 

vara

Shri N. Sreekantim  Nain I  beg to
move:

“That  the  deniand  under the 
head  ‘Industries*  be  reduced by 
Rs, 100.”

Necessity for a  comprehensive scheme 
' for fishing, housing and mining

Shri N. Sreekantan  Nain I  beg to
move:

“That  the  demand under  the 
head  Industries*  be  reduced  by 
Rs. 100.**

Failure of the  Industries Department
to include ceramic  goods in the Delhi 

Exhibition

Siiri N. Sreekantan  Nain I  beg to
move:

“That  the  demand  under  the
head  ‘Industries*  be  reduced  by
Rs, 100.**
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The ineffectivetiess  of  the  measures 
taken io develop cottage industries

9iri N. SreekantM Nain  I beg  to

“That  the  demand  under the 
liead  Industries'  be  reduced  by 
Rs. 100.”

Necessity to  control the prices of raw 
aad rhetted husks in the coir industry

Ndn  I beg  toShri N. Sreeku 
nove:

‘That  the demand imder  tne
liead *indu8tiies’ be reduccn) bv 
lU. 100.” *

Wholesale  contract  given  to  Bizwa 
Crockeries resulting in a huge loss to the 
. ceramic factory, Kundara

Shri N. SKekantan Nair:  I beg  to 
move:  • i--  ■  >-■  '

‘That  the demand  under  the
liead  ‘Industries’  be  reduced  bv 
Rs. 100.”

Corruption  in  Travancore,  Mineral 
Concerns, Chavara

Shri N. Sreekantan Nair:  I beg  to
move: "

‘That  the  demand  under the 
head  ‘Industries’  be  reduced  by 
Rs. 100.”

Briefing of an outside lawyer at very 
high remuneration to conduct the Mine

rals Adjudication Case

Shri N. Sr̂ kaniui Nalt:  I beg  to 
move:

“That the  demand under the 
head  ‘Industries’  be  reduced  by 
Rs. 100.”

Losses incurred in working the Rontail 
Plant  \

Shri N. Sreelumtan Nak:. 1 beg  to 
move: ., .

“That  the  demand  under  the
head  ‘Industries’  be  reduced  by
Rs. 100.**

Permission granted  to  private partiet 
to export Ilmenite resulting in loss to 
the tune of Rs. 1,00,000 of the  ship

ping side

Shri V. P. Nayar ; I beg to move:

“That the demand  under  the 
head  ‘Industries’  be  reduced by 
Rs. 100.”

Failure to expand  the rubber factory 
mid to absorb the  retrenched workers

Shri V. P. Nayar: I beg to move :

‘That the  demand  under  the 
head  ‘Industries*  be  reduced  by 
Rs. 100.”

High-handedness of the management of 
the ceramic factory, Kundarâ

Shri V. P. Nayar: I beg to move:

“That  the demand  under the
head  ‘Industries’  be  reduced  by
Rs. 100.”

Disregard of  legitimate  demands of 
labour in the ceramic factory

Shri V. P. Nayar: I beg to move:

“That  the demand  under the
head ‘Industries’  be reduced by 
Rs. 100.”

The Policy of giving advertisements in 
the plywood factory

Shri V. P. Nayan I beg to move:

“That  the demand  under the
head ‘Industries’̂ be reduced by 
Rs. 100.” ‘

Failure of Government to provide even 
the minimum of  educational facilities 
for the children of Plantation workers

Shri A. K. Gopalan: I beg to move:

‘That  the  demand  under the 
head ‘labour  and Miscellaneous* 
be reduced by Rs. 100.”

FaHure of  Government to  make the 
management in the plantation industry 
to provide educational and recreational 
facilities to the children of workers

Shri A. K. Gopalan: 1 beg to move:

•That  the  demand  under  the
head ‘Labour  and  Miscellaneous*
be reduced by Rs. 100,”
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f̂ure of Government to proyide ade- 
t̂mte m̂ cal facilities to the workers 

of the Plantation industry

Shri A* K. Gopalan: I beg to move:

“That  the  demand  under tne 
 ̂head ‘Labour and Miscellaneous’ be 
' reduced by Rs. 100.”

Failure of Government to provide ade
quate medical help to women workers 
in the Plantation industry, especially in 

the matter of confinement

Shri A. K. Gofudtti:. 1 beĝ  move:

“That  the  demand  under  Ihe 
head ‘Labour and Mîeilaneous" be 
reduced by Rs. 100.”

Failure to enforce the minimum wages 
in the coir industry

Shri N.  Sreekantan N«in I beg  to
move:

“That  the  demand  under the 
head ‘Labour and Miscellaneous* be 
reduced by Rs. 100.”

Failure to  implement the Plantation 
Labour Act in full

r̂i N.  Sreekantui Naiî: I beg  to
move:

"'niat the  demand  under the
head ‘Labour and Miscellaneous* be 
reduced by Rs. 100.”

Appointment, resignation and non-func
tioning  of the  Special  Tribunal  for 

plantations,

Shri N.  Sreekantan Nak: 1 beg  to
move:

“That  the  demand  under the 
head ‘Labour and Miscellaneous* be 
reduced by Rs. 100.”

Inefficiency of the Labour Department 
in tackling industrial disputes

Shri N. Sraekantan Nain  I beg  to
move:

“That  the  demand  under the 
head ‘Labour and Miscellaneous* be 
reduced by Rs. 100.”

Poor pay and allowances given to wel
fare and conciliation staff and officers 

resulting in corruption

Shri N. Sreekantan Nalr:  I beg  to
move:

“That  the  demand  under Ae 
head ‘Labour and Miscellaneou»* be 
reduced by Rs. 100.”

Necessity for a  full-time commissioner 
for the implementation of the Compen
sation Act and a full-time Appellate Au
thority for the implementation of the 

Shop Act

Shri N. Sreekantan Nain  I beg  to
move:

“That  the  demand  under the 
head ‘Labour and Miscellaneous* 
be reduced by Rs. 100.”

Disregard of proposals made by muni
cipal Councils

Shri A. K. Gopalan: I beg to move;

‘That  the  demand  under  the 
head ‘Civil Works’ be reduced by 
Rs. 100.”

Necessity to place the municipal Com
missioners under the sole control of the

Elected Municipal Chairmen

Shri A. K. Gopalan: I beg to move:

“That the  demand  under the 
head ‘Civil Works’ be reduced by 
Rs. 100.”

Policy of giving contracts 

Shri A. K. Ĉ palan: I beg to move :

“That the  demand  under the 
head ‘Civil Works* be reduced by 
Rs. 100.”

Mr. Speaker: All these cut motions 
are before the House for discussion.

Shri A. K. Gopalan:  I want  to
speak on cut motions 272, 273, 274 and 
275, the failure of Government to pro
perly reorganise the coir industry of the 
State, ̂ the failure of Government to ame
liorate the condition of workers thrown 
out of employment by the crisis in the 
coir industry, the failure of Government 
to give adequate assistance to small-pro
ducers in the coir industry and the fail
ure of Government in  regard to the 
prevention of exploitation of coir wor
kers and  small scale  manufacturers.

As far as the  coir industry is con
cerned, Government  had done  three 
things.  First, the Coir Board was ap
pointed.  Next, minimum wages  had 
been fixed and thirdly, the Goveniment 
orgainsed  some  coir-co-operatives. 
Though these 3 things were done, ao 
far as the industry and the workere are 
concerned, there had been no benefit.
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IShri A, K. Gopalan]

It was after the minimum wages  had 
been fixed that there have bê bittCT 
struggles because Aese minimum wages 
had not been implemented by the fac
tories.  Even n̂ow,, I iw(Ĵjst̂ d̂ »̂ere 
are certain places Whke the inim̂ î 
wages had not been implemented.  It is 
not only in the case of cou* workers but 
also in the case  of some plantation 
workers.  I would request that wherever 
the Government have fixed minimum 
wages, they  may  enquire into these 
things and see whether they are imple
mented or not

I do not want to go into details about 
the coir industry.  S is said that . |t was 
the only industry that was there aSf  a 
cottage industry and the purpô of the 
Coir Board is to see that the indMStry 
gets a market and that co-opej-âivM ̂  
establîed by which the work̂  ̂ may 
be taken into them and also that  they 
may  get  minimum wagest  The‘coir 
workers have not benefited.  It is the 
middlemen  that, have benefited.  Ac
cording to the latest reports, the middle
men with their own people, taking  a 
sprinkling of  workers,  had formed 
these co-operatives.

The Finale M̂ û r  ĥ explained 
the problem of the Travancore-Cochin 
State.  Before any new industry is or
ganised, the  Government  should see 
that both the industry and the workers 
are benefited.  The coir industry which 
has b€»come almost decad̂t ôuld be 
restorê and more markets should be 
made av̂ able.

The next point I Ŵant to sp  ̂about 
is general administration.  As far as 
other States are concerned; there have 
been land reform legislation,

Shri C. D. Dcshmnkh: What is the 
number of the cut motions ?

Shri A. K. Gopalan: There are so 
many items ; I do not remember the 
number.

Mr. Speaker: Does not matter.

Shri A. K. Gopalan: In other States, 
there have been some kind of land re
form and land legislation; but, as far 
as  Travancore<̂ hin is  concerned, 
t&ere has not been a single legislation. 
In the last AssemWy, before it was dis
solved, there was some land legislation 
which  was discussed.  There  were 
about 4 or 5  measures  pending be
fore the Assembly.  As far as those

legislations are concerned,  thougjl 
Assembly is  dissolved, certainly 
Government should: take them  and 
see that as far as |and refgrm is con
cerned, the TravMCdte-CocMn State  is 
put on par with other States in India. 
As far as the l6gi$lation of dissolving of 
Assembly is concerned, it cm be taken 
up here and  immediately those other 
t&ngs also may be taken  up so that 
some kind of land  reform, may 
achieved which will put this State on 
par with the other States pf India.

Shri Pinmoose t  to plaice be
fore the hon.  Minister certain aspects 
of one oir two industries.  He expressed 
a certain amount of  satisfaction with 
regard to the coir industry, but I think 
that that satisfaction is not very wi?dy 
founded because the basis is very weak. 
It is true that our overall ejroort has 
increased, but- ' if • you ' look into'  the 
figures, the export has increased in the 
sense that the export of the raw mate
rial, that is,  the fibre  and the  yam, 
has increased, but the export of our 
industrial products has gone down or 
rather the decline  has been increasing 
every year.  There is an argiment that 
coir goods can be easily substituted and, 
Aerefore, we cannot have the necessâ 
pull in the world market. To a certain 
extent that is true, but if Qoir goods are 
not wanted, why on earth the fibre and 
the yam are increasingly exported to 
other places ?  There are certain bar
riers placed in the other exporting coun
tries, for example, I  told in France 
all possible facilities are given for coir 
fibre and yam  to be imported.  But 
with regard to coir goods,' they impose 
certain duties.  Therefore, I should l&e 
the hon. Minister to look into the whcrfe 
thing and not be satisfied with the idea 
given by the Coir Board in its rep<̂ 
that everything is all right A ĉ ain 
amount of reorganisation of coir indu»* 
try win have to be done but that win 
have to be undertaken without causing 
retrenchment and all the rest of it hc- 
cause that will upset the already pre
carious balance in the State.

I want to bring to the notice of the 
Finance  Minister another  aspect, not
only for this occasion but also for the
purpose  of planning.  In my  speech 
today, I made a mention about  the
rubber  factory.  Rubber industry  is
under the charge of the Government 
of Inida and we in Travancore-Cochin 
and Kerala produce nearly 96 per cent 
of the total rubber required by India.
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Already we reqoiie near aboilt 25/X)0 
tons a year but our total pioductioo is 
Qcily 22,000 tons and so  there is  a 
shortfall of 3,000 tons. Whai the tempo 
of the Second Five Year Plan increases, 
this gap will increase.  It is calculated 
fliat we will require somewhere about 
30,000 tons of rubber by the end of that 
Plan.  Even as it is, with some sort of 
industrialisation coming up in the Far 
Eastern countries, our rubber will be a 
very good money-eamer. Therefore, the 
Rubber Board, of which I happen to be 
a member, has now chalked out a plan, 
and it is something which the Govern
ment can undertake without losing  a 
single pie.  We have asked tiiat Govern
ment may advance money for 10,000 
acres to be planted  with rubber per 
year for  ten years,  that is, 100,000 
acres of rubber and the yield per acre 
will be five or ten times more than what 
we get today. Our suggestion is that you 
advance money at the rate of Rs. 1,000 
per acre and you need not lose a single 
pie on it When the pl̂t comes of age, 
to the yielding stage  then you collect 
your money back with a small interest. 
If this is done, 1,00,000 acres of new 
rubber will come in and the needs of 
the country will be met  One acre of 
rubber can keep one and a half men 
employed. That is a very good proposi
tion which the Finance Minister should 
consider.

Shri C. D. Deshmukh: What is the 
total sum involved ?

Shri Pmuioose: I am likely to com
mit mistakes.  It is for the Finance 
Minister to find it out.

Mr. Speaker: What will be the cost 
per acre?

Shri Pmmoose: The Rubber Board 
has recommended Rs. 750 per acre, but 
I  personally  would  like  it  to  be 
Rs. 1,000 per acre.  I do not want the 
Government of Inida to lose on that. 
This will be a good investment and  a 
very great help not only to India in 
general but to that part of India where 
rubber is grown.

Mr. Speaker: 70,000 acres at rate of 
Rs. 1,000 would cost Rs. 7 crores.

Shri Pmuioose: But that is spaced 
over a period of 10 years.

Shri C. D. Deshmukh: About Rs. 50 
lakhs a year. .

Shri Pmmoose: It will be for 7,000 
acres this year, 7,000 acres next year 
and so on.  From the seventh year on
wards, the peasant will-be able to pay 
you back.  There is land also available, 
and the experts do not disagree on that

Shri C. D. Deshmukh: It will come 
to Rs. 50 lakhs to a crore of rupees 
a year.

Shri V. P. Nayar: Rs. 70 lakhs  a 
year.

Shri Punnô : According  to  the 
Finanace Minister also, this is not  a 
very serious thing.

Shri C. p. Deshmukh: I want it to 
sound, that is all.

Shri Pmmoose: I come to another 
point and I am placing it beforfe the hon. 
Minister now that the State has come 
under the care of the Central Govwu- 
ment.  Generally, it is about the police 
excesses and I want to use very mild 
words.  Even during the time the pre
sent administration  goes on, the hon. 
Minister may think that the things are 
all right, but our experience is nOt one 
of improvement.  The same tempo of 
police repression is being kept up.  I 
have got a number of cases before me.

The first one is at Varkala, the place 
of lignite, where ten men were arrested 
and beaten on the road and taken  in 
custody and again  beaten inside the 
jail.  The allegation  against them  is 
serious. But it is much more serious to 
arrest them and beat them in police 
lock-up and on the public road.

At  Pandalam on 7-4-1956 a poor 
agricultural peasant by name Krishnan 
was brutally  attacked  by  two  cons
tables of that station, the simple reason 
being that he is occupying a small pro
perty which belongs to one of the cons
tables.  He is to be evicted, but the 
law of the land does not allow it and 
so the law of the jungle was evoked.

At Thiruvellah, my town, which Shri 
Matthen also  will not disclaim,  the 
Karshaka Thozhilali  Union Secretary. 
Shri P. J. Thomas and a few others were 
arrested on 6-4-1956 night under  the 
direction of the local inq>ector and were 
beaten up.  When once arrested, beat
ing automatically follows.
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At Neyyattankara, there wiis'a diŝ 
piife over a road or a lane.  It was  a 
b̂lic path, but then the owner closed 
it and then there was some tussle over 
it, in which Gopalan, a kisan worker, 
was beaten on the public road.

. . v. - i  '  •'
Then, at Parumla Estate in Konni,  a 

satyagr̂ a was going on because 100 
workers  were retrenched.  There  waa 
dispute but no violence was 0ere by- the 
workers.  The  dispute  was going  on.
But the  police  intervened and  the
workers were beaten up.

One more incident,  the  details of 
which  I have  got,  took  place  on 
26-4-1956  in  Mundakayyam.  There 
was a dispute— do not'wish to go into 
the details of the dispute—but it was 
an infraction of the existing law by the 
employer.  The overtime wages, which 
have to be paid, according to law, were 
not paid.  The result  was.  that  the 
workers refused to work.  Informed of 
the  situation,  the  General  Secre
tary and  the  Vice-president of  the 
Union went to the spot and when they 
were talking to the Superintendent of 
the Estate, the Sub-Inspector of Police, 
Meevdakayan with his men came there 
and arrested the workers.  They were 
beaten inside the van, on the open road 
and at places near about the station.  I 
myself talked to  Mr. Rau over  the 
telephone about  this  incident.  This 
Police Inspector was my college-mate. 
After that he  has  taken  a different 
path.  He seems to have become an ex
pert in that line and I do not  know 
whether I have  become an expert in 
this line. An year back he b  ̂up the 
agricultural workers includimg wornen 
and their organisers. When I met him, 
he promised—that he will never mis
behave in future.  But no improvement 
has been shown.

What I am pointing out is this.  I 
promise to the  Ministers concerned, 
fiiat there is no sort of any party fil
ings in these things.  If the situaticwj 
in the country improves, if the lot of 
our people improves, I am a party to 
that.  I will share that prosperity.  My 
children are going to be benefit̂. We 
are all going to be benefited by that. 
Therefore, these things rMy be taken 
out of party considerations and justice 
done.

Shri V. P. Nayar:  I want to focus
the attention of the Government In re
gard to two or three matters.  I am

l̂id the hon. Finance Minister has pfD̂ 
mised us that in case any amount be»: 
comes available, he shall be very glad 
to  give  us.  But I  appreciate 
courage of the hon. Home Minister, 
when he said, without having seen any 
coastal fishing village in the State and 
wifliout having had an opportunity to 
discuss with the oflScers concerned, to 
us, who  come from the  same villages 
and who see the places during  every 
recess, that every arrangement has been 
done for the fishermen. It is something 
in which I really admire the courâ of 
the hon. Home Minister.  For his in
formation I may tell him that even to
day the exploitation of  fishermen  in 
Travancore-Cochin is the worst  You 
will be  surprised  to  find. Sir,  that 
Travancore-Cochin, although it is a very 
small State, has got an important place 
in the fishing industry.  This is what 
the chronicler of the  Travancore-Co
chin State says about fisheries. This is 
a publication of Travancore State call
ed the Travancore State Manual where 
there is an account about the fisheries.
I want the Finance Minister also  to 
hear this  :

“The fisheries  of  Travancore 
are of  considerable  importance. 
Though deep-sea fishing has not yet 
been tried, the annual catch is not 
less than that of any of the impor
tant fishing countries of the world. 
The number of people engaged in 
the  fishing  industry is  propor
tionately more  than twelve times 
the portion in  countries like Eng
land and Germany.  The  annual 
yield is more than 90,000 tons, a 
quantity which is nearly one-fourth 
of the whole of that of the fisheries 
in India.”

When I gave my  cut niptipns and 
when I pressed on the Government the. 
extreme necessity to have a better deal 
for these workers who brave the sea 
every day to produce the most deh- 
cious article of food, the hon. Minister 
said that everything has been done. We 
Vnow what the Norwegian scheme 1̂. 
done. It tries to provide drinking Ŵter 
for one or two fishing villages out' of 
hundreds of them.

Travancore-Codiin  State  is  very 
highly educated.  But the education in 
respect of people in the fishing villages 
is even today negligible. Tl̂ e is a con
tinuous exploitation by religious institu
tions.  That question has been laised 
once before also in this House. By &at,
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the fishermen who go out to the sea, 
braving the perils of the sea« on their > 
return will have to surrender one-fourth 
or one-sixth of the fish brought  by 
them as custom to the church or tem
ple concerned.  This is the way they 
are exploited by the middle-men. There. 
is no arrangement for sanitation and 
public health arrangements are absent 
in .these villages. They are  not given 
any special consideration in the. matter 
of setting up hospitals.  In the lean 
months the fishermen have nothing rea
sonable to fall upon.

When I was in China, I ̂ saw how 
fishermen’s co-operative societi«  were 
being  developed there.  I  personally 
discussed the  matter with  13r. P.  S» 
Deshmukh, the Minister for Agriculture, 
and he said that he shall be very âd 
to send some of his ofl&cers to China 
to find out how the operations can be 
combined and co-operative societies for 
fishermen could be developed. I submit. 
Sir, that the Government must serious
ly think of starting such co-ôrative 
societies, as one finds in Peoples’ China 
today.

I also submit. Sir, that the Govera- 
ment must seriously think of having in
surance for fishermen and even provi
ding  them at  Government  expense 
during lean months. The fishermen mû 
be given  all  facUities  to  get  their 
children educated. They must be given 
concessions for their requirements like 
fishing yam, salt for curing and can
ning etc.

I do not want to say anything about 
wadge bank about which I have given 
cut motions, but I want the hon. Min
ister to consider the question of lignite 
which, as he said, is in my constituency. 
The hon. Finance Minister said that the 
problem of Travancore-Cochin was one 
of fuel in so far as bigger industri« 
were concerned.  I submit. Sir, it  is 
certainly a problem of fuel and it is pre
cisely because of this problem of fuel 
that I suggested by a cut motion and 
pressed it again and again, for inclu
sion of an experiment on lignite in the 
Second Five Year Plan.  In this con
nection again, I rely on the  official 
publication of the Travancore-Cochin 
State Manual published in 1938, where 
it is clearly stated that the sample of 
lignite as analysed at the Imperial Ins
titute, London—ît was not in any insti
tute in India—contained only a moisture 
content of 12 per cent, and ash content 
of 26 per cent, which, according to me,

compares favourably  <irith  any other 
lignite  and even coal.  I also found 
another report when I  was ârchin̂ • 
the records in  the  geological library 
here. The hon. Minister referred to the 
Varkala formations. His is a gross under
estimate. Originally in 1920, Dr. Chacke 
investigated and rejwrted that 276 mil
lion tons were available.  It was also 
thought that about 500 square  miles 
were seen with lignite. Subsequent en
quiries show, as reported in the State 
Manual as early as 1938, this :

“The extent of the Varkala for
mation was once taken to be about 
500 square miles.  Subsequent ob
servations, however,  have shown 
this to be a  considerable under
estimate.  Occurrences have since 
been discovered in the tracts east 
of the backwater in  north Tra- 
vancore.  It is also  believed to 
underline the silt in Kuttanad and 
other backwater tracts in Central 
and North Travancore.  It is re
ported that the formation  exists 
in South Travancore too.”

It is not primarily a problem  of . 
Varkala alone.  Lignite is avaUable id- 
most throû out my State.  If anybody 
understands geology he will first search 
for lignite because geological fonnatiOTii 
of Travancore are indicative of that 

Then, Sir, it is more interesting to 
note that another substance or mineral, 
which is a very rare thing obtainable 
in India, is not being extracted with any 
success.  That is graphite for which we 
have very many uses under the Second 
Five Year Plan.  That is available in 
very large quantities in my State. Here 
again, the State Manual  is my autho
rity.  On page 119 it says :

“From 1898 to  1912  Messrs. 
Morgan Crucible  Co.  Ltd., were 
mining graphite and  in all they 
raised â ut 35,000 tons from the 
mines at  VeUanad,  Cullen and 
Venganur.  Since 1912 there has 
been no mining.  Graphite is used 
for making  paints, crucibles lub
ricants,  lead  pencils, . polishing 
powder, etc.” -

Is it not possible,. Sir, for the Gov
ernment to take up the responsibility of 
developing the mineral resources? It is 
not possible, in  view of the fact that 
graphite can he  used  very  many 
things and also in. view of the fact that 
graphite is not being extracted in suffi
cient quantities in cwflier places* for jjie 
Qovemment to develop the extraction of 
this mineral ?
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I do not, want to talk about chryso- 
beiryl stones, wWch, tbe hon. Mimstcr 
said, are available.  1 have sent  a 
sample of that to the hon. Prime Miniŝ 
ter.  It was on his direction that a geo
logical surveyor came there.  I accom
panied him and subsequently he made 
a report.  I do not know as much geo
logy as he does, but it seems he re
ported that probably they were not very 
much mature.  Sir, I know that these 
people who are digging these stones 
have purchased  elephants  over-night. 
They now own  several  motor-cars. 
These stones are available in a widely 
distributed area.

Now I want to refer to certain items 
of waste.  I had written a letter to the 
hon. Home Minister a few days back 
about waste in the Government depart
ments. I had also enclosed a paper cut
ting from Hindu of Madras which, you 
know, Mr. Speaker, is very respectable 
paper.  There is an advertisement in 
the Hindu published by the transpCMt 
department of the State relating to &e 
auction sale of an old Hercules cydê 
For such advertisements, the paper is 
to be paid Rs. 1J41- per line. On that 
basis a single insertion of that advertise
ment would cost Rs. 56.  I found that 
the same advertisement was repeated in 
three other issues of the Hindu, besides 
the same  bemg inserted in Blitz  of 
Bombay and other papers. The adver
tisement charges, within my knowledge, 
must have come to about Rs. 200 to 
Rs. 300 for the auction sale of an old 
Hercules cycle ! Then, the auction was 
to be done in Trivandrum for which 
the advertisement was  given in  the 
Bombay papers as if some rich mer
chants from Bombay were expetced to 
fly from Bombay to Trivandrum to pur
chase that cycle.

6 P.M.

This is one of the instances.

I  found another instance.  It was a 
case of  advertisement in which the 
Chief Minister had given a certificate 
for a soap.  It came in all the papers.

Mr. Speaker: Is it after the Adminis
trator took charge?

Siiri V. P. Nayar: This was after
45 days of the arrival of the Adminis- 
âtor.  If I remember  correctly, the 
Administrator took charge on the 23rd 
Marcb and this advertisement came on

832f

the 15th, 16th and 17th April, 1956. 
I have sent it to the Home Minister and 
he has acknowledged the letter.  Tliii 
is a type of waste. The hon. Ex-Chief 
Minister had given a ĉtificate for - a 
soap which was supposed to be a very 
good tonic for skin. I was wcMidering 
why he had to say this, because we in 
I ravancore-Cochin  have always  been 
wondering about the thickness of the 
skin of certain people.

Shri A. M. Thmnas: Including the 
hon. Member.

Shri V. P. Nayar: No. Of the person 
who issued the certificate.  I do not 
think Shri Thomas wants me to sav 
that— ^

Mr. Speaker: Let us not make per
sonal references.

Shri V. P. Nayar: I am only point
ing out that in the matter of distribu
ting advertisement to the papers, cer
tain papers take advantage of the  fact 
that the Chief Minister has given an 
advertisement and they publî it  in 
the papers.  Therefore, other  people 
will also  get  advertisement in  the 
papers. The point is, the Government 
spends several hundreds of rupees for 
auctioning an old cycle. If I had time,
I would  quote more  instances..  Of 
course,  the  hon.  Finance  Minister 
knows that I have been working in the 
Sroretariat  along  with  my  officer 
friends who are seen over there in the 
official gallery. I can lay my hands on 
particular blots there.  The point is that 
this colossal waste must be prevented.
It is a matter of grave (̂ ncem for us.

I would also mention one more point 
and I shall have done.  The hon. Fin
ance Minister said that the Centre has 
not neglected the State.  I  raised this 
point during  the  discussion  of  tibe 
Finance Bill when the hon. Minister did 
not find time to reply.  I am glad that 
he will reply to me today.  I put it this 
way. When the Government has found 
it possible, during  the current year’* 
allotment from the Central funds, to ad
vance to Tatas a sum of 4*8crores, to 
the Indian Iron and Steel Company a 
sum of Rs. 2.9 crores and a special 
allotment of Rs, 3 crores and then again 
another Rs. 3 crores to a pharmaceu
tical company by name Atul Products—

Mr. Speaker: Are  we  discussing
such points in detail now?
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 ̂ Shri V. P« Nayar; My case is that 
while Travancore-Cochin has got l/36th 
of the population of India it gets only 
1/125th of the Central funds by way 
of loans and advances, and so, it 
comes very relevant when we discuss 
the general administration.  Why  the 
Travancore-Cochin Government even if 
they had worked hard, could not cope 
with the problems—

Mr. Speaker: The hon. Member is 
entitled to say that the Travancore-Co
chin Government is entitled to a larger 
concession, but he  need  not go into 
the other facts.

Shri V. P. Nayar: My cut motion is 
to the effect that there has been a fail
ure of the Government of Travancore- 
Cochin to impress  upon the Central 
Government the necessity to have  a 
per capita allocation.

Mr. Speaker: That has gone.  That 
Government is gone. There is no ques
tion of any cut motion about that.

Shri V. P. Nayar; The Government 
is not gone.  Only the Ministry is gone. 
Ministers may come and Ministers may 
go, but the Government continues.  I 
am only suggesting  thaf while it has 
been possible for the Central Govern
ment to advance Rs. 3.5 crores for the 
automatisation  of  the Calcutta tele
phones—1 am not at all worried about 
it and I am very happy about it,—

Mr. Speaker: The hon. Member has 
raised a number of other instances and 
all those instances  may be  justified. 
Merely because they are justified,  his 
reference to the telephones at Calcutta 
may not be justified. Possibly, lie wants 
to say that top priority must be given 
to certain things in respect of the Tra
vancore-Cochin  Government’s budget. 
But he is  now  referring  to  some 
amounts given to Tatas.

Shri V. P. Nayar; I am only  sug
gesting  that  the  Government  here 
should have a better  appreciation of 
our problems and difficulties. When it 
is found possible to give so much money 
to other  concerns,  we also must get 
something so that we can get over our 
problems.

Mr. Speaker:  The hon. Member’s
time is over.
7—123 L. S. •

Shri V. P. Nayar: I shaU finish in a 
few seconds. I wanted to end my speech 
by referring to the tone of the Govern
ment of India towards the Travancore- 
Cochin Government.  This tone is  in 
the rhyme which I shall quote—a rhyme 
in which I am sure tiie hon. Finance 
Minister will also be interested :

I do not love thee, Doctor Fell,

The reason why I cannot tell,

But this I know, and know full well,

I do not love thee. Doctor Fdl!

This is the spirit in which the Gov
ernment of India has been treating the 
T. C, State.

Shri N. Sreekantan Niun  The De
puty Home Minister was complaining 
or rather accusing us of using excessive 
language with regard to the police. My 
’ hon. friend has' already fully explained 
some of his own experiences.  I have 
also some experience. After the Advi
ser came, about li months back,  I 
sent to him a petition about----

Mr. Speaker :  I was trying to look
into the ndes.  There is a rule here, 
possibly rule 340.  I was responsible for 
this rule.  The rule is this.  The hon. 
Member Shri Punnoose referred to  a 
number of excesses.  It is expected that 
the hon. Minister must reply to them. 
Therefore, the rule says that in aU such 
cases, if some intimation is given,  it 
could be  answered effectively.  It is 
only one State concerned here.

Shri Puimoose : We have given notice 
of a cut motion saying police excesses, 
etc.

Mr. Speaker: I say the details so that 
the Minister can look  into the matter 
and get the  information and answer. 
Otherwise it would only be beating tiie 
air. In all these cases, they may go to 
the authorities and if tĥ do not get 
any redress, write to the Minister and 
give the details.  I shall see.

: It is inevitable  inShri
such

Shri A. K. Gopalan: We have given 
intimation some months ago of all the 
atrocities that have been stated here 
through amemorandimi to  the Home 
Minister.  When I was speaking, I was 
showing that aU these had been submit
ted m a memo exhaustively; not only 
these points, that  have been explained 
here, but others also.
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Mr. Speaker: I am not taking excep
tion.  It could  only  be  a  one-sided 
thing.  I am going to allow that  It is 
all relevant.  If hon. Members want an 
answer and effective action to be tak«i, 
no answer could be given on the floor 
of the House offhand.

Shri N. Sreekantan Nair: I  only 
wanted to point out  that it was li 
months ago that I put in a  complaint 
about certain things which occurred, 
which involve very serious offences like 
illegal  detention,  assault and  other 
offences.  They were never looked into 
and even if they were looked into., I 
was not inf'matcd.  I have not even re
ceived an  acknowledgment from  the 
Adviser.  But, I know indirectly that 
the paper has reached him because  it 
has come to the Assistant Superinten
dent of Police. The  outstading avenue 
for this degeneration of the police  is 
what is called “petition enquiry”. Any 
one can put in a petition alleging that 
so and so is bad, or he is going to 
murder me, etc.  The next day,  the 
police will come, taken him to the lock 
up, beat him up, keep him there for 4 
or 5 days and then send him out.  This 
petition  enquiry should  be  stopped 
forthwith.  I can assure this House that 
if that is dcme, 50 per cent of tiie com
plaints regarding the police will cease. 
TTiis petition enquiry should not  be 
done by the police ofl&cers.  If proof is 
sufficient or the issue  serious enoû, 
let them proceed  imder  the ĉurity 
proceedings or under other sections of 
the Criminal Procedure Code.

Then, the question  of p<dice inter
fering with  trade  disputes has  been 
pointed out.  It is not known in any 
civilised country.  Even in most other 
States in India, that is never done. Only 
in our unfortunate State where we have 
had the misfortune to be ruled autocra
tically by Shri C. P. Ramaswami Ayyar 
and people like him we have these ante
cedents and they continue. The dranocra- 
tic procedure was never enforced by the 
Congr̂s.  Naturally these thiî con
tinue even now.  llie police should be 
asked not to interfere in industrial dis
putes except when there is a serious 
breach of the peace or commission of 
serious criminal offences.

I may also point out that the main 
reascm for bribery and corruption  is 
' that their pay is very poor.  A police 
inspector who is supposed to be a big 
officer and who has got large powers,

gets a start of Rs. 70 and an allowance 
of Rs. 30 to Rs. 40.  So much so he 
cannot rent a house, he cannot have  a 
conveyance.  They are not allowed any 
conveyance.  The'police constable gets 
only  50 per month. Naturally, they 
are compelled to accept bribes. Bribes 
are not*given normally for doing what 
is right and just.  So, they have to go 
out of the way and do something unjust. 
Naturally, their self-respect is wounded. 
They degenerate  into a sort of low 
thinking, and to buck up their courage 
and to hide their  degeneration, they 
pose a superiority, and to establish their 
superiority they beat up p̂ ple.  This 
is the process.  This is a vicious circle 
which has got to'be cut.  I submit any 
amount for giving these people reason- 
ble wages, at least comparable with the 
p̂ ce forces in other States under the 
Central Government,  may be granted. 
.There should be definite salary, incre
ment, and conveyance for all inspectors, 
and all constable may be given better 
pay and housing facilities. There should 
be provision for the education of the 
children of the  constables, and then 
only it will be humanly possible for  a 
strict order to be enforĉ literally that 
no pohceman should misbehave or use 
abusive language or man-handle  any 
citizen, whatever may be the case. After 
that, if he commits the same offence, 
he should be dismissed.  If this  Gov
ernment is prepared to take such  a 
very strong measure, after of Course 
implementing the suggestions regarding 
their  wages, conveyance  and  other 
amenities, the police atrocities and ex
cesses can be controlled.

Regarding  industries,  it  has been 
pointed out by almost everybody that 
most of the  industries except Travan- 
core Minerals are working  at a loss. 
Even in Travancore Minerals the profit 
has gone  down tremendously.  The 
working cost has gone up and between 
last year and this year, die additional 
expenditure  involved  is  more  than 
Rs. 13 lakhs.  All these are, arcording 
to me, due to nepotism, corruption and 
other mal-practices.  About the corrup
tion of the General Manager, I  have 
made five or six definite allegations, and 
given them in writing at the express re
quest of  the Chief  Minister of  the 
State. It was sent to the anti-corruption 
officer,  but  the  anti-corruption 
officer who had a good name at the 
beginning and was considered to be an 
honest officer, was given a very high 
promotion, salary on the basis of  an 
I.A.S. officer.  He has been bought over
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and from that day he has done nothing. 
He has been truly a puppet in the hands 
of the Government.  So, all these com- 
plaiiits have been hidden destroyed or 
suppressed by the anti-corruption officer 
himself.  If these things are sent to the , 
Bombaywalah or Calcuttawalah,  who 
ever he is, and he goes into them,  I 
have no objection for sending them to 
him.

The position of railways in our State 
has been admitted by  the ej:-Finance 
Minister himself to be very insufficient. 
As against 8.4 miles per lakh of popu
lation in India, our mileage of railways 
will be only 2:8, even after the Quilon- 
Emakulam line is opened.  We have 
therefore pressed for the inclusion of 
the Trivandnim-Cape, Trinnevelly-Cape, 
Cochin-Bodinaikannur,  Emakulam-Al- 
leppey-Mavelikara or Kayamkulam, Tri- 
chur-Kollengode,  Trichur-Guruva- 
yoor,  Punalur-Mavelikara, and Ettu- 
mannoor-Mundakayam lines. When you 
hear these lines you  may think that 
they run into hundreds of mUes.  All 
these raDways lines put together will 
not be more than 300 miles.  Even then 
we will be getog only 50 per cent of 
the average mileage that is available to 
any other part of India.  Yet, the Cen
tal Government has informed us that 
it is very difficult to include these lines. 
Shri Matthen is interested in the Tiru- 
vellah-Punalur Ime.  Of course, it runs 
through my constituency.  The connec
ting ling via Alleppy t̂ween Emaku- 
1am and Mavelikara is a very important 
line which will affect the lives of lakhs 
of people living in the coastal area. Such 
-a railway line will provide, as has been 
pointed out,  not only  work, but also 
some sort of fillip on the economic side. 
All these lines must be started during 
the Second Five Year Plan period.

The Labour Department  has been 
"Vitiated to a very great extent by putting 
external pressure on the department to 
side always with the Congress-sponsored 
INTUC movement. The employers used 
to know in the past that the Congress 
Ministry would  always support them. 
So, there have been open challenges by 
the Plantation employers just  after the 
fall of the P.S.P  Ministry that they 
would break the trade xmion movement.
It is under such external pressure that 
the trade unions are functioning.  It is 
not the fault of the workers, but  is 
really the pro-employer bias of Gov
ernment and the Congress Ministries on 
the one side, and the intransigence of 
the employers on the other, that there

have been troubles.  As I have pointed 
out already, even the three major strikes 
that took place there were due to the 
ineffective policy adopted by Govern
ment by not implementing the existing 
trade union laws which have been pass
ed by the Parliament of India.

So far as the question of utilising the 
Labour Ministry is concerned, I would 
like to point out that the Labour De
partment employees there get veĵ low 
salaries, in fact, they  get a pittance 
which is wojse than even the ordinary 
wages given to a labom-er.  Tliat is the 
wage of a conciliation officer or a wel
fare worker.  When that is the  case, 
how can he be expect̂ to bring about 
conciliation,  and  bring  capitd  and 
labour  together? Naturally, the  capi
talist will be able  to  pay him some 
Rs. 10 or R5. 15 very  easily,  whereas 
the labourer would not be able to pay, 
and the trade union would not̂b̂ able 
to pay him anything. So, it is absĉute- 
ly necessary that the salaries of all the 
departmental staff in the Labour Minis- 
tiy there must be raised,  and that de
partment must be converted into  a 
major one, for  then alone  wiH the 
Labour Department be able to function 
properly.

Shri A. M. Thomas; Within the few 
minutei at my disposal, I want to touch 
only one or two points.  In view of the 
future Kerala State which may come 
into existence by October or November 
the problems with regard to the inten
tion of services  will certainly arise. 
Although the integration of the States 
of Travancore  and Cochin took place 
as early as July 1949, yet even now 
some problems with regard to the in
tegration of services between these two 
States still remain. So, I would ask the 
Home Ministry to take up this matter 
immediately and finish all landing cases 
before this integration  with Malabar. 
Otherwise, there will again be trouble, 
and the service (Questions will become a 
question of politics too.  So, I want the 
question should be immediately looked 
into.

Then, there is the  question of the 
contingency staff, to which a mild re
ference was made in the course of the 
general discussion.  There are as many 
as 4,000 persons who have been work
ing  for years together.  I understand 
that this  question was  pending with 
Government from 1949 onwards, but 
no decision has been taken so far.  I 
would request the Home Ministry io
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[Shri A. M. Thomas] 
take up this matter immediately with 
the Public  Service  Commission, be
cause I understand that they hud raised 
some questions with regard tQ commu
nal rotation and so on. Whatever that 
may be, these  persons who have been 
serving for the  last so many years 
should be  made permanent.  I would 
request the Home Ministry  to see to 
this also.

So far as small-scale industries are 
concerned, it has been recognised on 
all hands that the setting-up of small- 
scale iodustries will be the panacea for 
solving the problem of unemployment 
in Travancore-Cochin to a considerable 
extent. In this< connection, I  would 
invite the attention of the Finance Min
ister to  the  amount  that  had been 
allotted to us in the First Five  Year 
Plan for cottage industries and small- 
scale industries. He will find that we had 
been allotted a sum of Rs. 112 lakhs. 
But even if . we spend the amounts set 
apart for 1956-57, we would be spend
ing only about Rs, 50 lakhs. Since it 
is such an important matter where the 
solution to the unemployment problem 
is also involved, I should think  that 
greater attention has to be paid to this 
question.

I would invite the attention of  the 
Central Government to the fact that al
though there are several schemes of the 
Small-scale  Industries  Board and the 
Cottage Industries Board, yet the  in
vestment on those schemes in that State 
has been practically nil. I would there
fore ask what is wrong with the depart
ment there.  If necessary, the entire de
partment has to  be reconstituted.  I 
would even go to the extent of saying 
that having regard to the top priority 
that we should give to these schemes, 
the entire department must be reorga
nised, and if  necessary, a competent 
officer would have to be sent from the 
Centre. Otherwise,  there  is absolutely 
no hope.

I am glad that the Finance Minister 
has mentioned  that for  running  the 
small-scale industries, power is a very 
important factor and so far as power 
supply is concerned, Travancore-Cochin 
is in a satisfactory position. Even at the 
beginning of the First Five Year Plan, 
only Bombay, West Bengal and Mysore 
had a per capita consumption of elec
tric power more than that of Travan
core-Cochin,  You will find that if the 
schemes which we have contemplated

under the Second Plan are completed 
by 1960-61, the per capita  consump
tion would be .100 kw.  That is a very 
enviable figure.  We must try to utilise 
this abimdant supply of cheap electric 
power to run these  small-scale indus
tries and solve the great unemployement 
problem.

With regard to education, a question 
was raised during  question hour two 
days back.  The Education Ministry has 
now promulgated a scheme according 
to which  with regard to  untrained 
teachers, if Rs. 40 per month is paid̂ 
50 per cent of the extra amount will be 
met hy the Centre, and in the case of 
trained teachers, if Rs. 50 per mensem 
is paid, 50 per cent of the extra amount 
will be met by the Centre.  This deci
sion has a history behind it. There was 
a conference of State Education Secre
taries and Directors of Public Instruc
tion under the auspices of the Ministry 
of Education before the promulgation 
of this scheme.  The TC representative 
also attended that conference.  A pro
mise was extended at that conference 
that if they improved the pay scales, the 
Centre would come to their aid.  On 
that promise, my Government increased 
the pay, which was only about Rs. 30 
per month, to Rs. 35 and Rs. 40. Now, 
the position of the Education Ministry 
appears to be that only with regard to 
the raised salaries after the promulga
tion of the scheme they will honour that 
commitment. The result is that great 
hardship would be caused to the Stare. 
My State was quick to act on the pro
mise extended at that confernece. The 
Education  Minister congratulated  the 
Government which took  steps to im
prove pay scales before the scheme was 
actually finalised. It would be discrimi
natory if thfe commitment made by the 
Education Ministry is  not fulfilled in 
respect of the extra amount needed to 
cover the enhancement of the ŝaries 
effected before the scheme.  This in- 
f̂olves lakhs of rupees too.

Because of sea erosion in the State, 
and after considerable  pressure  and 
after the visit of the Planning Minister 
to that State, it was possible to take cer
tain anti-erosion works. Some works are 
being conducted now.  I would mention 
that the monsoon in  the State would 
start after a month from now.  I would 
ask the Home Minister to direct  the 
Adviser to see that  anti-erosion  works 
are given topmost priority so that such 
works may be finished before the onset 
of the monsooii.
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Then I would say one word with re
gard to fisheries which are very impor
tant.  You wOl find that Rs. 15 lakhs 
had been set apart in the  First Five 
Year Plan.  We have spent in the first 
four years Rs. 43,000, and for the next 
year Rs. 2,31,200 has been allotted.  I 
do not know whether that amount will 
be spent.  If so out of Rs. 15 lakhs set 
apart, only  about Rs. 3  lakhs would 
have been spent.

Shri C. D. Deshmokh: It relates to 
what ?

Shri A. M. Thomas: Fisheries,  on 
which Shri V. P. Nayar hammers on 
every occasion.

I submit that with regard to  these 
facts which 1 have mentioned, topmost 
attention should be giveai both by  the 
Finance Minister as  well  as by the 
Home Minister.

Shri Yelayudhaii: I have  only  to 
mention about a few pcnnts with regard 
to industrial development and co-opera
tives.  It is stated in the Budget that 
for this year only R«. 3.68 lakhs  are 
allotted for small-scale industries. Even 
though the Finance Minister was very 
kind enough to say that the solution of 
the unemployment problem erf our State 
lay in the development of small-scale 
industries, practically little or no allot
ment is made this year to tackle  this 
problem.

In this connection, I would like  to 
say that there is a history behind this, 
I was told by the Commerce Ministry 
that the Government of India wanted 
to start an industrial estate in the Quilon 
district. This was by the end of 1954. 
It is a pity that even after a year and 
a half, the Government of Travancore- 
Cochin could not acquire the land. That 
is  the position there.  Now that  the 
Government has been taken up by the 
Adviser, it is said fhat they have sent 
a team of oflScers to survey and acquire 
the land and speed up the work.  I was 
very much attracted towards the sche
me as a whole. If this is spread all 
over the State  of Travancore-Cochin, 
not only in the coastal area but also in 
the interior, it will work wonders.

We have got some technicians who 
have been trained in the pol̂echnical 
institutes of  Alwaye and Trivandrum. 
It was stated recently that these students

some 200 of them, have formed them
selves into a union to find work. They 
do not have work in the State.  It  is 
said that we are lacking in trained per
sonnel and yet we find these people 
have formed themselves  into a union 
for getting employment.  These people 
should be made use of for industrial 
development.

Then, a word about cottage or village 
industries.  Today, in Travancore-Co
chin 80 per cent of these industries are 
in the hands of Harijans.  It is their 
traditional occupation.  If you  orga
nise them on a cottage industry basis, 
there is wonderful  possibility of not 
only solving the  unemployment pro
blem of the educated but  of  the 
illiterate people.  In the villages, the 
people are getting one anna or one 
anna and half per day and in the even
ing it is a pitiable sight to see them pur
chase some oil, some chillies etc.  That 
is why tĥ e is all this unrest.̂ The 
basic question is economic.  I think if 
we organise this scientifically, we may 
be able to solve at least 50 per cent of 
the. unemployment problem during the 
next Five Year Plan.

Then about disafforestation.  A lot of 
area  has  been  diŝorestated.  But 
what  has become of the land?  The 
lands have been given mostly to people 
who have got 5,000 acres of land and 
10*000 acres of land.  There have t̂ n 
lots of quarrel for this. The Christians 
wanted those lands ; some Nairs want
ed those lands. In this way, there has 
been a lot of communal conflict going 
on for this land.  Ministries became ill- 
famed because of this disafforestation 
policy of the State.

Another thing which strikes me  is 
this.  The Central Government has now 
got an opportunity to study the social 
and  psychological  problems  of the 
State, as well as the  economic pro
blems.

Shri Thomas was saying that Educa
tion was in the hands of private per
sons. But, how were they doing it ? They 
were paying the teachers only from the 
grant given by the Government. They 
started schools in order to get grants. 
TTie teachers were paid from 30 to 50 
per cent or jeven 75 per cent and then 
a receipt was taken  for  the  whole 
amount  It was a rê ar trade and the 
occupation of  certain  people in the 
Travancore-Cochin State. There was a
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scheme  for  the  nationalisation  of 
schools.  But the Ministry  failed be
cause of so  many reactionary forces 
which were at work behind.  My sub
mission is that all this cpmmunal  wd 
class conflict  in  Travancore-Cochin, 
which have been the bane for hundreds 
of years, will have to be erased. If we 
move like this,  it  will  never  be 
erased because I know the confusion 
and chaos.
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As regards  Harijans, as  compared 
with the previous regime, that is, pre
Independence regime, we got 3 per cent 
of the lands then, and after Indepen
dence, even though the lands were allot
ted to the Harijans, it was not in their 
name because somebody would take 10 
acres of land and they would ask the 
Harijans to stay over there. They will 
take receipt for the amount and will 
continue as tillers.  This kind of trick 
was being  practised  in Travancore- 
Cochin for years together.  Before the 
Congress Government came into power, 
every Harijan was allowed 5 acres; he 
could not sell that land or transfer  it 
for ten years; he could not even mort
gage that land.  That rule was amend
ed with the result that even if a Harijan 
has taken ten acres of land, after two 
or three years, he  will be sent away 
practically from there. Therefore,  the 
land hunger is still there and  people 
should be given security.
I am not very much  in favour of

communal hostels, even  though I was 
myself trained and educated in Harijan 
hostel. In certain  places  these hostels 
are required for example, in a particu
lar area, if there are 30, 40 or 50 boys, 
they must have a hostel.  My present 
suggestion is that hostels should not be 
encouraged for a particular community 
alone.  We can put these people into 
the  general hostels,  but  give  them 
enough money so that they may have 
their  own  food.  In this  Budget, 
Rs. 19,00,000 has been sanctioned by the 
Travancore-Cochin  Government.  Out 
of this, 62 per cent comes from the 
Central Government.  Why should not 
the Government allot more money?  I 
know  that before  Independence  our 
people had better facilities for educa
tion.  In the Travancore-Cochin State 
many gr̂ uates had been produced in 
the old regime than in the new, among 
Harijans. We all were educated in the

old regime, bXit when the new regime 
came in, we were  practically suppres
sed. The  reason is this.  Any Hari
jan  who is  educated  becomes  a 
communist, socialist and what not  I 
know it  for certain  that one of the 
Chief Ministers  of TravancoreOxihin 
was peiwnally bitterly against Harijan 
being given education because of this 
fear.

Shri A. M. Thomas: We are spend
ing ten times more on those people's 
education now than before Indep̂ - 
ence. .

Shri Velayudhan:  I know tiiat the
demand is more because thousands of 
Harijans have come forward for edu
cating themselves. I do want to go to 
the previous  era only  to emphasise 
that the facilities and freedom  which 
we enjoyed  at that  time  should be 
given in the  Congress regime also.  I 
know that we are being suppressed or 
terrorised.

So many of my classmates have the 
experience of police beating although I 
might be an exception. It was  never 
an exaggeration. A lot of things can be 
done by the Government of India offi
cial going there, but I am very scepti
cal about it because I have seen the in
cidents there myself.

I only want to say....

Mr. Speaker: Is there not a Council 
to advise the administration?

Shri Yelayndhan: There is no Coun
cil at all.  I saw the Adviser when he 
came here. I placed before him hun
dreds of letters relating to the problems 
of untouchabilî.  Those letters related 
stories of atrocities  committed in  the 
villages. He took it to be a minor thing. 
He said there are other major probelms 
to be solved.  I am not a communal- 
minded man  and I  do not  want the 
question of Harijans to be taken up as 
an  individual  sectarian  question.
It  is  a  basic  question  concerning 
India as a . whole.  Unless we are going 
to solve this problem. I do not think 
we are at anything going to attain the 
goal of a socialist pattern of society.
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Mr. Speaken Having regard to the 
interest Ihat hon. M b̂ers are taking, 
the Ministers will, 1 think, nt for some 
more time.

Shri Achothan: Mr. Speaker, with re
gard to Cochin area,  previously there 
were no basic tax laws.  A law was 
passed last year and it was intended 
that all laws  must be  enforced  by- 
which at least more than 50 per cent 
of the tax which was then remitted to 
land holdings would be excluded from 
basic tax.  I do not know whether the 
Travancore-Cochin Government is go
ing to levy  so much  basic tax is pro
posed to be levied on the people of Co
chin on account of the passing of the 
Land Revenue Act. This  matter has to 
be looked into  and proper instructions 
given to the authorities  concerned to 
levy only basic tax from this year.

A number of land  are pending 
there.  I do not  know whether  the 
President will be enacting them or not 
If those Bills are not going to be en
acted into laws, I would request that 
the Government must see that some pro
clamation is issued  by which certain 
special tenancy-hĉders are. not evicted. 
This matter also needs  to be looked 
into.

Coming to industries, I got a letter 
today saying that the local peĉle or
ganised coir  co-operative societies with 
a view to start a factory.  It is at  a 
place called Mallipuram.  There, there 
are certain buildings  known as Malli
puram Salt Godown  buildings which 
are at present vacant. These co-opera
tive societies  wanted the rdease  of 
those buildings for  starting a factory. 
The  M.L.A.  of  that  place  has 
written to me  saying that the request 
of the people  has  not been granted. 
The  people are  prepared to  invest 
money and start a  factory, but  the 
Government is not releasing buildings 
which are lying vacant  I would  re
quest the Government to look into this 
matter and see that the buildings are 
released.  This is an area where  the 
density of population is the maximum.
It is on the northern side of the har
bour and the Finance Minister also may 
have visited that place while he was 
there.

Coming to family planning, so many 
are saying that family _ *  ‘  ‘
going to be a success.
trary to that.  In

planning is not 
*My view is con- 
thtf  Explanatory

Memorandum it is said that a few cen- 
tresv are there  in Travancore-Cocfain. 
That, according to me,  is very very 
meagre.  There must be a number of 
centres opened in every taluk.  There 
must be centres opened to give advice 
to the people who want family planning. 
Of course, this does  not refer to  the 
Finance Minister, but I want that with 
regard  to  Travancore-Cochin  this 
should be experimented on a large-’SCale. 
It is a serious problan there.  There 
must be consultants in all hospitals to 
give advice to the people ^o go there 
with regard  to operation  and other 
things. Great pr<̂aganda must be given 
to family planning so that it is êc- 
tively introduced in that State.

Then I want to say a word about 
arecanut which  is a  cash-crop  in 
Mukundapur̂ m and Trichur. Recently 
a disease has started there; the leaves 
and roots of the arecanut tree are being 
eaten away and the tree dries up. The 
whole area under this crop is becoming 
a big waste.  That has to be looked into.
I have written to the Central Arecanut 
Board and the Agriculture Ministry re
garding this.  But so far nothing subs
tantial has taken place.  I know parti
cularly about my taluk Mukundapuram, 
Trichur and  Talapulli.  There the di
sease is spreading and it is becomming 
dangerous. Special steps should be taken 
to find out the causes of the disease and 
stop it from further spreading.

There is another matter regarding the 
water-supply in Parur and Vypen from 
where my friend  Damodaran Menon 
comes.  It is a backwater region or 
a coastal region where during summer , 
it is impossible to have drinking water. 
Unless we have some pipe water from 
Alwaye from the Periyar river, there is 
no help.  People nowadays are getting 
water by paying high  costs and they 
get it throû Ae big boats. Water is 
taken in these boats and people have to 
purchase water paying one rupee or so 
per pot even for drinl̂ g purposes. Rich 
people come away in the summer sea
son and they go back during the rainy 
season.  Rural drinking water supply 
must be arranged at least during the six 
months of summer.  Even though  it 
may not be  pcwsible to complete the 
laying of pipe-lines,  other additional 
steps must be taken to bring water  in 
barges or boats so that the people may 
have the satisfaction that for drinking 
purpose at least,  they need not pur
chase water.
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Shri Datart Mr. Speaker, I  would 
like to meet a few  points, tĥ were 
raised here during this debate. 'It was 
contended that the pay scales of  the 
police officers were very low.  I may 
point out to the  House  that the pay 
scales of police  officers have been re
vised on the recommendations of  the 
Pay Commission and  higher pay scales 
have been given to Sub- Inspector, head  ̂
constables and constables. I may also ‘ 
point out that these pay scales are bet
ter than those for corresponding posts 
in the  Madras State.  The revised pay 
scales have been given effect to from
1-4.1955.

With regard to the coir industry,  it 
was contended  that  minimum wages 
have not yet been fixed.  I may point 
Out that minimum wages have been fix
ed.

Shri PmiBoose: This is again a mis- 
statem̂t.  I never said that minimum 
wages have not been fixed. I said that 
they have not been implemented.

Sbri Datar: I am coming to that. If 
you had  waited for  one secood,  I 
would have proceeded to the next point. 
The minimum wages  have been fixed 
and the revised rates have been brought 
into effect from 1-2-1956.  The revised 
rates are being enforced, and additional 
staff has also been  appointed to en
force the minimum wages;

So far as the difficulties with regard 
to fishedes are concerned,  I may say. 
that the Central Government proposes 
to establish a deep-sea fishing station at 
Cochin during the  Second Five Year 
Plan period.

I am also very happy to inform the 
House that so far as the interests of 
the Scheduled  Castes  and Scheduled 
Tribes are concerned, I find from the 
note in my hand that the conditions 
in Travancore-Cochin are  better and 
that the Travancoi:e-Cochin Government 
have been doing more for the Schedu
led Castes and  Scheduled Tribes than 
perhaps many other States in India. It 
would be found that in respect o| col
lege students,  though the Ministry of 
Education  have been  giving  special 
scholarships  for  post-marticulation 
courses, I find that in Travancore-Co- 
chin, college  students  beloging to the 
Scheduled Castes and Scheduled Tribes 
are paid monthly stipend at the rate of 
Rs. 40 or Rs. 45* Lump sum grants are 
also paid at the rate of Rs. 60, 50, 70

and so on  for various classes.  The 
students under  going studies in law, 
medicine, engineering,  etc., are given 
special grants of Rs. 150, Rs. 250 and 
Rs. 150 respectively.

The number of  students in these 
classes has risen from 282 in 1950-51 
to 684 in 1954-55.  In addition to this, 
the Government of Travancore-Cochin 
have been giving grants in other res
pects also.  For example, as  an  en
couragement to practitioners of law be
longing to the  Scheduled Castes and 
Scheduled Tribes, the Government are 
paying lump sum grants of Rs. 500 to- 
words the cost of taking out sanads.

So far as hostels are concerned, for 
middle school hostels, Rs. 70 lakhs arc 
reserved in the second Five Year Plan. 
Here also, the number of students has 
been rising very much.  In the middle 
schools, the number is very large.  So 
far as the primary schools are concern
ed, the number of Harijan students  in 
Travancore-Cochin State is 1,06,000. In 
the secondary schools, the number  is 
16,200.  Similarly, steps are taken for 
spreading  adult education and  there 
are also colonisation schemes for hou
sing thfe \ Harijans. The present propo
sal is to construct 5,000 houses at an 
average cost of Rs. 500 each.  Thus, 
you will find that so far as these steps 
are concerned,  greater  attention  has 
been paid.

Shri Yefaiynd̂ : The money sanc
tioned for housing lapsed last year.

Shri Datar: It does not lapse. It will 
continue.

Shri Matthen: What about the salary 
scales of college teachers—l̂ecturers and 
professors, etc. ?

Shri Datar: I have already replied to 
this question that the pay scales  are 
being revised in respect of all these.  I 
am not sure whether the pay scales of 
college  professors and  lecturers  arc 
bemg revised.  I shall make enquiries 
so far as this is concerned.

Shri Pnnnoose: There is a demand 
on the part of the lecturers in the Tra- 
vancore University that their pay scales 
should be on a part with the pay scales 
for their counterparts in other parts of 
India. Will the Minister look into this ?

Shri Datar: This is a matter which 
has to be considered by Education Min
istry and f̂erhaps  by the University
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Grants Comîssion. So far as imiform 
pay scales are  concerned, I presume 
that the Education  Ministry bas been 
doing something as regards University 
teachers are concerned.

Lastly, I would make  reference to 
w hat you yourself stated very correctly 
regarding alleged police excesses.  As 
you rightly pointed out, it is not suffi
cient notice to us merely to give cut 
motions on the ground that there were 
police excesses.  Police excesses have to 
be properly described with reference to 
•certain persons, certain acts and certain 
places. It is not sufficient to make  a 
general allegation that  police excesses 
and atrocities are made. So far as these 
six or seven cases are concerned, some 
of them are very old cases and some 
of them are actually before the courts. 
In one case, a private complaint has 
l>een filed and the matter is being con
sidered.

Shri Pmmoose: Which is that case?

Shri Datar: I may point out that so 
far as such complaints  are concerned, 
if no enquiry has been made, I shall re
quest the Adviser to see to it that pro- 
•̂r investigations or enquiries are duly 
made provided they have not been made 
till now.  So far as such complaints are 
concerned, they have to be tien with 
a great amount of caution.

1 would  describe to this  House the 
policy that is followed so far as disputes 
between the employer and the employees 
are concerned, how the matter has been 
raked up, how feelings have been in
flamed and ultimately when the police 
have to take action, they are blamed. 
The police have always taken care to 
observe an attitude of neutrality in the 
matter of disputes__

Shri Pmmoose: Why should he make 
such general statements?  •

Mr. Speaken The hon. Minister is 
replying to the various points.

Shri Datan At the same time, the 
police have to maintain alertness in the 
interests of law and order when such 
•disputes arise i%d give lawful protection 
to the employers and  employees and 
in only when it is necessary to restore 
law and order.  It has always  been 
noticed that  a section of labour,  in
terested in  «xaggerating things, make 
wild accusations against jthe police  as

soon as they plan a campaign with  a 
view to deter or scare away the police 
from taking lawful action to facilitate 
unlawful....

Shri Pmmoose: Very general state
ment.

Shri Datar; Such  exaggerated  ac
cusation are given the  widest  publi
city tending. ...

Shri Pmmoose: We have heard ....

Shri Datar: Kindly hear; we have 
heard what all you have said

Shri Pmmoose: We have heard this 
all our life.

Mr. S]peaker: Shall I allow the hon. 
Mpmbers to say that all tiie  police are 
bad?  Hon. Members  have  raised 
points.  The Minister is replying.  It is 
not an one-sided thing. Cases are  in
vestigated.  The police have been taking 
a neutral attitude whereas these people 
want to join one side or the other.

Siiri Datar: Such exggerated false ac
cusations are given the widest puWicity 
tending to create the impression within 
and outside the State that the police are 
interfering in labour disputes.  In fact 
the; position is different.  In some cases, 
particularly, labour under the iniBluence 
of one group, I won't say what that 
group is, take to sudden unlawful acti
vities and conduct propaganda of police 

 ̂interference.

Shri A. K. Gopî : We must be al
lowed an opportunity.

Shri Pmmoose; I want to make a ' 
submission. .We discuss these things in 
this House so that some improvement 
may be effected. When the hon. Min
ister comes with a brî ng like this, the 
whole êct is spewed.  He is encoura
ging those mischievous elements to con
tinue in the (̂d lines.  So, I would re
quest the hon. Minister not to make 
such a statement

Shri A. K. Gopalan: We are discus
sing the Travancore-Cochin State bud-

• get and events  about Travancore-Co
chin State.  Some of us personally knbw 
certain things, and we have made certain 
points. They may be correct or may not 
be correct.  But the Minister without 
knowing the facts says generally some
thing that it is not correct  Certain 
points have definitely been made, and
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[Shri A. K. Gopalan] 

an enquiry cannot be made within two 
hours. Let the Minister say that he will 
make an enquiry. Instead of making en
quiries, the Minister replies on the spot.

■  Mr. Speaker: What I find is this. So 
far as police  excesses are concerned, 
there is a cut motion.  Details ouĝ to 
have been given already to the Minister, 
so as to enable him to r̂ly— n̂ot that 
I say it is a rule.  Otheiwise, only gene
ral  answers  can be given.  He has 
answered that so  far  as the specific 
charges are concerned, some of them 
are in court  Some cases have been 
filed, some are old cases whidi have 
been already investigated.  If there are 
any more which have not been investi
gated or not before the cour̂ the bon. 
Minister has said that if those instances 
are broût to his notice, he will direct 
the Administrator to  Io<rfc into them 
dispassionately and then come to con
clusions and take proper action.  That 
is so far as  individual cases are con
cerned.

Is it open only  to one side of  the 
House to raiŝ a  debate and make it 
appear that the police are there abso
lutely doing the wrong thing, excesses 
and so on? Is it not the duty of the 
Government to clear up that matter so 
as to give information to the rest of the 
country that there are no  police ex
cesses, there are a few here and there 
which are looked into and that on the 
whole the police administration is good? 
What is wrong with it ? {Interruption.) 
Are we to accept whatever one section 
says ? It is open to the Government to 
say that it is.equally the responsibility 
of the administration to see that hooli
ganism and  goondaism do not occur 
and therefore it  is the duty of  the 
police  to  maintain  law  and  order. 
He  is  only  explaining  what  has 
been  done.  A  section  of  the 
public  are  interested  constantly  in 
raising this debate.  It is quite in order 
say that except a few cases, there  is 
absolutely nothing else.  And so far as 
those few cases are concerned, he  is 
prepared to investigate into the matter. 
He does not whitewash the whole thing. 
It is also open to him to say that there 
are a few things here  and there. No
body claims absolute perfection for ai} 
administration.  To say that the whole 
thing is rotten is very wrong. I will not 
allow hoti Members to go on interrupt
ing like îs.

The Prime Minister and Minister of 
Extenial Affaire <Shri Jawaliarlal Neli- 
m)s If I may say so. a famous French

poet said—it is a couplet—“This animal 
is wicked, it defends itself when attack
ed.”
Shri Dalar: May I inform tbs House 

regarding the present revised pay scales 
of the university professors? I had no 
information, but I now find that on the 
recommendations of the Pay Commis
sion the scales of pay of the university 
teachers have been revised with effect 
from 1-4-1955,  and  pay  scale of a 
professor in the first grade is Rs. 500 
to Rs. 800, and of a professor in the 
second grade is  Rs. 450 to Rs. 600. 
Lecturer’s  pay  scale is Rs.  150 to 
Rs. 400.

Shri Mattiien: How does it compare 
with other States?

Îiri C. D. Dedunnldi: So far as the
economic and financial field is c(»icem- 
ed, I find that  hon.  Members have 
made  many  suggestions  and  have 
drawn attention to what they consider 
as shortcomings, and it will be my duty 
to draw the attention of the Adviser to 
all these  various  suggestions such as 
speeding up land  reform or ensuring 
that anti-erosion works are prosecuted 
with dispatch and promptitude, to find 
out  why  moneys  provided  under 
fisheries  and  cottage  industries  and 
others are being under-spent, to put  a 
little pep into  departments which  do 
not seem to be moving  with sufficient 
alacrity and so on and so forth.  That 
I shall be very glad to do, and I have 
no doubt that the Adviser who is very 
much alive to his responsibilities will do 
everything that he can put things right.

Then, there are various oAer matters 
such as that  of rubber. There are two 
different aspects of it.  One is that  of 
starting a rubber factory there.  It was 
suggested to certain interests that they 
might investigate the possibility of do
ing so.  They gave it up. Then, the pro
position has, I understand, been made to 
some other interests, and they are con- 
sidfering the matter.

So far as rubber  plantation is con
cerned, I imderstand that ttie Commerce 
and Industp̂ Ministry has two schemes 
under consideration for assistance to the 
rubber planters, namely replantation on 
a basis of sliding scal̂ and new planta
tion and finance reqjfred for it  They 
intend to work  out  these schemes in 
consultation with the  Rubber Board; 
and since the hon. Member is a Mem
ber of #ie Rubber Board, I believe that 
they win put forward proposals which 
will be generally acceptable.
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I have had some idea of the finances 
involved, and all I can say is that if the 
schemes are found to be administrative
ly and technically fea4ji>le, then I  do 
not anticipate that the task of providing 
the necessary finance will at all be diffi
cult.

As regards the resources of the State, 
none of us is interested in denying that 
they exist, and they do exist. All  we 
have been doing is that the hon. Mem
ber has been referring to one authority, 
and I have been referring to another. He 
has read out the State Manual and the 
Chronicle of the State; I have read out 
something that has been furnished  to 
me by the  Ministry of  Natural Re
sources. But I shall draw their attention 
to what the hon. Member has said.  If 
they find that their information is not up- 
to-date, then I am quite certain that they 
will be happy to acknowledge that they 
have been mistaken.  After all. it is in 
nobody’s interest to  allege that  the 
lignite in the  hon.  Member’s consti
tuency has 40 per cent ash instead of 
28 per cent ash.

Shri V. P, Nayar; It was not analysed 
as he said the other day.

Shri C. D. Deshmokh:  It may be.
But I have made a general statement 
that a systematic  geological mapping 
of this region is intended to be under
taken during the next  five year  plan 
period, and I hope that that mapping 
will reveal that the hon. Member  is 
right not only in regard to lignite but 
in regard to precious stones.  After all, 
if there are precious stones, in whose 
interest is it to ignore the taking of any 
steps to exploit them,  because it en
courages the total wealth of the country, 
particularly, I think, foreign exchange? 
So, there cannot be any difference  of 
opinion.  There may be difference  of 
opinion in regard to the facts, and  it 
will be the business of the technical de
partments of Government to try and re
concile the information that is available.

Then,  there  are  only two  small 
points. One is in regard to the loans. I 
am afraid that the hon. Members has in
dulged, as you almost Mntfed, in irrele
vant comparisons. The Plan is a co-ordi
nated whole,, and Government have to 
make loans for various purposes. What 
means have we to find out how a loan 
of Rs. 4i crores to an iron and steel 
works is better or worse than a loan of 
Rs. 7 crores to the Travancore-Cochin

State for carrying out its State plans? 
Each sum is decided in accordance with 
the  merits of each case.  Thereforê 
there is no means of comparing what 
we give to Tates or to Indian Irons wiA 
what we give to the Travancore-Cochin 
State.  And so far as the general dimen* 
sions of the loan are concerned, they 
are covered by what I just said in re
gard to the First and the Second Five 
Year Plans.

I have also given an assurance that if 
moneys become available and if we find 
that the  TravancorehCochdn Govern
ment can make  use of money on  a 
larger scale than  we anticipate und̂ 
the Adviser’s guidance, then later on, in 
the year, I do not anticipate any great 
difficulty in diverting savings for that 
purpose.

Shri A. M. ThonuB: What about the- 
education grant?

Shri C D. Deshmukh: I have takea 
note of the  point made  by the hon. 
Member. I shall have it examined, that 
is to say, how to treat tWs post confer
ence but pre-formal decision in regard 
to tiiis particular rise  in the teacher’s 
pay. I have taken a note of it. and  ̂I 
shall have it examined. If I can stretch 
a point, and if  there are no awkward- 
precedents, so to speak then I do not 
anticipate any great difficulty in being 
able to meet partciular point.

7 P.M.

Lastly, I would like to end on a friend
ly note. All of us, I think, have a  soft 
comer for this State of Travancore-Co
chin, and therefore, in reply to  the 
hon. Member’s rhyme, I shotild like to- 
quote another.  That is :

“I would not have loved thee, 
TC so much dear”—this is an 
adaption from Loveless?

An Hon. Member: Loveless?

Shri C. D. Deshmokh: Lovelace, not 
Loveless.

“I would not  have loved thee,
TC so much dear. Had I not loved
Bharat more.”

Mr. Speaker; I shall now put all the- 
cut motions to the vote of tiie House.

All the cut motions were negatived.



IVfc. Speaker: 1 shall now put De
mands  Nos. XII,  XV,  XVII,  XX.
XXIII, XXIV. XXV and XXVI to  ̂
vote of the House.

The question is :

“That the respective sums not 
exceeding the sums shown in the 
fourth column of the Order Paper 
be granted to the President out of 
the Consolidated Fund of the State 
of Travancore-Cochin to complete 
the sums  necessary to defray the 
charges that will come in course of 
payment during the year ending the 
31st day of March 1957, in res
pect of tJie following heads of de
demands  entered in  the second 
column thereof:

Demands  Nos.  XII, XV, XVIL XX,
XXIU, XXIV, XXV and XXVI.”

The motion was adopted.

[The  motions  for  Demands  for 
-Grants which were adopted by the Lok 
Ŝabha are reproduced below-̂-̂.'\

De m a n  No. XII— D̂istr i t  m in is

tr atio n  D  is ella n eo u s

“That  a  sum not  exceeding 
Rs, 22,33,800 be  granted to the 
President, out of the Consolidated 
Fund of the State of Tranvancore- 
Cochin to complete the sum neces
sary to  defray the charges which 
will come in  course of payment 
during the year ending on the 31st 
day of March, 1597, in respect of 
‘District Administration  and Mis
cellaneous’.”

D e m an  No. XV—^oli e

“That a  sum not  exceeding
Rs. 84,51,000 be granted  to the
President, out of. the Consolidated 
Fund of the State of Travancore-
■ Cochin to complete the sum neces
sary to defray the charges which 
will come in  course of  payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Police’.’'

D e m an  No. XVII— u ation

“That  a  sym not  exceeding
Rs. 5,31,95,800 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which
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will come in  course of payment 
during the year ending on the 31st 
day of N̂ ch, 1957, in reject of 
‘Education’.”

D e m an  No. XX— gr i u ltu re

‘That  a sum not  exceeding
Rs. 42,85,900 be granted  to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin  to complete  the  sum
necessary to  defr̂iy  the charges 

which will come in course of pay
ment during the  year ending on 
the 31 St day of  March, 1957, in 
respect of ‘Agriculture’.”

D e m an   o. XXIII—Co-oper atio n  *

“That  a suin not  exceeding
Rs. 8,54,900 be  granted  to the 
Preadent out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in  course of payment 
during the  year  ending  on the 
31st day of March, 1957, in res
pect of ‘Co-operation’.”

D e m an  No. XXIV— n ustries

“That  a sum  not  exceeding 
Rs. 1,40,24,700 be granted to the 
President out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of  payment 
during the year ending on 31st day 
of March.  1957, in  respect  of 
‘Industries’ ”

D e m an   o. XXV—^abour an  

is ellan eo u s

“That  a  sum  not  exceeding 
Rs.  56,20,700 be granted to the 
President out of the Conscdidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces‘ 
sary to defray the charges which 
will come in course of payment 
during the year ending on 31st day 
of March, 1957, in respect of ‘La
bour and Miscellaneous’.”

D e m an   o. XXVI—Civil  orks

“That  a  sum hot  exceeding 
Rs. 2,09,72,700 be granted to the 
President out of the Consolidated 
Fond df the State of Travancore- 
Cochin to complete the sum neces
sary to defray the  charges which
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will come in course of payment 
during the year ending on Mst day 
of March,  1957, in  respect  of 
‘Civil Wori:s’.”

Mr. Speaker: I shall now put the
othen  Demauds to the vote  of  the 
House.

The question is :

“That the respective sums not 
exceeding the amounts shown in 
the fourth  column of the Order 
Paper be granted to the President 
out of the Consolidated Fund of 
the State of Travancore-Cochin to 
complete the sums necessary to de
fray the charges that will come in 
course of payment during the year 
ending  the 31st  day of March, 
1957, in respect of the foUowing 

’  heads of demands entered in the 
second column thereof :

D e m as’  o.  Ill— Ex ise

“That a  sum  not  exceeding 
Rs. 13,08,100 be granted to  the 
President, out of Ae Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the  charges ^̂ ĉh 
will ccwne in  course of payment 
during the year ending on the 31st 
day of Maich, 1957, in respect of 
‘Excise’.”

D e m an   o. IV— ta m ps

“That  a  sum not  exceeding 
Rs. 2,08,200 be  granted  to  the 
President, out of the Conŝ dated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come m  course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Stamps’.”

Demands Nos. I to XI, XII and 
XIV, XVI, XVIII and XDC, XXI 
and XXII and XXVI to XLII”.

The motion was adopted.

[The motiors  for  Demands  .for 
Grants which were adopted by the Lok 
Sabha are reproduced below—Ed.]

D e m an  No.  I—^ g r i u ltu ral In
o m e  ax a^   ales  ax

“That a  sum  not  exceeding 
Rs. 7,06,600 be  granted  to the 
President, out of the Consolidated 
Fund of the State of 'Travancore- 
Cochin to complete the sum neces- 
sâ to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Agricultural  Income  Tax  and 
Sales Tax’.”

D e m an   o II—̂ an   e v e n u e

“That a  sum  not  exceeding 
s. 32,61,200 be  granted to the 
President out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Land Revenue’.”

D e m an   No. — o rest  ,

“That a  sum  not  exceeding 
Rs. 70,55,700 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course  of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
•Forest’.”

D e m an   No. — egistratio n

“That a  sum not  exceeding 
Rs.  11,03,900 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in  course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Registration’.” .

D e m an   o.  — o tor  eh i les 

ts

*That a  sum  not  exceeding 
Rs. 11,03,900 be granted to  the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course  of payment 
during the year ending on the 31st 
day of March, 1957, in respect oJ: 
‘Motor Vehicles Acts’.”
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D em a n   o.  — r̂rigation

‘That  a sum  not  exceeding 
Rs. 13,82,200 be granted to  the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to comfdete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Irrigation’.”

D e m a n   o  DC— ea s o f  ta te s,

in isters  e r etariat an  atta h e  

ffi e s

“That a sum  ndt  exceeding 
Rs. 24,76,600 be granted to  the 
President, out of &e Consolidated 
Fund of the State of  Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in  course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Heads of States,  Ministers Sec
retariat and attached Offices’.”

D e m a n  No. X— ta te  egislatu re

“That a  sum  not  exceeding 
Rs. 4,28,5UO be granted to  the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
■day of March, 1957, in respect of 
Ŝtate Legislature’-”

D e m a n  No,  XI— le tio n s

“That  a sum  not  exceeding 
Rs. 21,61,400 be  granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in  course of-payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Elections’.'’

D e m an  No.  XIII—^ m in istr ation  

  Ju sti e

“That a  sum  not  exceeding 
Rs. 36,97,200 be granted to  the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray  the charges which 
will come in  course of payment

during the year ending on the 31st 
day of March, 1957, in respect of 
‘Administration of Justice’.”

D e m an  No* XIV— Ĵails

“That a  sum  not  exceeding 
Rs. 7,02,400 be ' granted  to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in  course of payment 
during the year ending on the 31st
^̂ ŷ of March, 1957, in respect of

D e m an  No. 5  ̂1 — ie n tifi   De

pa r t m e n ts

“That a  sum  not  exceeding 
Rs. 2,79,000 be  granted to  the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in  course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Scientific Departments’.”

D e m an  No. XVIII— e i al

“That a  sum not  exceeding
Rs. 1,30,61,700 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in  course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Medical’.”

D e m an  No.  XIX— ^ u b li   ealth

“That a  sum  not  exceeding 
Rs. 39,59,500 be, granted to  the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the simi neces
sary to defray the  charges which 
will come in  course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Public Health’.”

D e m an  No. XXI— u ral  Dev elo p

m e n t

‘That a  sum not  exceeding 
Rs. 43,92,000 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which
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will come in  .course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
*Rural Development’.”

D e m an   o.  — eter in ary

“That a  sum  not  exceeding 
Rs. 9,26,100 be  granted  to the 
President, Qut of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
“Veterinary’.”

D e m an  No.  XXVII— le tr i ity

“That a  sum  not  exceeding  ' 
Rs. 60,74,100 be  granted to the 
President, out of the Ccmsolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in  course of  payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Electricity’.”

D e m an  No. XXVIII— ension s

“That  a  sum  not  exceeding 
Rs. 65,28,000 be granted to the 
President, out of the Consolidated 
Pund of the State of Travancore- 
Cochin to complete the sum nec»s- 

,  sâ to defray the  charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957 in respect of 
‘Pensions’.”

D e m an  No. XXIX— tatio n ery an  

rin tin g

“That a  sum  not  exceeding 
Rs. 22,11,400 be granted to  the 
President, out of  the Consoliated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray  the charges which 
will come in  course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Stationery and Printing*.”

De m an   o. XXX—^ is ellan eo u s

“That  a  sum  not  exceeding 
Rs. 20,67,300 be  granted to  the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which

will come in  course of payment
• during the year raiding on the 31st 
day of March, 1957 in respect of 
‘Miscellaneous’.”

D e m a n  No.  XXXI—Co m m u n ity
D e v e lo p m e n t  r o e ts

“That  a  sum  not exceeding 
Rs. 88,60,500 be  granted  to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces- 
sâ to defray the charges which 
will comc in  course of payment 
during the year ending on the 31st 
day of March, 1957 in respect of 
‘Community  Development  Pro
jects’.”

D e m an  No.  XXXII—^ransport
h e m es

“That a  sum  not  exceeding 
Rs. 1,27,77,400 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces- 
sâ to defray the charges which 
will come in  course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
Transport Schemes’.”

D e m an   o. XXXIII—CAPrrAL u t

la y    rrigation  (Co m m er lal)

“That a  sum  not  exceeding 
Rs. 38,85,600 be  granted to  the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in  course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Cĵital Outlay on Irrigation (Com
mercial)’.”

D e m an   o. XXXIV—Capftal  u t

la y    rrigation  ( o n-Co m m e r

ial

‘That a sum  not  exceeding 
Rs. 77,97,200 be grandted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the simi neces- 
sâ to defray the charges which 
will come in  course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Capital Outlay on Irrigation (Non- 
Comm̂rical)’.”
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D em a n  o. XXXV—Ca pita l  u tl a y 

  gri ultltral  m pr o v e m e n t s

“That a  sum  not  exceeding 
Rs. 64,200  be  granted  to  the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the simi neces
sary to defray the cliarges which 
will ccHne in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Capital  Outlay on  Agi:icultural 
Improvements’.”

D e m a n  No. XXXDC—Ca pita l Ac
o u n t   o th er  C   D    

e v e n u e  o u n t

“That a  sum not  exceeding 
Rs. 39,60,000 be granted to  the 
President, out of the Ccmsolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Capital Account of other Works 
outside the Revenue Account’.”

D e m a n  No. XXXVI—C a pita l  u t

la y on  n u str ial  De v e lo p m e n t

‘That a  sum  not  exceeding 
Rs. 74,98,800 be granted to  the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in  course of  payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Capital Outlay on Industrial De
velopment’,”

D e m an   o. XXXVII—Ca pita l  u t

la y ON  CrviL orks

“That a  sum  not  exceeding 
Rs. 2,19,89,700 be granted to  Ae 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces- 
sâ to defray the charges which 
will come in  course of payment* 
during tlie year ending on the 31st 
day of March, 1957, in respect of 
‘Capital Outlay on Civil Works’.”

D e m an  No.  XL—Capita l  u t l a y 

  ran sport  h e m es

“That a  sum not  exceeding 
Rs. 17,48,600 be granted to  the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the  charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Capital Outlay on Tamsport Sche
mes’.”

D e m an   o. XLI—Capital  u tlay 

  ta te  h e m e s o f  o v e r n m e n t 

ra ing

“That a sum  not  exceeding 
Rs. 42,43,300 be granted  to  the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in  course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Capital Outlay  on State Schemes 
of Government Tradmg’.”

D e m an   o. XXXVIII—Capital
u tla y on  le tr i ity  h e m es

“That a  sum not  exceeding
Rs. 2,49,72,100 be granted to  the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Capital  Outlay  on  Electricity 
Schemes’.”

D e m an   o. XLII— oans  ANr» 

van es

“That a sum  not  exceeding 
Rs. 1,31,46,100 be granted to the 
President, out of the Consolidated 
Fund of the State of Travancore- 
Cochin to complete the sum neces
sary to defray the  charges which 
win come in course  of payment 
during the year ending on  the 
31st day of March 1957, in respect 
of ‘Loans and Advances’.”




